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(Part l--Qnuﬂ_onl and Answers)

Vol. V] First day of the Thirteenth Sessien of First

I

M nday, 16 Fuly, 1956

The Lok Sabha met at

Eleven of the Clock
[MR. SPSARER (SHRI M. ANANTHASAYANAM
AYYANGAR) it the chair)
MEMBER SWORN
Shri Anand Chandra Joshi (Shahdol-Sidhi)-

ORAL ANSWERS TO QUESTIONS
Gypsum from Palistep

~i. Shri Shrec Narayan Das : Will
the Minister of Productlon be pleased
to state :

(a) whether an agreement has been
concluded with the Government of Pakistan
to purchase gypsum;

(b) +f so. the terms and conditions of
the agreement; and

(c) how the cost of this purchase compares
with the cost of Rajasthan gypsum now
used at Sindri ?

The Minlater of Productiop (Shri
K. C. Reddy) : (a) The State Trading
Corporation of India (Priv £) Ltd. have
entered into an agreement wi a the Pakistan
Industrial Developmer : Corpcration for the
purchase of 1,50,000 tons of gypsum.

(b) A statement indicating the principal
terms of the agreement is placed on the
Table of the Lok Sabha. {See Appendix I.
annexure No. 1)

i¢) The average cost of Rajasthan gypsum
is about Rs. 34/- per ton F.O.R. Sindri
while that of Fakistan gypsum, will be about
Rs. 40/- perton F.O.R. Sindri. It may be
stated that the quality of Pakistan gypsum
is superior.

Shri Shree Narayan Das : Before
entering into the agreement, did the State
Trading Corporation of India invite tenders
from other countries, if so the names of the
countries from which tenders were invited
® Shri K. C. Reddy ¢ No tenders were
received from other countries. The nego-
tlation was with Pakistan directly.

Shri Shree Narayan Das : How does
the quality of the gypsum supplied by

kistan compare with that supplied by
Rajasthan ?

Skl K. C. Reddy :
said. the quality is supzrior.
93 per cent calcium sulphate content.
alsv superior in cegain other resp=cts.

As I have already

It conrains
It is

e —

2

Dr. Rama Rao : The Minister just
now said that it costs Rs. 40. Iremember
to have read that it was Rs. I3 in the ssate-
ment,

Shri K. C, Reddy : Which statement
is the hon. Member referring to ?

Dr. Rama Raso : The statement in
reply to this question.

Shri K. C. Reddy ¢ Rs. 13 per ton
F.O.R. Wagth. Including the railway
freight and incidensal expenses it comes to
Ra. 40 F.O.R. Sindri.

Dr, Rama Rso t Does it cost nearly
Rs. 27 per ton for transport, while the gypsum
itself costs only Ra. 13 ?

Shri K. C. Reddy !
It cannot be helped.

Shrl Banaal 1 Isit a barter agreement,
and if so, whaet will India be supplying in
exchange ?

Shri K. C. Reddy : It is not =
barter agreement, It is a regular purctase
for cash.

Shri Radha Raman : May I know
whether the total quantity for which the
contrm;t is made will be supplied all at
once

Shri K. C. Reddy : It will be received
over a reriod of one year,

w5 oW fug : w7 At agey
@A N TN w fe w1 e §
fom & oft ¥ WA affsm
¥ wTAT qEAr @ ?

Shrl K. C. Reddy : Sindri wanted
to build up a bufier stock. The requirements
of Sindri are gradually growing. and it was
not possible for Rajasthan gypsum sources
to supply the necessary quantity, so we had to
import some gypsum from Fakistan to build
up the stocks.

Project Areasin TravaacoreCochin Stase

*3. Shri A. K. Gopslan: Will the
Minister of lrrigatlon and Power be
pleased to state:

(a) whether Government are  aware
that prasants are being evicted in Travancore-
Cochin State from project arcas;

(b) if so, the rcasons therefor; and

{c) whether Government prmpose 1o
extend alternative living fccﬁﬁiu for all
those evicted from project areas ?

That is a fact.

,03.20(

Fl
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The Deputy Minister of Irrigation
and Power (Shrl Hathl): (a) to (c). The
information is being collected and will be
1sid on the Table of the House.

" Industrisl Houalog Scheme

*4 Shri N. B. Chowdhury: Will the
Mainister of Works, Houzlng and Supply be
plecased to state: -

(a) whether it is a fact that the Ben?ul
Paper Mill Co Ltd had requested for
sanction o construct houses for their workers
under the Industrial Housing Scheme; and

(b} if so, the action taken by Governmen!
on this representation ?

The Plrlllmnuﬁ“hero-r to the
Milolater of Works, alng and Supply
{Shri P. S. Naakar): (a) Yes, Sir.

(b) The Project was sanctioned in May
1956.

Shrl N. B. Chowdhury: May I know
whether the compsny wanted any loan in
addition to the subsidy and has any condi-
tion been specified by Government regarding
he time-limit for completion of the work ?

Shrl P. S. Naskar: The company,
only asked for a subsidy and the scheme
is scheduled to be completed by MNovember.
Y9s6.

Shrl N. B. Chowdbury: In view of the
housing difficulties of industrial labourers
and the non-utilisation of the amount provided
under the housing scheme, do Government
contemplate to make it obligatory on the
part of industies to build at least a certain
number of houses every year where housing
facilities do not exist ?

The MiIinlater of Works, Houalng and
Supply (Sardar Swarun Siagh): That is
a bigger question which is under examination
between the Planning Commission and the
Ministries of Commerce and Industry and
Labour, but at the moment there is no such
comgpulsion.

Evacuee Law In West Paklatan

*g. Shrl Gidwadi: Will the Prime
Minister be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the action wken
by the Custodian Department of Weat
Pgkistan regarding masa serving of notices
under the Evacuee law on a large number
of Hindus, whose propertles have to be
declared as evacuee propertics and to be
taken over by the ernment of West
Pakistan;

(b) whether there has been increased
migration of Hindus from Sind (West Pakls-
tmd due to above action of Pakistan authorities;
an

(c) whether Government have taken any
action in the matter ?

The Purlismentary to the

Secretary
Minlater of External Affalrs (Shri Sadath
All Khan): (a) Yes.

16 JULY, 1956
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(b) Not to any appreciable extent.

(c) Ina letter addressed to the Pakistan
Minister for Refugees and Rehabilisetion,
our Minister for Rehabilitation has urged
that immediate action be taken to withdraw
all these notices.

Shrl Gldwani Are Givernm:nt aware
of the following notices served on merchants,
lani.owners, Tpeuy shop keepers and even
Harijans ? The notice reads as under:

Mr. Speaker: How long is the notiee ?
Shrl Gldwanl: Only four sentences...

“Whereas there are reasons to bzlieve
that you are an evacuee (which
term  includes intending eva-
cuees) you are therefore direeted
to surrender possession of the
properties in  your  possession
within 15 days of the receipt of
this notice, failing which action
will be taken against you accord-
ing to law., You are further
directed to render account of rent
and profit derived by you from
such propertiea.’

Shri Sadath Ali Khan: What does the
hon. M:m':r want to know ?

Shrl Gidwaal
of this notlce ?

Shrl Sadath All Khan: Yes,

Shri Gldwanl: Arc Government aware
that the Custodien-G=neral of Evacuee
Prop:rties in Pakistan has issued confidential
instructions not to retugn the properties to
the owners even though those owners have
secured certificates from competent sources
that these properties were not evacuee pro-

rties, and that they must secure fresh certi-

tes that the properties were non-evacuee
properties ?

Shrl Sadath All Khan: We are aware
that notices have been served on big and
amall zamindars, petty shop-keepers and
Harljans. I cannot say off-hand about these
confidential instructions to which the hon.
Member is referring. But about the facts
we are well awure,

Mr. Speaker: The hon. Member is
giving information and not secking.

Shri Gldwani: May [ know the number

Are Government awaree

. of Hindus who have applied for permission

for migration to India after the issue of such
notices ?

Shrl Sadath All Khamy We have
issued @ number of migmtion certificates.
I will, with your permission, give the number.
Month of January 1956—44. Total number
of persons covered by the certificmes—118,
By June, 1956 the number of certificates rose
to 95 and the total number of peryons covered
by the cextifuates to 230, -

Shri G. P. Slaha: Msy T know bow
many ;vcmm have bece scrved with thia
notice
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Shri Sadath Ali Khan: The number
of persons on whom such notices have been
served and the value of the properties covered
by these notices are not known to the Govern-
ment of India. We are not aware.

fom fmin s
*%. St N AW v qwn
W garw wf R A€, tews &
aiffa I dET W F I X
W ¥ 9% aqH & FN w41 fw
oF feen famior s & &R T &y
radamawrafa gid ?

+ AT ST THTCO 9t (FTo fEwe )
W M F 0w faw da fear W <@
t o} g9 & o wfedsm & o
fFar g o

& qg OF a1 qTH FI A7 gl
g e % a1 & oA @ awd
2 @O s R T WM ST S
fevz dare g ¢ sER @S ¥ R
w1 &1 *r€ foew T & =17 Y
g

st osey ow . d fR ;i
AR wf it 7 A fF feew
frafor s &1 a9 srww 8, At
W@ AW ¥ a9 9% e fean
ey ?

Mo @WET : TZ AW I @
TR ® FW gAaE § & ¢ @
¥ fagr 7o ¢ ofsq wore ag A
& & am ¥ 3 aenwgd &
e & A Avw Az A feay o AwE
2

My . T OMERAC ¥
< # ag a19 art & & o Fefry
N W g9y FEeqy § I9E AR A
gfeeer s i ® wAfasar aig
T U iRk & fay <foa 83 @@
Q’a’lzim?rmwmgﬁr
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g N AL mERar A a1 Y TR
T 7E D T e AT qET AR qh
fegr faa dae fed o a@w ?

To €awr: g A Al e
f1 R ag faday & W &
wgfran ¥ 99 R ge ¥ fad o
M@ b ww Faeh o few
AART TF I3 AT § T g gfewy
t ofF7 72 seqr s Sum
T oawdt &

Dr, Lanka Sundaram: May I know
whether this burcau called the Film Nirtuan
Burcau is instructed to cater to the needs of
the children of India, and whether any
special films are being projcied for catering
to these needs ?

Dr. Kealar: What I was saying in
Hindi was that the name is probably mis-
leading, and has been taken from a counter-

art in the United States. It reallyd is e
uresu of pre.censorship of scripts of fiiins.

Biri Making Muachines

*7. Peadit D. N. Tiwary Will the
Minister of Gowmmerco and Induatry
be plesed to state:

(a) the number of biri making machines
which went off uction sine¢ the Central
Excise and Salt (Amendment) Act, 1954
was put on the Statute Book;

(b) whether these machines are being
used for other purposes; and

¢) whether Indian biris are finding s
good market in Nepal and Pakistan ?

The Miniescr of Heavy Indoetrjce
(Shri M. M. Shehy (@) A few &iri-
msaking machines were reported to have
been in use in 1954, Since the levy of
excise duty on machine biris, no biri-making
machine is reported to be functioning.

(b) Information is not available,

(c) No, Sir.

Pandit D. N, Tiwery : Moy | Know
how may machines were there, ard whether
Government have oonsidered any alter-
native use of those machines?

Shri M. M. Sheh : Aas the reporg
goes, there were about 54 smaill machines.
All of them are | now out of usc, after the
levy of the excise duty, There s ro
alternative  scheme for emploving these

Shri G. P. Sinhe : Is u the paolicy
of the Government of India not to allow
manufacture of birs by machinery but limit
it to the cottage industrica? .
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Shrl M. M. Shab : Yes, because
it has been loaded with a heavy excise duty,
which will not make it profitable for a ma-
ichine-b:‘ri-mlking manufacturer to produce
T

JPandit D. N. Tiwary : May [ know
whether the off take of &iris in Nepa! and
Pakistin has gone down considerably ?

Shrl M. M, Shah 1 It is true. As
a matter of fact, in 1955-56. the export to
Nepal is nil, and the export to Pakistan is
worth Rs. 12,209,

Spinnlng Mill in North Blhar

*3, Shrl Blbhutl Mishra : Will the
Minister of Commerce and and Industry
be leased 10 state

(a) whether it is a fact that the Bihar
Government have .sent a scheme to the
Ceatral Government for approval and assis-
tance to open a spinning mill in North
Bihar; and

(b) if so. the decision taken there-
on ?

The Mlialater of Heavy Induatries
(Shri M. M. Shah) 1 (a) Not so far. [
may add that a proposal for a co-operarive
epinning mill from the Bihar Government
is expected within a month, when it will
be considered.

(b) Does not arise.

ot Py ey & 98 I
wign § e amd (ga7) fage oy fs
s uhwesfoer (8fmx) e
¢ ag fafm (sort) fre &3 &
@ &0 &R T Fg@aT AT
o ¥ !

st o Wo
00

$ ety faw ;. o 9R
gy fe 7 ox somfer fafa
frer gl @ & o v g e oo
FHT g F W TET QT
ST TR AT oy @M SR A
® sy @gm?

&t ®Wo Wo WE: iy aw -
& @ mf ¢ 9w @
aidfy ot dew ad Fv oo fraw @
¢ ATER ATZ & I |

mE . |9 Fggar
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Shr]l Bansal : Is this request on the
part of the Bihar Government a part of
scheme of the Government of India
to put three or four spinning mills in
various Sates, which produce raw cotton?

Shri M. M. Shah : No, Sir. This ia
entirely a private requeat from that Gov-
er!}{ncm to act Up & co-operative spinning
mill.

Shrl Bogewat : May I know whether
the Government arc going to allow fresh
spinning mills in certain parts of the
country, especially in Maharashtra and other
parts,

Shri M, M. Shab : Under the new
textile policy, Government are considering
the setting up of three spinning units, one
in Southern Maharashtra, one in Pupjab
and onein Travancore-Cochin State.

Pondit D, N, Tilwary : What has
become of the proposal that there will be no
spinning mill cstablished hereafter and that
Ambar Charka will be introduced ?

The Minister of Commerce and In-
dustrry and Iron and Seeel (Shri T.T.
Krishnamachavi): Government have de-
cided some time back to put a ceiling on the
total amount of spindiage that will be allowed
to be installed. In that connecrion, such
flexibility as is available by mesns of can-

tion of existing licences has becn taken

to account. and also the additional Quantum
of spindles that will be available will be
distributed in & manner which will be
most equitable and will subserve the cause of
co-operative spinning units.

Mobile Cinema Vans

*310. Shrl Ram Krlshan : will the
Minister of Planning be pleased to sware
the number of Mobile Cinema Vans supplied
so far to the community project areas in
Pepsu?

The Deputy Minister of Planning
(Shrl S. N. Mishra): Six.

Scheme for Hire-Purchase of
Machinery

¢11. Sbri Jhulan Sinha : Will the
Minister of Commerce and Industry be
pleased to state the names of the small
scale indrsstries which have so far benefited
by the Scheme of Hire purchase of Machinery
sanctioned by the National Smsll Industries
Corporation ?

The Minlster of Heavy Industrles
(Shri M. M. Shah) : A statcment is laid
on the Table of the House, [See Appendix I,
annexure No. 2%

Shri Jbulan Sinha : May [ know
whether there is any clog in the wodus
operandi of the scheme. because of which
only rs units have been able to avail them-
selves of the system so far?
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Shri M. M. Shah 1 No. As the
infiormation with us shows. a large number
of applications have come and they are under
consideration. Actually, in 15 csses, the
deliveries bave since taken place,

Shri Jhulan Sinha : May I koow
the number of units thar have applied for
help under this scheme?

Shri M. M. Shah : In Calcutta,
63 applications have been received, in Madras
222, in Bombay 66 and in Delhi 94.

Shri Bansal : For what period are these
applications pending with the Ministry?

Shri M. M. Shah : I cannot give she
exect time. But from our observations,
I can say that it Is not more than four months.

Floods In Tripura

*13. Sbri Biren Dutt : Will the
Minister of Rehbabilitation be pleased to
fhate:

(@) the extent of loss of life of dis-
placed persons due to the recent flonds
in Agartala Town;

(b) the number of houses built with
the aid or loan from the Government that
have been washed away;

(c) whether any special aid has been
given to the flood affected displaced persons
in Tripure; and :

(d) the nature of aid given in this res»
pect?

The Deputy Minlatar of Labour
(Sbri Abld Ali) : (a) Eleven persons are
reparted to have died in Agsrtala due to floods,
two of whom, who could be identified
were not displaced persomns.

{b) Nil,

(c) and (d) « A sum of Rs. one lakh
was placed at the disposal of the State Gov-
ermnment for giving relief to flood affected
displaced persons,

Sbri BirenDutt: May I know whether
the houses and the carth washed away during
the floeds are being examined by Government
before replying to this?

Shri Abld Al ¢ I have not been able
to follow the question

Mr. Spesker : The hon. Member
may repcat his question.

Sbri Biren Dutt. Almost 9o per
cent. of the houses st Agartala town have
been washed away. But the Minisrer's
reply is, no.

_Mr. Speaker : No houses have been
bulit, I think.

Sbrl Biren Dutt : The houses,
including the earth. of many dispieed rer-
sons have been washed away, May I know
whither Government have really made an
enquiry in regard to this question?

Shri Abid t Isaid that no bouses
have been washed away.
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Mr. Speaker » That is all right
There is a dispute about faets,

Streptomycin Plant

*14. Shri M. L. Agrawal: Will the
Minister of Production be pleased to state!

a) whether it is in the contemplation
of Government to set up a Sueptomycin
Plndnt in the Penicillin Factory at Pimpri;
an

(b) if so, how far has the scheme pro-
gressed ?

The Minister of Production (Shri
K.C.Reddy): (a) Yes.

(b) Preliminary plans for the manufac-
ture of Streptomycin have been drawn up.
The scheme envisages the manufacture of
15,000 to 20,000 kilograms of Streptomycin
annually. A number of leading irms have
been addressed as to the terms and conditions
in which they would be prepared to colla-.
borate in this project.

Shri M. L. Agrawal: May | know the
estimated cost of the plant.

Shrl K. C. Reddy: It is cstimated that
the scheme will cost approximately Ra.
111 lakhs,

Shri M. L, Agrawal: May [ know
what a ents are being made to pro-
vide the technical personnel ?

Shrl K. C. Reddy : 1 think no special
arrangement is being made now for securing
the technical personnel when the scheme is
sanctioned, and we want the technical per-
sonnel, we shall try to get them at that ume,

Shrl T. N. Slagh:t May I know who
will be in charge of the administrative con-
trol of the flctcﬂa, the Health Ministry or
the Production Ministry?

Shri K. C. Roddy: Which factory ?

Shri T. N. Singh: The streptomycin
factory.

Shri K. C. Reddy: It will be an integral
patt of the Penicillin Factory at Pimpri, which
is under the Production Ministry.

Dr. Rama Rsot In view of the fact
that we have gained enough experience in
this line by produci \rel;y high class peni«
cillin, and in view also of the fact that the
Minister has been promising for 8 number of
months the setting up of this streptomycin
factory, may 1 know what steps Govermnment
are taking to manufacture the other antibiotice
which are coming into the market almost
everyday

Shri K. C. Reddy: The Pharmaceu-
tical Enquiry Committee made certain recom-
mendations in -this matter. The develop-
ment of the antibiotics industrz and the drug
industry are being investigated by a committee,
And certain Russian experts also who have
been invited for this purpose have submitted
a_scheme, The whole matter is under con-
sideration at prescnt.
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Textile Mills

*rs. Shri Boguwat: Will the Minister of
Commerce and Industry be pleased to
state:

(aYthe number of spindles working
in textile mills at present;

(b) the number of new spindles licenced
during 1955-56 and 1956 till present;

(c) whether Goverrunent propose to
senction lincences for more spindles in
1956-57; and

(d) if so, the number thercof ?

The Minlater of Heavy Induatries
(Shri M. M. Shah): (a) The total number
of epindles installed in cotton Textile Mills
in Indiais 12-05million ason 1-1-1956.

(b) Licences sanctioned in 1955-56—
1473007, No licences were sanctioned in
1956-57 upto date.

{e) Yes, subject to an upper limit of 2-1
million spindles, including 1-9 million which
have been already licenced but not installed
sofar.

(d) The number of sdditions] spindles
which will be actually available for lincensing
{¢ under exsmination.

Shri Bogawat: Would not the instal-
jation of edditional spindles be detrimental
to the handloom spinning industry and deve-
lopment of a decentralised economy ?

Shri M. M. Shah: No, Sir,

Shrl Bogawat: Is it not a fact that the
Handloom end Village Industries Board
have urged postponement of the installation of
fresh spindles ?

Shri M. M. Shah: The Handloom
Bosrd have not conveyed any such view.
This has been taken into consideration when
1+9 million spindles had been already licensed.
The remasinder is only 2 lakh spindles.

Shri Veeraswamy: May I know
whether the sancdon of more spindles to
textile mills will not greatly affect the hand-
loom industry and thereby create unemploy-
ment in that industry

Shri M. M. Shah: Actually, 300
million yards have been reserved for the
Ambar Charkha and as such, there is no con-
flict between that industry and the Ambar

arkha. b4

Shri MJS. Gurupsdaswamy: May |
know what is the basis of the allocation of this
ncw epindlege? Is it on the hasis of the
capacity of various mills operating or is it
ob the basis of applicasions ?

The Minlster of Commerce and
Induetry and Iron and Steel (Shri T, T.
Krishnamacharl)t The basis has been on
a calculation of producing 18-§5 yerds of
Cloth per capita.

Shri T. N. Singh: May I know whethe®
the restrictions, at lesst in he subsequent
year, in the grant of licences for spindles have
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created any black-marketing in spindles
a9 was feared ?

Shri T. T. Krishnamacharl: So [em
told,

Shri T. N, Singh: What is the positio™
in regard to the prices of these spindlesa
compared with the period prior to the impo™
pition of these restrictions and now

Shei T.T. Krlshozmoncharl : Black-
marketing in prices of spindles ? I am not
in touch with that aspect of the case. I
heve been told by people like my hon.
friend chat there 13 a little black-marketing,
if we could use that word; that is to say
value of licences has spprecisted by a few
thousand rupces here and there, But I am
not able to evaluate what exactly it is. In
any event, if any such thing comes to my
knl?:iedge, naturally the licence will be cdn-
o

Shri G. P. Sinhat May I know
whether the opinion of the Handloom Board
will be taken before granting new licences ?

Shrl T. T. Krishuamachari: The
Handloom Board have nothing whatever to
do with this matter. :

Shri Bogawat: Is it not a fact that the
Village Industrics Board are complainin
against the installation of fresh spindles an
that Government thave promised them not
to instal any fresh spindles in 1958 ?

Shrl T. T. Krishnamachari: 1 will
E,nkc that information from the hon. Mem-
er.

Recovery of Abducted Women

*16. Sardar Igbal Singh: Wil the
Prime Minister be pleased to state:

(a) the total number of abducted women
recovered so far during 1956 in Indis and
Pakistan;; and

(b) the total number of such women
restored to each country during the same
period ?

The Minister of Works Houslng and
Supply (Sardar Swaran Singh): (3) Upto
318t May, 1956, 431 Muslim abducted per-
sons were recovered in India and 156 non-

Mualim abducted persons were recovered
in Pakistun.

(4) During the same period 128 Muslim
recavered persons were transferred to Pakistan
for restoration to their relatives and 55 non-
?{:_alim recovered persons were brought to
ndia.

Sardar Igbal Singh: May I know the
number of persons at present in the wansit
camp at Lahore?

Sarder Swaran Singh: 1 have not got
that informaticen.
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Sardar ighal Singh: May I know
whether the Govermment of Pakistan have
suggested the closing down of the trensit
camp at Lahore?

Sardar Swaran Singh: No, there is no
such suggestion,

Shri Tek Chand: May I know the
number of allegedly abducted women in the
transit camps awaiting final disposal of
their case ?

Sardar Swaran Singh: 1 have already
given my reply with regard to Pakistan that
the information is not available.

Shri Tek Chand: In India?

Sarder Swaran Singh: In India. the
number won’t be very large. But I have
not got the exact figure.

Shri Tek Chand: What is the number
of children of such women in transit camps
in India ?

Mr, Speaker: Women themselves are
not known,

Sardar Swaran Singh: I thought
‘persons’ included children also.

Sardar Ighal Singh: May 1 know
whether the joint Indo-Pakistan Commis-
sion that has been appointed in this con-
nection has submitted its report, and if so,
whether any action has been taken by
Government on it? '

Serdar Swaran Singh: The Commis-
sion that was appointed has not submitted
any report, because there is difference
of opinion. It has been suggested that the
representatives of the two Governments
mught meet in a conference and discuss out-
standing issues. But no final date has yet
been fixed forsuch a conference.

Shri Sinhasan Singht How long do
the Governments propose to go on with this
scheme of recovering and trensferring people
from one country to the other?

Sardar Swaran Siagh: Itis very diffi~
cult w fix any date. t obviously if the
problem continues to exist and there are
people who are to be recovered and want
to be restored to their relatives, it will be
very difficult to close down this organisation.

International World Power Congress

. *17. Dr. Ram Subhsg h: Will the
Minister of lrrigation and Power be
pleased to state:

{a) whether che attention of Govern-~
ment hns been drawn to a Reuter news-
item dated June 20, 1956, published in
Indian papersof June 21, in which the
nger potentiality of the Brahmsputra has

en described by Dr, Hens Thirting, Pro-

fessor of Vienns ~ University, while address-

ing the sth Intemnastional World Power
ress in Yienna; and

() if o, whether Government

propose to undertake a survey of the
area from that%point of view?
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The Deputy Miunissar of Irrigation
and Power (Slzrl Hathl) : (@) \'e‘s a.Sir.

(b) No Sir.
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Dr. Rama Rao : In view of the fact
that the hon. Minister has been reported
«to have said that a certain element of black-
marketing in cement is inevitable, do
‘Government contemplate setingup cement

factories on theér own in addition to those
in the private sector ?

Shr]l Kermerker: About black-mar-
%eting, we have no information. If en
information is brought © ua, we sha
punish the guilty severely.

Shrl Reghureamalah : May I know
whether the control contemplates appoint-
ment of future cies as well o3 regula-
tion of their conduct bir eny government
agency, or whether it Js to be left to
cement manufacturers as before ?

Shrl Kermarker : I might refer my
hon. friend to the notification published in
the Gasetie of India Extraordinary, dated
2s5th June 1956 which gives all relevant
particular.

W o ®o WE@A® : &7 I¥
w# & fe Womm § S Avn § §ii
A faert & ®TI0 agt 9 I < Frarew
qafzed A E?

) ewHET . WY FH FH
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16 JULY 1958

Oral Answaers 16

Freaam v d, o & g s
§ ¥ 38 & grea 3 @ anait

Lr. Rema Reo : 1 was referring to
Shri T. T. Krishnamachari’s speech in
Madras, reported in the Hindu, in which
he suggested that we could not help a
little amount of black-marketing. So, in
view of that, do Government contemplate
producing cement ?

The Mialster of Commerce and
Industry end Iron and Steel (Shri T. T.
Krlshnamacharl) : I do not agree that a!l
reports made by newspapers are correct.

Sbri Kemath: Misrcported.

To TR g fWE . O
Fgl & fq?  faa &z fegr omar €
IwH FgwEm fem dmar ¥ A Ay,
wWE 294 ¥ 72 |1 s R AR
¥ o gEadr ® I ?

W) woTTeT . T @Y s8FI
(i) #® & s & wrar & ey
Fa wH 7 A wrr § |

Dr. Ram Subheg Singh: My
uestion was wnether the cement given b
overament for construction purposes su
as River Vuliey Projects or for construction
work in the Community Proiect areas etc.,
is properly used or not; and if not, whether
Government do contemplate to have any
machinery forinspecting whether proper use
of that cement is made or not ?

Shrl T. T. Krishoamachari ¢ The
reaponsibility of seeing to the proper utilisa-
tion of the cement distributed to govern.
ment agencies is that of the aeppropriate
Ministry or the State Govermment. Surely
the Cununerce and Industry Ministry cannot
arrogate to itself the power of overall auper-
vision of all government agencies, Central
and State,

ot 5o Wio fARNQ ;WY AA-
i NN F T e R
ferroe () aft ¥ ¥ W
e g & A ) A
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) g oy a@ahomEd?
A & at & W§ qfwdfasd gl
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Development Commissloners ino States

*19. Shrl Rlshang Kelshing : Will
the Minister of Plauniog be pleased to
state .

() whether it is a fact thst in Part
A and B States the D:velopment Commis-
sioners act as Dsvclopment Secretaries;

(b) wh=theritis a fact that in Manipur
State the functions of the Development
Commissioner  snd the Development
Secretary are discharged by two officers and
tlis has impeded the smaorh and speedy func-
tioning of the developm:nt works; and

(c) whether Govornment propose to
take any action {0 remove the difficulties in
the functicning of the development work?

The ty Minlster of Pianning
{Shri S. N. Mishra) : (a) In sevecral States
the office of Secretary, Planning Department
and of Development Commissioner in charge
of national extension and community projects
are held by the same individual.

_ (b) and (c). The facts on the subject are
being ascertained and a statement furnishing
the reply will be laid on the Table of the House
in due courve,

Shrl Rishang Keishing : Are Govern-
ment aware of the faet that the Depury
Commissioner of Manipur is the Develop-
ment Commissioner as well; and, may [
know whether Government will consider the
desirability of lgFoiming an expericnced and
<flicient preferably a local man as Develo
ment issioner in the interests of
States ?

Shri S. N. Mishra : As a [ have
aubmitted in the rcpIK, we @fe ascertaining
facts on 1h: subject whether any conflict has
arisen boiween the two funcrions, If we get
any informarion which reveals an unhappy
atate of relstionship between the two, we shall
<mrminly advise them properly.

Shri Rishang : Are Govern.
ment aware of the fact that about Rs. 13 lakhs
out of Rs. 15 lakhs sanctioned for the develop-
ment of the Tribal aress of Manipur for the
year 1955-56 got lapsed and the filure of the
D#puty Commissioner to devote his time and
energy for the development work is considered
one of the chief causes for the lapse of this
huge amount? *
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Mr, Speaker : This will lead us no-
where. The hon. Minister said that informa-
tion has been called for to find out if these two
offices cannot be held together and if there
is any room for feeling that they cannot be
held together, certainly, they will he separated.
The hon. Member is only giving adme facts,
He may submit them to the Ministry.

Shrl S. V., L. Narasimham : The
question is whether the amount has lapsed
or not.

Mr. Speaker: The hon. Member gave
this lapse as one of the grounds.

Shrl S. V. L. Narasimham : The

Supplemn:ntary question was whether the
amount has lapsed.

Mr.Speaker: Did he put the question
or did he give the information? I thought
he was giving the information as a ground for
separating the one from the other.

Shrl 8. V. L Narasimham : He
asked for infoermation.

Mr, Speaker ¢ Is the hon. Minister
aware that out of Rs. 15 lakhs Rs, 12 lakhs
have lapsed?

Shrl S. N. Mishra : [ have no infur-
mation and a3 you would kindly obscrve this
is @ far'cry from the question,

Production of Cloth

*30. Shrl Bhagwat Jha Aiad 1 Will
the Minister of Commerce and Indus-
try be pleased to suite :

(8) the cffurts that are being made bér
Government to meet increasing deman
for cloth in the Second Five Year Plan; and

{b) the petcentage of the total demand
that will be met by handloom and Amber-
charkha cloths?

The Minister of Hesvy Industries
(Shri M. M. Saash) EI) The Govern-
ment have decided to allow expansion in
all the sectors of the Cutton Textile Industry
to meet our internel and export needs during
the Plan period.

(b) Qut of an additional quantity of
1,700 million yards of cloth required under
the Second Five Yesr Plan, 700 million yards
have been carmarked for the loom Indus-
try from mill yarn and 300 million yerds for
the Handloom Industry from Amber Charkha
yarn, for the present.

Shri Bhagwat Jha Azad : How would
the rest of the yardage which is just now
mentioned be met in the country?

Shri M. M. Shah ¢ Two hundred
million yards from power looms and 350
million yards from automatic looms,

Shrl Bhagwat Jha Azad : May I know
Whether. before letung this yardage to au-
tomatic looms. Government satisfied itself —
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or Whether the Handloom Board refised—
that they won’t beable %0 supply the yarn
required?

The Minister of Commerce and In-
dustry and Iron end Steel (Shri T. T.
Krishgamacheri) : Goveroment have
fully sadstied themselves in regard to_all
the {acts on which they have made a decision.

Shri Dabhl : May I know what has
become of the proposal of the All India
Khadi and Village Industries Board to in-
troduce 25 lakhs charkhas during the Second
Five Yvuar Plan for supplying yarn sufficient
to producc about 5500 million yards? What
is the decision taken by Government?

Shri T. T. Krishnemacheri : The
al::stion must be put o my hon. colleague
Minister for Froduction.

Shri Dabbhi : I did not hear,

Mr. Spoaker : He said another Minister
must be asked about it

Shri M. S. Gurupadeswamy : May
I know whether there is a large unused
ca'?ar.itfy in the mills and what steps they have
saken for the purgosc of making usc of this
unused capacity

Shri T. T. Krishnamaechari : [ do
not grant the presumption.

Shri T. N. Singh : May I know, after
the new licence for introducing a little more
power looms, what will be the effect on the
progress that is being mede i n the matter of
non-power handloom weavers and their
production? Will the rate of progress be
retarded or will it be static at the stage at
which itis ?

Shri T. T. Krishnemacherl : It has
been comsiderably accelerated.

Shrl A. M. Thomas : May I enquire
whether in coming to the decision that hss
been taken by Government they have taken
into consideration the interim ort sub-
mitted by the committee which haa been
asked to enquire into the possibilities of
the Ambar arkha?

Shri T. T. Krishnamacherl : To the
extent thet it wes neccessary for taking e
decision, yes.

Shri Sinhasen Singh : May I know
whether Govermunent is still consemplating
to subsidise the policy of providing 25 lakhs
of Ambar Charkhas in the Second Five Year
Plan or are the Govemnment reducing the
oumber of Ambar Charkhas ?

Shri T. T. Krishnemacharl : That
question, as I said, must be addressed to
another quarter,

Shrimati Sushama Sen : May [ know
how much cloth is imported from foreign
countrics snd whether we cannot
that by our own Indisn cloth?

Shri T. T. Krishoamachari : It may
be that we are importing about 12 million
yards but we are eXpeCINE 1O export
1000 million yerds.
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Shri Bhagwaet Jha Axad : What
would be the impact of the sudden decision
of Government, conrary to the general
wishes of the people, in introducing the
automatic looms on the employment in this
country?

Shri T. T. Krishoemachar) : It will
add to employment that way.

lndlan Jate Mills Association

*21. Shrl Tusher Chatterjea : Will
the Minister of Commerce and Industry
be pleased to state :

(a) whether it is a fact that the Indian
Jute Mills Association haes taken a decision
to seal 2 12 per cent, looms in Jute Mills;

(b) if so, whether Government have
been consulted in this matter; and .

(c) whaet is the estimated number of
employees to be declared surplus s a result
of this measure and what steps have been
tal:enP to provide them alternative employ-
ment

The Minister of Heavy Industries
(sshri M. M. Shah) : (a) and (b). Yes
ir.
{c) It is not expected that there will bo
any retrenchment of labour as a result of thie
measure,

Shrl Tusher Chatterjea : How is it
_that even after the 2 1/2 per cent. ecaling there
is no question of surplus labour?

The Minister of Commerce and
Industry and lron and Steel (Shixl T. T.
Krishnamacharl) : There is alwayvs a cer-
tain amount of <cushioning in the matter of
labour employed in jute mills, as my hun,
friend knows. You have a scheme of badlis
which is a sort of shifting labour and we have
not yet created any process of evaluarion as
yetof the effect of the sealing of these looms
on this class. But, we have been told by the
Association that there is not likely to be any
effect so far as employment of labour is con-
cemed which would be appreciable.

. . Shrl Tushar Chateerjea : Still when
it is a retrenchment question, hasnot Govern-
ment thought it fit and proper to enguire
what will be the total number of workers
rendered surplus ?

Shri T. T. Krishnamachari : Govern-
ment have asked for a full information from
the appropriate body. They have only had
an interim amswer. If any full answer is
svailsble later on and if my hon. friend will
repeat his question, the answer will be given.

Shri Tusher Chetterjcs : What is the
exact reason for allowing the ° sealing of
jooms ?

- Shrl T. T. Krishnamachari t The
reason is that there has been a surplug of
production and the stocks have been motunt-
10g up with its consequent cffect on pri-
[~ 8
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Shri Tushar Chatterjea’: In view of
the fact that fuctustion in stocks is a very
normal featurein the jute industry, is it not
desirable that Government adopts the prin-
ciple that at least such drastic steps as the
sealing of looms are not allowed to be taken ?

Shr1 T. T. Krlshnamacharl : I am
not prepared to agree to the very facile pre-
sumption that the accumulation of stocks is
©of a normal charecter. I think the accumula-
ltjoq in this case has exceeded the normal
imits,

N. E. S. Block Advlsory Committees

*23, Shrl Bbheekha Bhal : Will the
Minister of Planning be pleased to state :

. (&) whether it is a fact that the meetings
of Block Advisory Committees of N.E.S.
l?llocks are held in different villages in Rajas-
than;

(b) if the answer to part (a) above be in

the affirmative whether any facility for trans-

port is bemg provided to membets for reach-
mg places of mectings; and

(c) whether any T. A. or D. A, is paid
to those von-afficial members who are neither
M. L. As. nor M. Ps.?

The Deputy Minister of Planning
Shri 8. N. Mishra) : (a) M=ectings of the
lock Advisory Comm;ttceu of N.ES.

Blocks are occasionally held in the villages
other than the block headquarters.

(b) Facilities for transport, Wwherever
possible, are provided to the members for
attending meetings of the Advisory Com-
mittces.

(c) No. T. A. or D. A. is paid to the non-
official members from the block budgets.
Represcntatives of the Panchayats are entitled
lt_ct léltlt actual expenses from the Panchayat
unds

Shri Bheekba Bhaj : Is it a fact that
the meetings are held in out of the way places
and that arrsngements are not made by the
Blwks far carrying the members to the place
of meeting?

Shri S. N. Mishra : We have got this
information, namely, that transpert is pro-
vided to the members for attending the meet-
ings in the villages. As regards the enquiry
whether these meetings are held in out of the
way places, | have no information atthe mo-
mena.

Shrl Bheekha Bhal : Arising out of the
reply to part (c) of the qusaiion, may I know
whether Government have made any enquirics
as to the extent of T. A. and D, A. given from
Panchayat funds ?

Shrl S. N. Mlshrs : The Governm:nt
of Rajasthsn has told us that r=preseniatives
ofs P.mch?_ym are entitled to their actual
expenses from Panchayat funds.

Shri Thimmaiak : May | know whe-
ther the members - arc also provided with
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transport facilities for irlspecting the work
in th: diff:rent parts of th= N.E.S, Blocks?

Shyl 8. N. Mlshra : I think that is the
happy experience of hon. M=mbers so far as
I have been able to know from them.
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Shri Sivamurthi Swaml : May I
know wh: her any demiled repourt has been
received frym the orgenisers of the Vill
and Corttage Industries of Wandha, es »
J. C. Kumsrappa, by the Planning
sion in order to rcorientate the policy of the
Government in the metter of constituting the
advisory bostds for N.E.S. and Community
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Project Areas and wl'mhnr any action has been
taken on the report?

Shrl S. N. Mishra : [ do not quits sc¢
how 1t afises out of this question.

Mr. Speaker : This question relates to-
the holding of meeting® in out of the way
placesandalsoto T. A.and D. A, of members
but not with the policy.

€Engineccring Pecrsonnel Committee

*34. Shri Bahadur Siagh : Will the
Minister of Planning be pleased to
state :

(a) whethes the  Enginecring  Pee-
sonncl Committee appointed by the
Planning Commission has suggested
opening of IS new enginecering cok-
leges and 62 schools imparting train-
ing in civil, mechanical and electri-
cal engineering in the country;

() the number of such colleges and
schools that are going to be ope in the
Punjab;

(c) whether the Enginecring Per-
sonnel Committee recommended some
sort of epecial financial assistance to the
engincering colleges and technical schools.
Ilreldy in existence in various States in
view of the shorpi: of Engineering Pes-
sonnel, which is likely to exist in epite of
training facilities provided in the
Plan, and

(d) whether some special
assistance has been recommended hy this
Committee for the Engineering Colleges
and Technical Schools in the Punjab other
than the Government Technical Schoals and
Engineering Colleges?

The Deputy Minlster of Planning
(Shri S. N. Mishrs) ¢ () The Committee
has suggested the opening of 18 colleges and
62 schools,

econd

financial

(P) For th- Northern Region comprising:
the Punjab, the Uttar Pradesh, Rajasthan,.
ammu & Kashmir, PEPSU, Dclhl, Almer—
erwara and Himachal Pradesh, the Commi

ttee has recommended the eatlbliahmem of’
4 colleges and 17 schoals. Commitiee
has not indicsted the number ofinstiturions
© be started in the Puniab State.

u It is not clear what the honmnble
member means by “special fi assis.ance™
in this context. Presumably he means the
financial aesistance for expanding the capscity
of existing inetitutions. Though the Com-
mittee has recommended that capacity in the
existing institutions should be expanded fuliy,
separste financial assistance for it hss not yet
been indicated. The total cost of expansion
of capacity in  existing institutions phus
the cost of setting up 18 colleges and 62
schools has been estimated 1 be in the
neighbourhood of Rs, 16 crores.

{d) Does not srise.
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Shri Bahadur Singh: Will the
Government_entertain the demands of the
various enguieering colleges and technical
schools which need assistance at present?
I put this question because the hon. Minister
has said that the Committee has not recom-
mended any financial assistance.

Shri 8. N. Mishrat 1 have not said
that the Engineering Personnel Committee
ra not recommended any financial assistance
‘for the expansion of existing facilities. I
simply expressed my doubt about the way in
which the question has been put. What
the hon. Member means by special financial
sssistance is not clear to me. They have
certainly included in Rs. 16 crores assistance
for expansion of training facilities in the
existing institutions. Now the mechanics
of it has to be worked out.

Shrl Joachim Alva: Has the Govern-
(ment noted the slarm sounded in western
circles that competitive co-existence is be-
coming keener as four million engineers
would be produced by the USSR in the next
few years ? Is Government taking steps
to open more science and engineering collem
in Indis and also to provide jobs for
cngins¢ring graduates ?

Shrl S. N. Mishra: It is not because
of such reports appesring in the Press, but
hecause of our need during the Second Plan
and also during the next fifteen ycars, that we
are going to take steps in this direction.

Shri R. P. Garg: In view of the fact
that there are hundreds of engineers who have
registered themselves with the Employment
Bxchanges, may I know whether there is a
surplus of engineers or Government has no
proper plan for the utilisation of their services ?

Shrl S. N. Mishra: It ia indeed &

point which requires @ cerwin amount of .

clarification. en certein vacancies are
Prnnounced and & number of applications
come in, there is a tendency to come to the
conclusion that there is a surplus. But,that
is not so. Anslysis has revealed that 95
per cent, of these applicants require more
coveted posts than they are holding et present
and therefore, these applications and regis-
trations,

Skrl Thimmalah: In view of our
requirements under the Second Plan, has the
Government instzucted the State Governments
about the number of students to be admitted

0 the ?virioul technical institutions in the
States

Shri S. N, Mlshea: We have satisfied
ourselves that the State Governments are
doing all they can to ensure expansion of
training facilities. About the increase in
the different instutitions, I cannot say any-
thing at,the moment.

Sardar Igbal Singh: Is the hon,
Minister aware of the_fact that certain insti~
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tutions were recently estabjished in PEPSU
and Punjab and will the Government consider
helping them under this scheme ?

Shri 8. N. Miahra: This amounts.
to a suggestion. But, if they come under the
scheme of assistance that is to work, the case
of PEPS U will certainly be considered.’

Lala Achint Ram: It was said that
the engincers wanted coveted posts. What
is the minimum pay offered to an engineer ?

Shrl S. N. Mlshrat I do not have
that information at the moment.

Sbhri A. M. Thooma: May I enquire
whether there will be any phssing in the
starting of the various engineering institutiona.
and also whether Government is in a position
to find the necessary personnel to man them?

Shrl S. N. Mlshra: As for phasing
certainly that would be done according as
the needsarise, So far as staffing is concerned,
itis one of the important aspects which will be
attended to.

Negarjunsaagar Dam

*3% Dr. Rama Ryo: Will the Mini=
ter of Irrigatien and Power be pleased
to state:

(a) Whether the committee of three
experts appointed to congider the recommen-
dations and proposals of Mr. Slocum on
Nagerjunasager Dam, has sent its opm'on
and recommendations ; and

(b) whether Government have take™
final decision on the nature of the dam, masonr¥
or concrete, and the import and utilisation o
machinery on a large scale ?

The De Minister of Irrigatiom
sad powar (Shri Hathix (a) No Sir.

(b) No final decision has been taken
pending receipt of the report of the Committee.

Dr. Rama Raot This matter has been
under considerstion for @ number of years
end now it is apein under reconsideration.
Is the Government aware of the ankiety of
the Andhra public abmnit the delay in cnn-ua
to @ final decision ebout the nature of t
dam ? Acwally, it must be decided by
technicians.

Shri Hatbl: Perhaps the hon. Member
knows that Mr. Slocum visited the da  site
in April 1956 and he suggested that a con crete
dam wwii be better. The Committee of
engineers has said that it may be partly concrete
and partly masonry. In view of this suggestion
this Committee is ;oianm,mect in Augvst
snd an ezrly decision be weken.
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Import Licences

*29, Shrl Gidwanil: Will the Minis-
ter of Commerce and Induatry be pleased
to state:

(a) whether it is a fact that two firms
of Calcutta were suspended by the Chief
Controller of Imports and Exports, New
Delhi, for producing forged documents in
support of their application for the grant
of mmport licences for soda ash and cycle
parts; and

(b) if so, what further action has been
taken against those firms ?

The Mlolster of Trade (Shrl Karmar-
kar)i (a) Yes, Sir; for cycle parts; dyring
the last year. But there has been no suc
case for soda ash.

(b) Investigations are proceeding.

Shrl Gidwani: What was the quantity
of the article, for the import of which appli-
cation for the grant of a licence was made and
what was the approximate value ?

Shrl Karmarkar: The case was in
connection with a provisional quota certificate
and the value was about Rs. 97,597. On
verification from the customs department,
itwas found that the customs receipts
were forged and then we took action but the
parties were not found. The other casg was
a similar one and the investigation is procecd-
ing.

Shri Gldwanit When will a final
decision be taken after full investigation ?

Shrl Karmarkar: !uther when the
party is found or when it is found that it is
impossible o find the party.

All Indis Khadl Board

*30. Shrl Jhulan Slaha: Will the
Minister of Production be pleased to state:

(a) whether it is a fact chat the All India
Khadi Board has not been able to fully utilise
the sanctioned amount ever since its inceptions;

(b) if so, whether the reasons thereof
have been ascertained ?

The Minivter of Productica (Shei
K. C. Reddy): (a) and (b). So far as
Khadi is concerned, the Board bas been able
to utilise aubstantially the sanctiemed mmounts.
Thisis due to the flct that the Khadi mduamr
had been conalders Ilopod
before the erd clme into exulence In
the case of village industries it bas ndz been
sible to utilise the sanctioped allotments
illy, a8 the Board had to do much spade
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Shri Jhulan Sinba: Is it one of the
tessona that the All India Khadi Board has
not been able to dispose of its stocks

Sbhri K. C. Reddy: I donot know
which atock the hon. Member ia referring to.
If he can give notice, I shall anawer that.

Rxport of Indian Films

*31. Sardag Iqbal Singh: Will the
Minister of Commerce and Indoatry be
pleased to State:

{a) whether it is a fact that there is,
2 great demand for Indian Films in Kenya
Ugenda, Tangenika and Weat Indies;

{b) if so, the number of films exported
*~wathese countries in the years 1954, 1955 and
1956; and

(c) further stepa proposed to be taken
by the Govemment to increase export of
Indian films to these countries ?

The Minlster of Trade (Shri Karmar-
ksr) (a) It is understood that there is
fairly a substantisl demand for Indian films
.Ind' enya, Uganda, Tanganika and West
ndies.

(b) Separate Statistics relating to export
of films arc not being scparately maintained
in the Sea Borne Trade Accounts, According
to information received from the Indian Trade
Commissioner in Esat Africs, films of the
value of Rs, 520,000 and Rs. ,000 were
imported into British East Africa during
1954 and 1955. respcctlvely. Plgures for
1956 are not yet available. Information
relating to British West Indiea is also not
available.

(c) There is no control on the export of
Indian filma under the export Control Regula-
tions and exports can be made freely without
an export licence. In order to promote exports
of films, the queation of setting up an Export
Promotion Council for Filma ia under consi-
deration,

Sardar Igbal Sloght May I know
whether the Government i3 tryir% to find out
the potentialities for the Indian films in the

markets of these countries ?

Shri Karmarhar: These are the
reports we have received from our represen-
wtives there.

Sarder Iqbal Singh: May I know
whether itis a that there is a big demand
for the export of Indian films to these countries
and whether is not allowing
export to these countries ?

-

Shri Karmarkar: That is entirely
wrong information. We are prepared to
export any amowis of filme.

16 JULY 1956

Oral Answers 30

WRITTEN ANSWER TO QUESTIONS
Girldih Collieries

*s, Shri T. B. Vittal Rso : Will the
Minister of Production be pleased to state :

4
(s) whether the examination of the repeit
of the Experta Commitiee appointed to
go into the economic working of the Giridih
Collleries has since been concluded,

(b) if 30, whether the recomsmendation »
have been accepted; and

(c) whether action has been initiated
thereon ?

The Minister of Production (Shri
K. C. Reddy): (a) The examination
of the report of the Expecta Committee he#
almost been completed.

(b) A final decision on the recommen-
dations will be taken shortly.

(c) Does not ariec at present.
Sandal-Wood Ol

*9. Shri Madiah Gowds: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the quantity and the value of Sandal-
Wood ©il consumed in the collntry every
year during the isst five years; and

(b) the steps taken by Government to
encourage the production of this oil ?

The Minisvee of Heavy Industries
(Shri M. M. Shab)t (a) Year-to-Year
consumption figures of Sandal-wood oil are
not available. Average annual consumption
during last five years has been estimated at
68,000 Ibs. The prices varied from Rs. 30
to Ra. so perib.

(b) The Industry is given smsistance in
etting the raw materiale and it is free to export
ta products. It hes not so far made any
specific request for help.
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Nelvell Lignite Project

*33, Shrl S. V. Ramsawamy: Will
the Minister of Production be pleased to
state the latest position of the Neiveli Lignite
Project? \

The Mialster of Production (Shri
K. C. Reddy): The preliminery investi-
gations which aim at determining whether
the ground water below the lignite belt can
be controlled by means of pumping have now
reached the last stage. Fullscale pumping
tests were conducted with 29 pumps dis-
charging 26,000 gallons of water per minute,
The observations made during the tests
indicate that the ground water level went down
below the lignite bed at almost all places
in the grid area. Pumoing was however inter-
rupted due to a break-down of § submersible
pumpy. Necessary action is in hand and the
tests will be re-started, if neccessary.

Meanwhile, the initial planning required
for implcmentinf the integrated project is in
hand, so that If the pumping tests prove
successful, further action on the mining of
lignite, generation of power, production of
fertilizers etc. can be tken up in the least
possible time.

River Valley Projects

*a8, Shri T. B. Vittal Rzo: Will
the Minister of Irrigation and Power be
pleaged to state:

(&) whether the recommendation of the
Public accounts Committee that administra-
tive audit system may be introduced in various
River Valley Projects has been given effect
to:

(b) if so, since when; and

(c) if not, the reason therefor ?

The Deputy Mintster of lerization
and Pofnrgh-l Hasthd) : (a.) Not yet, sir.

(b) Does not asies.

(c) As desired by the Public Accounts
Committee, Government addressed the
authorities <nemad with the centrally

multi-purpose projects inviting their
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views on the introduction of the administra-
tive audit system in these projects. It has
taken some times for the authorities to send
in their reply mainly due to the necessity of
¢ detiled examination of the proposals by
them and, where necessary, by the Control
Boards. Only one reply is now outstanding
and ev endeavour is being made to for-
mulate Government’s conclusions and sub-
mit them to the Public Accounts Committee
without further delay. o

States' Rehabllitation Schemee

3. Shri Krishnscharya Joshi: Will
the Minister of Rehabilitatlon be pleased
to swate:

(a) whether loans advanced to Parts *A’,
‘B’, and 'C’ States during 1953-54 for rehabil~
tation schemes have been recovered; and

(b} if a0, the totsl amount recovered ?

The Deputy Minlaser of Labour
(Shrl Abld All): (a) and (b): Figures
for recoveries which are maintained by the
respective Accountants General are not
readily availabte for sny parocular financial
year.

Production of Lathes

*33. Shrl Bheskha Bhalt Will the
Minister of Production be pleased to state:

(a) the target production of lathes as
envisiged in the agieement with Messrs.
Qerllkons Ltd.;

(b) the actual production achieved;

(c) the reasons for difference and delay
in manufacture of lathes ; and

(d) how far the Government of India
18 committed to the payment of allowances
as per agreement ?

The Minlater of Production (Shrl
K. C, Reddy): (2) The programme that
had been proposed was to produce 1200
lathes per annum. The sanctioned scheme
however envisaged the production of 400
lathes. The target of 4o0 lathes is to be
achieved progressively with.n a period of §
years commencing with the production of
40 lathes in 1956.

(b) 12 lathes have been assembled from
imported compunents and § lsthes from parts
menufactured 1n the factory. Five more
lathes arc on the best flvor and 20 lathes
manufactured from components in the factory
are being assembled.

(¢) The actual producwon achieved 13
more or less gccording to therevised schedule.

(d) No payment of allowances to Messr.
QOerllkons is envisaged in the Agreement.
Provision is madein the Agreement, however,
for assigning to Oerlikon, free of paymtent,
five per cent of the shares of the company
and payment of royslty oo actusl sslea of
products of the factory.
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Pakistan Raw Cotton

Sardar Iqbal
ra¢. {Gardar Iobel Stoge:

Will the Minister of Commerce and
Induatry be pleased to refer to the reply
given to Starred Question No. 353 on the
f}th February, 1956 and state the quantity

Pakistan raw cotton inported so far under
the)?lndo-Pckiatcn Trade Agreement (1955-
56

The Minlster of Trade (Shrl Kar-
markar): Nil

Rehabilitation of Displaced Persons
Ia P,EP.S.U.

S~ . Shri Ram : Will the
Minister of Rehahbilitati be pleased
to state:

(a) the number of displaced persons
rehabilitated in P.EP.S.U State so far; and

(b) the number of persons yet to be
rehabilitated there?

The Dcmty MIinlater of Labour
(Shrl Ahid )+ (a) and (b). The infor-
mation is not readily available and the time
and labour involved in the collection of this
information will not be commensurate with
the results to be achieved,

Small and Medium-Sized Projects

2. Shrl Ram XKrlshan: Will the
Minister of Irrigation and Power be pleased
to state:

(a) the number and names of small and
medium-sized projects district-wise recom-
mended by Punjab and PBPSU Goveraments
for inclusion in the Second Five Year Plan;

(b) whether all these projects have
been included in the Second Five Year Plan;

(c) if not, the names of those projects
which have not been included in the Second
Five Year Plan; and

(d) their estimates in brief and the
extent of land to be irrigated under each
project?

The Deputy Mialster of Irrigation
aad Power (Shrl Hathl): (a) © id&‘ In-
formatlon is being collected and wil laid
on the Table of the House.

Swax Planaing Boards

3. Shrl Rem Krishan: Will the

Minister of Pianning be pleased to ate
the names of the atates which have constituted
Stite Plannung Boards so far ?

The Depaty Minimier of Plamaing
hrl S. N. Mdshra)t The implication of
8 Question is not clear, Stars Planning
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Boards which include leading non-officials
have been constituted in some of the Swates.
If the intention is to obtain information in
regard to the machinery for Planning at the
State level, the position is as follows:

’
““At State headquarters coordirfation
ia achieved through an inter-
departnenmal Committee of Secresarics
in charge of various development de-
partmenta. The chairmsn of the
committee is the Chief Secretary or
the Secretary in charge of Planning.
Generally, the functions of coordination
for planning and for th< implementation
of district programumes are combined in
a single officer commonly described
as the Development Commlssioner. As
a rule,s committee of the State
Cabinet under the Chief Minister
provides overall guidamce and dir-
ection."

C.P.W.D.

¢ Shri Bawars Reddl: Will the
Minister of Worhe, Houslng and Suopply
be pleased to state:

(a) the names of the Divislons under

the Superintending Engineer, N.E.F.A.
Central P.W.D.;

(b) the headquarters of Sub-Divisional
Offices under each Division; and

(c) the work-place under each Sub-
Division and the total number of work-
charged stafi’ at esch work-place according
to each category of post?

The Parliamentary Secretary to
the Minlsser of Works, Houszlng and
Supply (Shrl P. S. Naskar): {a_ and (b).
A statement is placed on the Table of the
Lok S{bhe. |See Appendix I, annexure
No. 3

(©) It is not possible to furnish the in-
formation as the number of work-places and
the number of work-~eharged staff at each work-
place according to each category of post are
liable to fluctuation and he places of work
are also liable to frequent chaage.

CP.W.D.

5. Shrl Eswara Reddis  Will the
Minister of Works, Houslng and Supply
be pleased to stace:

8} the names of the Divisiors under
;:'h%;r chum Ceancral Circle No. 1], Central

(b) the headquarters of Sub-Divisional
Offices under each Division; and

(c) the work-places under each Sub-
Division and the total number of work-
charged staff at each work-place according to
each category of post.
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The Parllamentary Secretary to the
Minister of Works, Housing and Supply
(Shri P. S. Nagkar) (a) and (b). A
statement furnishing the required information
is placed on the Tuable of the Lok Sabha.
{ See Appendix I, Annexure No. 4).

(c) It is not possible to furnish the
information as the number of work-places
and the number of work-charged staff at
esch work-place according to each Category
of post are liable to fluctuation and the places
of work are also liable to freque it change.

C.P.W.D,

6. Shri Eswara Reddi: Will the
Minister of Worke, Housing and Supply
be pleased to state:

(a) the names of the Divisions under
the Csicutta Central Circle No. I, Central
P.W.D.;

(b) The hnd%l'lrten of Sub-Divisions
Offices under each Division; and

{c) the work-places under cach Sub-
Division and the total number of work charged
staff at each work-place according to each
:ategory of post?

The Parliamentary Secretary to the
Miniater of Works, Houslog and Supply
(Shri P. 8. Nasker): (a) and (b). A State-
mznt furnishing the required infiormation is
Placed on the Table of the Lok Sabha. [See
Appendix I, Annexure No. 5]

. (¢) It is not possible to fumish the
information as the number of work-places and
the number of work-charged staff at_cach
work-place according to each category of post
are liable to fluctuation and the places of
work are also ligble to change.

Indo-Paklastan Passport Conferenre

7. Shri M. L. Agrawal: Will the
Prime MIlnister be pleased to refer to the
reply given to Unstarred Quection No. 904
on the 13th September, 1955 and State!

(a) whether the Pakistan Government
nave since ratified the decisions reached at
the SePtember/October Indo-Pakistan Pase-
port Conference of 1953;

(b) if so. whether the Government will
place on the Table of the House a copy of the
ducisions so ratified;

(c) whether any other Indo-Pakisian
Passport Conference was held in 1954; and

{d) if so, when, where and with what
results?

The Parliamentary Secretary %o the
Minieter of Externzl Affairs (Shri
Sadath Ali Khan): (a) No, Sir.

{b) Docs not arise.
\c) No, Sir.

(d) Does not arise.

Indo-Pakistan Passport and Visa
Scheme

8. Shri M. L. Agrawal: Will the
Prime Minlster be pleased to state:

{a) whether the Pakistan Government
concurred with the Government of Indisbs~
draft of the revised Indo-Pakistan Paesport
and Visa Scheme referred %0 them in May
1955; and

(b) whether Government will be pleased
to place a copy of the Revised Scheme on the
Table of the House ?

The Parllamentary Secretary to the
Miglster of Affalrs (Shri
Sadath Al Khan) : (a) Not yet.

(b) 1t is not possible to place a copy of
the Revised Scherne on the Table of the House
at this stage as it is still under the consideration
of the Government of Pskistan.
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indians in Gold Coast

11. Shri D. C. Sharmast Will the
Prime Minister be pleased to State:

(a) the number of Indians in Gold
Coast; and

(b) the occupations they follow?

T1he Parliamensary Secewiary to the.
Mioiater of FExternal Affsirs (Shri
Sadsth All Khan): (3) and (b). There
are about 300 Indians in the Gold Coast,
most of them are engaged in trade—in a
proprietary, managerial or clerical capacity.

Rehabilitation of Diaplaced Persons
feom Enst Pakistan

12, Shri D. C. Sherma: Will the
Minister of Rehabilitatlion be pleased two
amte the estimated toral nwnber of 1efugees
from East Pakistan who havebeenrchabilitated
in India so far ?

The Deputy Minlater of Labour
Shrl Abid All): About five lakh families
have been given rchabilitation benefits,
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Fllm .Docuuumnin

13. Shri Madiah Gowda: Will the
Minister of [nfermation and Brosd-
clstl{-ll be pleased to state:

(dY the names of private agencies
that have been entrusted with the pro-
duction of documentaries, so far;

(b) the number
produced by them;

(c) whether a list of such approv-
ed producers is maintsined; and

(d) the cost and quality of such pro-

duction as compared to the departmental
production ?

of documenteries

The Miplster of Informatica and
Broadenating {Dr, Keskar):

(@) 1. Ama Limited, Bombay.
2. National PEducation and Informa-
tion Films, Ltd., Bombay.
Singh Brothers, New Delhi,
New Theatres, Caleurtta.
Bastern Movies, New Delhi.
Vinay Productions, Poona.
Cine Unit of Indis, Poona.
National Film Corporation, Bombay
9. Art Films of Asia, Bombay.
10. Ezre Mir, Bombay.
ir. ER. Cooper, Bombay.
12. PV. Pathy, Madras.
13. Information Films, Delhi.
14. K. Subrehmanyam, Madras,
1s. Film Services, Calcutta.

16. New Shorey Documentary Films,
Meerut.

17. Hari S. Dasgupta, Bambay.

18. Homi P. Sethna, Bombay.

19. Widys Wikes Films, Bombay.

20. S.L. Badami, Bombay.

21. Patel India Ltd., Bombay.

32. Raejkamnal Kalamandir Ltd, Bombay"

23. Hiten Chowdhury Productions,
Bombay,

BN A s

24. Fact Films, Bombay.
25. Ssaumyen Mukherjee, Calcutta.
26. Ashok Productions, New Delhi,

27. Railwaymen’s Fine Art Society,
Madras.

28. Vishram Bedekar, Bombay.
29. Birnal Roy Productions, Bombay.
3o. Aurora Film Corporation, Cilcutu_
(b) 17 fims have been completed rnd
37 are under produclion, besides 3§ pro-
duced by private producers on their own
or for other sponsorsend purchased or
obtained for dustribution by Government.

(c) Yer

Igd] As indicated in the reply to Shri
B. D. Shastri’s U.starred Question No.
63 on 25th November, 1954 end Chaudhri
uhammad Shaffee’s St Questio: s
No. 1250 on 218t Murch, 1955, dircct and
indirect expenses are incurred on the pro-
duction of documentaries by the Films
Division. In the ebsence of regular cost
accounting, which has not yet been stirted
in Films Division, it would be difficult to
state with any precision what the total
expenses of eny documentary are.

~ The quality of the productions by
rivate producers is judged by the Film

dvisory Board who do mot approve &
film unless it reaches the requisite mini-
mum standard, end in some cases the .
films have been very well received by
public also. In judging them it b8 also
10 be remembered that unlike the Films
Division there are no private producers
who are only engeged to the same exient
in documentgry production which is in
many w2ys @ specialised art. the docu-
mentaries of the Films Division have won
many National and International awards.

Pilot Indusirila]l Scheme

14. Shrl Ram Kreishan: Will the
Minister of Planning be pleased to state:

(a) whether  the scheme for the
selection of communityproject-arcas for
Pilot Industrial Scheme has been finalised;
and

(b) if so, the details thereof ?

The Dl;?uty Minister of Planning
(Shrl 8. N, Mishra) () Yes.

(b) A list showing the arcas selected is
laid on the Table of the House, [See
Appendix I, annexure No. 6],

Allocstiona for Housing

;?. Dr. Satyawadlh Will the Minis-
ter Works, Housing and Supply be
pleased to state:

(a) whether allocations have been
made for the . current financial year under
th; Low-income Group Housing Scheme;
&N

(b) if so, the
tioned and disbursed

The Parlismentary Sccretary to
the Minilster of Works, Houalng and

Supply (Shri P.S. Nazhar) 1 (2) Yes, Sir.

res State-wise sanc-

{b) A materment giving the requisiie
information is placed on the Table of the

Lok Sabha. [Ses Appendix I, annexure
No. 7).
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Employees in C.P.W.D.

16. Dr, Rama Raso: Will the
Minister of Works, Housing and Supply
be pleased taastate:

(a) the categories of work-charged
staff employed by the C.P.W.D.; and

(b) which of these
been clessified as—
() unaskilled,

(is) unskilled
skilled,

(iii) skilled,

(iv) highly skilled

catcgories have
supervisory and semi-

and skilled super-

visory. and
(v) clerical?
The Perliamenta Secretary to
the Minister of Wor How aad

Wwpply (Shri P. S. Naskar): (@) A
statement of the categories of work-charged
staff employed by the C.P.WD. is placed
on the Table of the Lok Sabha. [See
Appendix I, annexure No. 8.}

(b) Broad examination of all the
categories of work-cherged staff was made
with reference to the nature of their duties
and the skilled required, and the pay-scales
fixed reflect the grade of their skill and nature
of duties. Pay scales are given in the state-
ment,

Employees in C.P.W.D,

17. Dr. Rama Reao: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

() whether it is a fact that liftmen, -
] and some other categories of stafl

mistrs

in the CPW.D. are empl both
on the reguler and work-char cstablish-
ment; and

(b) if so, what is the difference in
the nature of their work so as to neces-
sitate employment in different cstablishment
of the sume categories of stafl ?

The Parliamentary Secretary to
the Minieter of Worka, Houslng and
Supply (Shri P. S. Nashar)i (1) Yes

(b) There is no difference in the asture
of the work performed by persons of the
same category cmployed on the
and work<harged establishments. General-
ly, persons who are employed on the ectual
exccution, as  distinct from the geaersl
supervision, of a specific work or of sub-works
of a specific project or upon tne su-or=
dinate supervision of departmental labour,
stores and machinery in  connection with
such work or sub-works and whose pay b
consequently met from the estimate of the
work., are borne on the work-charged
establishment, while others are borne on the
regular establishment.

Pasa Books for CP.W.D., Staff
18. Dr. Rama Reot Will the Minis-

ter of Works, Housing and Supply be
pleased to state:

(a) whether Pass Books are -
lied to the work-charged staff cf”fgc
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C.P.W.D. who subscribes the workmen's
Contributory Provident Fund; end

(b) if not, the reason therefor?

The Parllamenta Secma; to
the Mlolaser of Works, Houalng and
gppply (Shri P, 8. Naakar): (a) No,
ir.

. (b) Noninally, pass books are not supp-
lied to the subscribers. As a result, how-
ever, of the transfer of the work relating
to the maintenance of fund accounts to the
Divisional Offices of the C.P,.W.D., Gov-
ervnent  have decided to su

books to the work-charged staff, contri-
buting to the Workmen's  Contributory
Provident Fund and have accordingly taken
steps to print the required number of pass
books. These will be supplied o the swff
shortly.

. Cost of Power Production

> {Serdar Waepurtr ™

Will the Minister of Irrigation aud
Power be pleased to state:

(a) the cost per unit of §enerating power
ot different power stations constructed in
the First Five Year Plan;

(b) the main reasons for difference
between the cost per unit in different
power stations; an

(c) how does this compare with rates
of the power stations conatructed before the
Five Year Plan?

The Deputy Minjater of
snd Power gl:rl Hathl): (a) Figures

of actual coat generation per unlt at
different power stations, are not available
with the Govt. of Inde. A statement
based on estimates of such costs is, however,
laid on the Table of the House,

(b) and (c). A statement is laid on the
Table of the House, [See  Appendix I,
annexure No. 9l

Commitiee on Esrtb-moving
Equipment

30, Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given to
Starved Question No. 345 on the 29th
February, 1956 and state:

(a) whether the Committee on Earth-
Moving Equipment has since submitted its
report; an

(b) if so,
thereo

the main recommendationa
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The Minhter of Commerce and
Induatry and Iron and Steel (Shri T.T.
Krighnamacharl): (a) No, Sir.

(b) Does not arise.
M{luﬁﬂun of Ghnai ORI

at. Sardar Igbal Singht
Sardar arpurit

Will the Minister of Producsion be
pleased to state:

(a) the specific ste tuken in Funjab
and P.EP.S.U. Sutes for the development
of the manufacture of ghani oil;

(b) the number of oilmen’s cooperative
quieliel engaged in the manufacture of such
oil;

(c) the number of societies which
have not been given any assistance technical
or otherwise with the result that they are
not functioning;

(d) the proposal, if any, for running
the defunct oilmen's co-operative societies;
and

(e) how does the rate of such oil compare
with mill oil ?

The Mlinister of Production (Shrl
K. C. Reddy): So far as Punjab State is con-
cerned, information is being collected and
will be laid on the Table of the Lok Sabha.
Information regarding the State of Pepsu
is as follows:—

(e) The l'ollowinf specific steps have
been taken in Pepsu for the development of
ghanti oil industry:—

(i) Three cooperative Socictiea of OQil-
men have been organised in Dhuri Com-
munity Project, Financial aessistance for the
purcheee of improved type of Kohlus and
oileeeds and technical assistance have been
made available to them.

(ii) A model oil demonstration centr®
has been started at Malerkotla for impartin8
training to telis in operating improved kohlus-
Apart from grant of subsidy and loan for
starting the oil centre, production subsidy
@-/1/- per seer of oil produced is paid to the
Societies,

(b) Three,

(c) Nil.

(d) Does not arise,

(e) The rates of ghani oil and mill oil
are practicslly the same.

Fertillaers
Sardar Igbal Singh:
“‘{Suillr uri:

Will the Minister of Commeron and
Induetry be pleased to state:

{a) the total quantity of fertilisers
produced during 1956 so far;

(b) the total imports and exports of
Fertilizers during the same period; smd

(c) the quantity allocated to the States
and the basis for the same?

The Minister of Commerce and
Induatry and Iron and Steel (Shri T.T.
Krishoamnchari): () and (b). A swte-
ment is laid on the Table [See Appendix I
annexure No. 10) ]

(c) Only nitrogenous fertilizers are
allocated to the States through the Pertilizers
Pool. During the period January to June
1946, the allocations were as follows:—

Quantity

in tons
Sulphate of ammonia . i 38,000
Urea mome 11 ¥%eo
Ammoniura sulphate nitrate . 5,700

The alleccations are made on the basis
of monthly requirementa reported by the
States and the available supplies.

Rural Electrificatlon in Uttar Pradcsh

34. Shrimatl Ksmlendu Msti S
Will the Minister of Irrigation aend
Power be pleased to state the names of
the Districts in U.P. where the rural arcses
have been benefited by the rural electrifica-
tion programme ?

The Deput{ Miolater of Irrigsation
and Power (Shrl Hatbl): Information is
not available with the Government of
India, The same is, however, being collect-
ed from the State Government and will be
placed on the Table of the House when

received.
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Member Sworn X
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No.
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4 Industrial Housing Scheme 3
5 Evacuee Law in West Pakistan 3—5
6 Fibin Production Bureau. . s—6
7 Biri Making Machines . —7
8 Spinning Mill in North Bihar 7.-8
10 Mobile Cinema Vans . . 8
II Scheme for Hire-Purchase of
Machinery . . . 6—9
12 Floods in Tripura 9—10
14 Streptomycin Plant . 10
1§ Textile Mills . . P I1—I2

16 Recovery of Abducted Women 12—13

17 Internztional World Power
Congress A . 13—1I%
18 Cement . . " ’ I5—17
19 Development Commissioners in
States . 5 ; 7 17—18
20 Production of Cloth ; 18—20
21 Indian Jute Milis Asngciation 20—21

23 N.B.S. Block Ad\rmry

Committees . . 31—24
24 Engineering Pcnonnel
Committee . . 24—26

25 Nagerjunasagar Dam . X 26
27 District Development Machinery 37
29 Import Licences . . - 28
30 All India Khadi Board . 28—a9
31 EBxportof Indian Flims . . 2

CoLUMNS

WRITTEN ANSWERS TO QUESTIONS

30246

S.Q £

Q. Subject
No. ubjec GCoLlumns
2 Giridih Collieries | ; ; 30
9 Sandal-Wood Oil . ‘ . 30
13 Second Shipyerd . 3 30—31
22 Neiveli Lignite Project . : 3
28 River Valley Projects . 31—32
32 States’ Rehabilitation Schemes |, 32
33 Production of Lathes - - 32
34 Pakigan Raw Coman . .33
U.s.Q.

I Rehabilitation of Dithcod
Persons in P.E.P.S.U. . . 33

2 Small and Medium-Sized Projects 33
3 State Planning Boards : 33—34
4 CPWD. . y : ~ 34
5 C.P.W.D. : . : 34—38
6 CPWD. . . 2 " 35
7 Indo-Pakistan Pnsport
Confecrence . ’ 35-—36
8 Indo-Pakistan Plssport
and Visa Scheme . . ' 36
9 Conage Industries . 3 3637
10 Housing of Ciass IV Officers . 3
11 Indian in Gold Coast . : 38
12 Rchabilitation of Displacsd
Persons from East Pakistan 38
13 Film Document:.ries 39—40
I4 Pilot Industrial Schemes . ; 40
15 Allocation for Housing . : 40
16 Employsesin C.I"W.D. ., . 41
17 Employees in CP.W.D. . 41
18  Pass Books for C.P.W.D. Swff 41—42
19 Cost of Power I'roduction - 42
20 Committec on Barth-moving
Equipment . . . 42—43
21 Manufacture of Ghani Oil : 43
22 Fertilizers P - 43—44
24 Ruml Elcctnﬁuuon in Uttar
Pradesh % . 3 44

25 Tea Cultivation . " . 44
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LOK SABHA DEBATES
(Part II—Proceedings other than Questions and Anewers)
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[No. 1.

First Day of the Thirteenth Session of First

Parliament of India

LOK SABHA
Monday, 16th July, 1956

The Lok Sabha met at Eleven of the
Clock

[MR. SPEARER (SHRT M. ANANTHA-
SAYANAM AYYANGAR) in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12 Noown
MOTIONS FOR ADJOURNMENT
Froops 1~ THE COUNTRY

Mr. Speaker: I have received notice
of an Adjournment Motion from Shri
S. L. Saksena on the subject: “The
havoc caused by widespread floods in
all parts of the country, particularly
in U.P., Bihar and Assam, and the
failure of the Government to do any-
thing substantial to avert them, in
spite of the assurance given by the
Union Minister for Planning that the
problem of floods would be treated as
the ‘Number One Problem’ and tackl-
ed on a ‘war footing’” This was
received on this morning. Long
before thig Shri Sivamurthi Swami
gave notice of a Short Notice Question

have sent these questions to-'the hon.
Minister to find out whether he would

2

accept them as Short Notice Questions
and give a particular date, or whether
they will go in the usual course. If
the hon. Minister is able to make a
statement now he may do so; other-
wise, if he wants time he may answer
this along with the other questions in
a comprehensive manner.

The Minister of Planning and Irri-
gation and Power (Shri Nanda): Yes,
Sir. As suggested by you, the best
course would be that I have some
time to collect all the information and
place it before the House as early as
possible, I think I shall be able to do
so in the next two or three days,

Mr. Speaker: In view of the fact
that the hon. Minister will be making
a comprehensive statement about this
matter, I do not allow this Adjourn-
ment Motion.

BAN oN DEMONSTRATIONS AROUND
PArLIAMENT HoUSE

Mr. Speaker: I have received notice
of another Adjournment Motion from
Shri M. S. Gurupadaswamy on “the
crder of the District Magistrate of
Delhi issued on Sunday the 15th of
July prohibiting the holding of meet-
ings or demonstrations and taking out
of processions in the areas around
Parliament and portions of Church
Road, North Avenue, South Avenue,
Dalhousie Road and Great Place.”
This is under the law. I remem-
ber that on a prior oecsifon
Shri ‘Sadhin Gupta tabled a tHotion
for - adjournment relating to - the
arrest of some satyagrahis from
Maharashtra saying that they were
peaceful satyagrahis. I ruled it out
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[Mr. Speaker]
saying that within the precincts no
satyagraha or anything like that
should take place because serious
work of the Parliament would be in-
terrupted and it would not serve any
purpose. Anyhow I will look into all
that. I am not disposing of this im-
mediately. I shall send for all con-
nected papers. I am sure hon. Mem-
bers would like to protect the pre-
cincts of this House and avoid any
disturbance so far as our work is con-
cerned. How far this contravenes that
is the only thing.

Shri N. C. Chatterjee (Hooghly): It
goes outside bounds; that is our com-
plaint. They are extending the
prerogative much too farther,

Mr. Speaker: I shall look into the
entire proceedings till now and see
how far this can be limited. If neces-
sary, I shall send for my friends
before I come to any conclusion re-
garding this.

Shri Kamath (Hoshangabad): I sub-
mit, Sir no such order should be
issued by local authorities without
consulting you.

Mr. Speaker: I am extremely glad
that the hon. Member wants to make
me the executive head of the State.

Shri Kamath: Within the limits of
Parliament, I said.

Mr. Speaker: “Within the limits"” of
course. Within the limits let me see.
I shall look into it.

Dr. Lanka Sundaram (Visakha-
patnam): And the approaches tc the
House.

Shri S. S. More (Sholapur): May I
ask one thing? As far as the pre-
cincts are concerned they are wunder
your control. Have the police autho-
rities any power to issue a proclama-
tion under Section 1447 It contradicts
your authority.

Mr. Speaker: So far as the precincts
are concerned, I shall take all possible
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steps to see that I exercise jurisdic-
tion and not others. Anyhow all sides
of the House will be interested to see
that peace and order is maintained.

Shri 8. S. More: May I seek one in-
formation? When the police authori-
ties issued these orders pertaining to
your province, . did they have any
prior consultation with you?

Mr. Speaker: 1 am not able to say
that off-hand. I shall look into that
matter also.

Now we will go to the next busi-
ness.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER INDIAN
AIRCRAFT ACT

The Minister of Communications
(Shri Jagjivan Ram): Sir, I beg to lay
on the Table a copy of the Notifica-
tion No. AR/1937(17), dated the 7Tth
April, 1956 together with an Explana-
tory Note, under sub-section (3) of
section 5 of the Indian Aircraft Act,
1934. [Placed in Library. See No.
S-230/56]

Report oF TaAriFr COMMISSION ON
GRANT OF PROTECTION TO CALCIUM
CARBIDE INDUSTRY, ETC.

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of each of the fol-
lowing papers under sub-section (2)
of section 16 of the Tariff Commission
Act, 1951, namely:

(1) Report of the Tariff Commis-
sion on the grant of protec-
tion and/or assistance to the
Calcium Carbide Industry,
1856.

(2) Ministry of Commerce and
Industry Resolution No. 37(1)-
TB/56, dated the 30th June,

~ 1856. _

(6] t under proviso to
section 16(2) of the Tariff
Co on Act, 1851, ex-
plaining the reasons why a
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copy of each of the decuments

referred to at (1) and (2)

above could not be laid with-

in the precribed period.
(Placed in Library. See No. S-231/
56]

AMENDMENT TO TEA RULES

Shri T. T. Krishnamachari: Sir, I
beg to lay on the Table, under sub-
section (3) of section 49 of the Tea
Act, 1953, a copy of the Notification
No. S.R.O. 1476, dated the 30th June,
1956, making certain further amend-
ment to the Tea Rules, 1954. [Placed
in Library. See No. S-232/56]

NOTIFICATION UNDER REQUISITIONING
AND ACQUISITION OF IMMOVABLE
ProPERTY AcCT

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): Sir,
I beg to lay on the Table a copy of
the Notification No. EV-11(6)/55,
dated the 18th January, 1956, under
sub-section (2) of section 17 of the
Requisitioning and Acquisition of Im-
movable Property Act, 1952. [Placed
in Library. See No. S$-233/56]

OFFICERS OF PARLIAMENT (TRAVELLING
AND DALy ALLowaNces) RuorLes

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to lay on the Table, under
sub-section (2) of section 11 of the
Salaries and Allowances of Officers of
Parliament Act, 1953, a copy of the
Officers of Parliament (Travelling and
Daily Allowances) Rules, 1956, pub-
lished in the Department of Parlia-
mentary Affairs Notification No.
S.R.O. 1356, dated the 16th June, 1956.
[Placed in Library. See No. S-234/
56]

AMENDMENT IN Frurr Probuct OmpER

The Minister of Agriculture (Dr.
P. S. Deshmukh): Sir, I beg to lay on
the Table, under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1855, a.copy of the Notifica-
tion No. SRO. 1250, dated the 18th
May, 1956 making certain amendment
in the Fruit Product Order, 1955.
g}hced in Library. See No. S-235/

Snmmrrmown«:mu_
ACTION TAKEN ON CASES DEALT WITH
UNDER INDIAN INCOME-TAX ACT

The Minister of Reveane and Civil
Expenditure (Shri M. C. Shah): Sir,
I beg to lay on the Table a copy of
the statement showing progress of
action, upto 31st May, 1856, in cases
dealt with under section 34(1A) of the
Indian Income-Tax Act, 1922, in pur-
suance of an assurance given on the
18th September, 1954 during the dis-
cussion on the Indian Income-Tax
(Amendment) Bill, 1954. [See Ap-

pendix I, annexure No. 11]

LIST OF CONCERNS EXEMPTED UNDER
INDIAN INCOME-TAX ACT

Shri M. C. Shah: Sir, I beg to lay
on the Table a list of concerns to
which exemption under section 56A
of the Indian Income-Tax Act, 1922
has been granted during 1955-56, in
pursuance of an assurance given on
the 18th April, 1953 during the dis-
cussion on the Finance Bill, 1953.

List

M/s Dhrangadhra Chemical Works
Ltd., Bombay.

NOTIFICATIONS UNDER CENTRAL ExcIses
AND SALT ACT

The Minister of Revenue and Def-
ence Expenditure (Shri A. C. Guha):
Sir, 1 beg to lay on the Table a copy
of each of the following Central Ex-
cises Notifications, under section 38 of
the Central Excises and Salt Act,
1944:— .

(1) Notification No. 3-CER/56,
dated the 19th May, 1956.

(2) Notification No. 4-CER/56,
dated the 2nd June, 1856.
(3) Notification No. 5-CER/56,
dated the 8th June, 1856.
(4) Notification No. 6-CER/56,
dated the 9th June, 1956.
(5) Notification * No. 7-CER/58,
. dated the leth June, 1956.

[Placed in Ltbruﬂ[ Scc No. S—”B}
56]



7 President’s Assent
to Bills
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Licewsing ORDER

Dr. P. 8. Deshmukh: Sir, on behalf
of Shri M. V. Krishnappa, I beg to
lay on the Table, under sub-section (6)
of section 3 of the Essential Commod-
itiegs Act, 1955, a copy of the Notifica-
tion No. SR.O. 1326, dated the 31st
May, 1956, making certain amend-
ments in the Madras Rice Mills
Licensing Order, 1955. [Placed in
Library. See No. S-239/56]

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I have to inform the
House that the following Bills, which
were passed by the Houses of Parlia-
ment during the last Session, have
been assented to by the President
since a report to the House was last
made on the 28th May, 1956:

1. The Parliamentary Proceedings
(Protection of Publication)
Bill, 1956.

2, The All-India Institute of Medi-
cal Sciences Bill, 1955.

3. The Indian Income-Tax (Am-
endment) Bill, 1956.

4. The Representation of the Peo-
ple (Second Amendment)
Bill, 1955.

5. The Agriculture Produce (De-
velopment and Warehousing)
Corporations Bill, 1956.

6. The .Travancure*Coehin State
Legislature (Delegation of
Powers) Bill, 1956,

7. The Hindu Succession Bill, 1954,

8. The Life Insurance C N
tion Bill, 19586. orpor

16 JULY 1956 Biker end West Benpal 8

(Trensfer of Territories)
Bil

STATES REORGANISATION BILL
RxporT* Oor JoInT CoMMITTEE

The Minister of Home Affairs
(Pandit G. B. Pant): Sir, I beg to pre-
sent the Report of the Joint Commmit-
tee on the Bill to provide for the re-
organisation of the States of India
and for matters connected therewith,

CONSTITUTION (NINTH AMEND-
MENT) BILL

RerorT*®* ofF Jont COMMITTEE

The Minister of Home Affairs
(Pandit G. B. Pant): Sir, I beg to pre-
sent the Report of the Joint Com-
mittee on the Bill further to amend
the Constitution of India.

BIHAR AND WEST BENGAL
(TRANSFER OF TERRITORIES)
BILL‘.O

The Minister of Home Affairs
(Pandit G. B. Pant): Sir, I beg to
move for leave to introduce a Bill to
provide for the transfer of certain
territories from Bihar to West Bengal
and for matters connected therewith.

Mr, Speaker: Motion moved:

“That leave be granted to in-
froduce a Bill to provide for the
transfer of certain territories from
Bihar to West Bengal and for
matters connected therewith.”

Shri Eamath (Hoshangabad): Sir,
I rise on a point of information. May
1 know whether this Bill will be refer-
red to the same Joint Comittee for
report or to a fresh Joint Comitttee?
I also want to know whether the
report of that Joint Committee which
has been presented today will be
taken up along with this on a speci-
fied date or whether they will be
taken up separately,— this Bill and
the other Bill already reported by

_ *Published in the Gazette of Indi
dated the 16th July, 1956, pp, 459—s83.

b in the Gazette of India
dgted the 16th July, 1956, pp, 584—616.

Vesg .
®**Published in the Gazette of India

Aated the 16th July, 1956, pp. 441—457.

Extraordinary Part II — Section 2,

Y Dlasy CROT
Exiraordinary Part II — -Section 2,

Extraordinary Part I — Section 2,



9 Bihar and

West Bengal
the Joint Committed = Secondly, * I
want to know ‘whether and when the
reports of the proceedings of the West
Bengal and Bihat ‘Assemblies on this
Bill will be available for Members of
Parliament.

Mr. Speaker: So far as the Joint
Committee is concerned when once a
Joimmt Committee is appointed, as soon
is it presents its report it becomes
functus officio unless we refer the
Bill back to the same Joint Committee
by a separate motion.

A motion can be made, referring
this Bill to the same Members, instead
of the same Joint Committee. The
Committee may consist of the same
Members as in the previous Committee,
but technically, it will be a different
Cornmittee. Regarding the other
matters raised, perhaps the hon, Min-
ister would like to reply.

Pandit G. B. Pant: I do not know
if Shri Kamath wants to oppose this
motion for leave to introduce the Bill.

Shri Kamath: The hon. Minister is
under a misapprehension.

Pandit G. B. Pant: The hon. Mem-
ber raised this question after I moved
for leave and before I had introduced
the Bill. I think perhaps he wanted
this thing in order to make up his
mind whether to oppose this motion
or not. I am somewhat reassured in
feeling that he is not opposing.

So far as the other question goes, I
would like this Bill to be referred by
this House and also by the Rajya
Sabha, to a Joint Committee. I can
only move a motion to that effect, but
it is for the two Houses to decide
whether it should or should not be
referred to a Joint Committee. I
should like ag many Members of the
last Committee.to pe included in this
Committee that will now be formed, as
may. be possible; But whether or not
will be adequate for dealing with this
Bill, I cannot say, because this Bill
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deals with two States only. Perhaps
there may be a desire on the part of
those two that they should be repre:
sented to a larger extent in this Joint
Committee that will now be formed
than they had been in the last one.
But again, the decision has to be taken
by the House.

Shri Kamath: I want to know
whether the proceedings of the Bihar
and West Bengal Assemblies on this
Bill will be made available to us.

Pandit G. B. Pant: Yes; I will try
to supply them to every Member and
at least to Shri Kamath.

Shri Kamath: May I know whether
this Bill and the bigger Bill will be
taken up together or separately?

Pandit G. B. Pant; No two Bills
can be taken together. Every Bill has
to be discussed by the Committee
concerned

Shri Kamath: Can they not be taken
up for consideration on the same day?

Pandit G. B. Pant: Unless the rules
of business of the House are amended,
I cannot say that they will be taken
together.

Mr. Speaker: So far as the other
Bill is concerned, it will come to the
House in due course. There is not an
innate connection between this Bill
and the other, If the House is of the
intention that this Bill should be kept
pending, that is a different matter.
Again, both the Bills cannot be taken
simultaneously too. I will now put
tne question.

The question is:

“That leave be granted to intro—
duce a Bill to provide for the
transfer of certain territories
from Bihar to West Bengal and
for mathers conmected therewith™

Pandit G. B. Pant: I infroduce® the
BuL - )

of

*Introduction with the recommendation of_the President.
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COPYRIGHT BILL

Mr. Speaker: The House will now
take up discussion of the motion for
the concurrence in the recommenda.
tion of the Rajya Sabha for reference
of the Bill to a Joint Committee of the
Houses. As the House is aware, 2
hours have been allotted for this
jpurpose.

The motion was moved by the
Deputy Minister and placed before the
House on the 12th March, 1956,

Is the speech of the h-n. Minister
over?

The Deputy Minister of Education
{Dr. M. M. Das): I have concluded my
speech. I have got two amendments
o be moved.

Mr, Speaker: All right I shall read
1he motion first and then he can move
1he amendments.

“That this House concurs in the
recommendation of Rajya Sabha
“*hat the House do join in the Joint
Committee of the Houses on the
Bill to amend and consolidate the
law relating to Copyright made
in the motion adopted by Rajya
Sabha at its sitting held on the
16th February, 1956 and communi-
<ated to this House on the 21st
February, 1956 and resolves that
the following members of Lok
Sabha be nominated to serve on
the said Joint Committee, namely,
Shri B. S. Murthy, Shri N. C. Las-
kar, Shri Nageshwar Prasad Sinha,
Shri Fulsinghji B. Dabhi, Shri
Joachin Alva, Shri T. S. Avinashi-
lingam Chettiar, Shri S. V. Rama-
swamy, Shri Birakisor Ray, Shri
D. C. Sharma, Shri S. &8
.Samanta, Shri Gurmukh Singh
Musafir, Shri M. Hifzur
Rahman, Dr, Suresh Chandra,
Shri C. P. Mathew, Shrimati
“Tarkeshvari Sinha, Seth Govind
Das, Shri Rohanlal Chaturvedi,
Shri C. R. Basappa, Dr, Lanka
Sundaram, Shri U. M. Trivedi,
Shri V. G. Deshpande, Shri N. B.
<howdhury, Shri Sadhan Chandra
Gupta, Shri Bahadur Singh, Shri
Frank Anthony, Shrimati Sucheta

Kripalani, Shri M. S. Gurupads.”
swamy, Shri V. Veeraswamy, Lu

Mono Mohan Das and Maulana
Abdul Kalam Azad.”

Dr. M. M. Das: I beg to move:
That in the motion—

(i) for “Shrimati Sucheta Kripa-
lani” substitute “Shri Ramji Verma”.

(ii) That at the end of the motion,
the following be added:

“This House also recommends to
the Rajya Sabha that the said
Joint Committee be instructed to
report on or before the 16th
August, 1956,

These amendments are self-explana-
tory and I do not think I should ex-
plain them.

Mr. Speaker: Amendments moved:

(i) That in the motion—

for “Shrimati Sucheta Kripalani”
substitute “Shri Ramji Verma”.
(ii) That at the end of the Motion

the following be added:

“This House also recommends
to the Rajya Sabha that the said
Joint Committee be instructed to
report on or before the 16th
August, 1956",

BUSINESS OF THE HOUSE

The Minisier of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I have written a letter to you on the
programme for the session. This
week's programme which we have
placed before this House has been
prepared on the basis that the House
may be requested to sit for seven
hours instead of six hours, from this
week. The programme is going to
be pretty heavy and unless, we sit for
longer hours during the whole session,
we may not be able to finish the whole
work. So, it would be better if we sit
for eight hours, or at least for seven .
bours a day, say, from 10-30 to 5-30
or from 11 to 6, as the House chooses.
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Bhri Eamath (Hoshangabad): We
can extend the duration of the sitting
from next week onwards.

Mr, Speaker: We will carry on from
11 to 5 during the first week. We have
enjoyed a holiday and therefore, in
continuation of the holiday, one is
not likely to enjoy sitting for a longer
number of hours together. From next
week, we will sit from 11 to 6.

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): We
can sit from 10-30 to 5-30.

Shri Dabhi (Kaira North): We can
sit from 11 to 6 so that some of us
can finish the meals and come.

Mr. Speaker: Yes; I thought as much.
So for the whole of this week, we will
sit from 11 to 5 and try to finish off
the work in order to take up the work
that awaits us further. During this
week, therefore, we will sit from 11 to
5 and from next week we will sit
from 11 to 6.

Shri U. M. Trivedi (Chittor): You
had promised last time that if a
holiday occurs during a week, that
will be made up by holding a sitting
on the Saturday following. But
supposing some more holidays creep
in, that is to say, if an additional
holiday is declared, what is the posi-
tion?

Mr. Speaker: It has always been the
practice to have a sitting on Saturdasy
when a  holiday intervenes in the
course of any week. Otherwise, we do
not sit on Saturdays.

Shri U. M. Trivedi: That is all right
so far as the sittings which we have
already fixed. But supposing there is
a new holiday, say Tilak Jayanti,
which is declared, and supposing that
holiday occurs in a week where there
i= already a holiday, how will we
bave one day more to make up for
such a holiday?

rFl

Mr. Speaker: - We do not naturally
have two Saturdays in a week. In a
week, there can be only one Saturday.
So, whatever be the number of holi-
days in a week, we can orly sit on

the Saturday of the concerned week
in lieu of the holidays.

COPYRIGHT BILL—contd.

Dr. Rama Rao (Kakinada): Mr.
Speaker, Sir I welcome this Bill bec-
ause the intention is to protect the
rights of writers on the one hand and
of the reading public on the other.
There are many defects in the Bill
which I am sure the Joint Committee
will remedy. I am going to point out
cnly one or two of therhi. N anwhile,
I want to say that the writers belong
to one of the most unfortunate sections
of the public., Many people, with very
few exceptions have to struggle hard
in their lives.

The copyright has been mostly used
for the benefit of the publishers and
the poor writer very often sells out
the copyright for a small sum. You
know that the works of the famous
Bengali writer, Sarat Chatterjee, have
been translated into many languages;
but, he has sold out his copyright for
a2 very small amount.

The intention of the Bill is to pro-
tect the rights of writers, but I do not
think it can serve that purpose un-
less the State comes into the picture in
a bolder way. Since our object is to
have a socialist pattern, I think the
Central Government and the State
Governments should take up the busi-
ness of publication of books in the
various languages. The State can give
a decent royalty to the writer and
publish books at reasonable prices. This
will help the reading public also. In
ancient days, there was no copyright.
Education was free; publication was
free: everything was free and writers
were patronised by rulers. Now the
State has to take up that business and
publish books on its own. I hope the
Government will extend its Publica-
tions Division so as to include some
more languages and help the writers to
have a decent living and  encourage
them .in their work.

‘Secondly, it is a welcome sign to
know that there will be a greater
demand amongst the public for books.
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... [Dr. Rama Rao}

Unfortunately, our book industry at
present is in a very poor and disorga-
nised conditions. It requires to be
organised much better, which in its
turn requires more money. Therefore,
Siate publications on a commerciai
scale will improve the organisation of
the book industry. In my own langu-
age, Telugu, there is a great demand
for children’s books as well as adults’
books; but, unfortunately, the general
standard of books available is very
low. So, the State should take up the
publication of books to some extent at
least, if not exclusively and supply
decent books at fair prices. In this
connection, I want to mention about
text-books in particular. After the
school final stage, all text-books must
be the monopoly of the State Govern-
ments mostly and if necessary the
Central Government also. It has now
become a racket to pay something to
the writers, publish books and sell
them at exorbitant prices. They
somehow manage to get permits—I do
not want to go into that question—
but, the fact remains that there is a
racket all over the country and huge
profits are made on this. So, the
Central Government can show the
way to the State Governments in
publishing text-books. Even if
books are written by officers
in the employ of the State, suitable
remuneration can be paid toc them.

As regards royalties and other bene-
fits to be given to the writers, my
suggestion is that the final decision
must be in the hands of the Govern-
ment. It looks as though this is
ogainst the interests of the writers, bu:
in ultimate analysis, it will be much
better than the present position. The
State should always protect the rights
and privileges and also the remumera-
tion of writers by publishing books and
paying a decent percentage of royalty.

term of copyright is proposed to
fixed at 25 years from the death of 1
writer. I think that this period is
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long. 1 would like it to be 25 yeurs
from the time of the publicaiion uf the
book. Secondly, 1 would suggest that
when the beneficiary is a public instl-
tution, thig limit must be .done away
with completely. You know that the
famous Andhra social reformer
Veeresalingsm Pantulu wrote a num-
ber of books, which are the main
sources of income for the institutions
which he started. During his lifetime
also he maintained the instilutions
which he started with the income from
hic books. At present institutions like
the Widows' Home. Town Hall and a
high school started by him run with
the money got as copyright for his
books. It is more than 38 years since
he died, but still the copyright money
is coming. If we limit the term of the
copyright to 25 years, these institu-
tions will suffer. I am sure it is not
the intention of the Government to
deprive public institutions of such
benefits. Therefore, public institu-
tions must be exempted from this pro-
vision.

Clause 31 deals with the fees to be
paid for translation. I will read it:

“(3) Every applicant for a
licence under this section shall,
along with his application, deposit
with the Registrar of Copyrights an
amount equal to not less than ten
per cent. of the proposed retail
selling price of one thousand
copies of the translation of the
work or one thousand rupees,
whichever is greater.”

I agree with the first portion that
there must be a deposit of 10 per cent
of the proposed price of 1,000 copies.
But, to say that he should deposit
Rs. 1,000 for translating a book is o0
much for our language publicationg to
bear. For instance, if a man wants to
translate a book from Marathi or Ben-
gali into Tamil or Telugu, it ig very
difficult for him to deposit Rs. 1200.
The words “whichever is greater” show
that the minimum deposit ig Rs. 1,000.
Unfortunately, the number of (Uples of
books in the various languages sold at
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present ig still very low and a deposit
of BRs. 1,000 is too much. I am sure
the Committee will go into the riatter
and rectify this.

I welcome the clause which provides
that in cases where a book is with-
drawn from circulation, the Govern-
ment have the authority to authorise
its publication by somebody else. 1
know of a certain book published by
an American author about China. It
was written in 1937 and revised in
1947; but, that book was withdrawn
from circulation because it spoke in
7ood terms about the Chinese leaders.
I would very much like that some
Indian publisher should be enabled to
publish that book.

Generally I welcome this Bill. Fut
unless the Government takes much
bolder steps by publishing text-books
as well as general books in the various
Indian languages, much good will not
be done to the writers. I support the
Bill ag far as it goes.

Shri N. C. Chatterjee (Hooghly):
Mr. Speaker, I welcome this Bill. As
a matter of fact, the existing law re-
lating to copyright in India is an ana-
chronism. It is high time that in In-
dependent India, we should put our
law in proper order. You know, Sir,
that the Indian Copyright Act of 1914
was only an amending Act. It was
enacted at a time when India was a
British possession. Under that Act,
the British Copyright Act of 1911 as
passed by the U.K. Parliament was
made the law of India with certain
medifications and adaptations. There-
fore, the law today in India is practi-
cally the Imperial Copyright Act of
1911. It simply says that the Copy-
tight Act in India shall be the BDritish
statute of Parliament of 1911 and that
shall apply to India with certain modi-
fications as specified in section 3. It
is certainly g matter of regret that ro
attempt was made in the past four
decades in India to bring our law into
line with modern technical and scienti-
flc development. The law- of Copy-
rght is certainly overdue. We. became
a republic on 26th Japuary, 1950. The
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continued application of the Imperial
statute of 1911 presented a ~urious
snomaly that we have to aequire our
copyright through a British statute.
The British Act of 1911 applied to
British Dominions and British posses-
sions. Strictly speaking, according 1o
section 1 sub-section (1) of the British
Art of 1811, copyright subsisted
throughout His Majesty’s Dominions in
the case of a wiork when that work was
published within any part of Bis
Majesty’'s Dominions. That section
cannot fit in with our constitutional
set up. Under that section, a work
which wr first publisted in the Re-
public of India is not entitled to copy-
right protection. It is a very peculiar
position, though it would ®e entitled
to such protection if it had been pub-
lished before 26th January, 1950 v hen
India was a British dependency or
possession., That is an anomaly whnich
was not contemplated. It must be
ended.

Another amazing feature was, as the
Republic is no longer a British Domi-
nion, if an author wants to acquire
copyright in the case of his unpublisazd
work, he must be a resident of Pakis-
tan or in some other British possession
to which the British Copyright Act
applies. That anachronism must be
removed. I am happy that this Bill
wil]l once for all remove that anomaly.

There are certain features which, as
my learned friend just now pointed
out, are quite good. Particularly, I
like the shortening of the period. I
think tha: is an inncvation which
ought to be welcome. In the prese=i
law, it is the life time of the author
plus 50 years thereafter. We are re-
ducing tha: to the life time of the
author plus 25 years except in certain
cases. I think that is a good step.
Shorter terms are provided for anony-
mous works, mechanical contrivances
and so on. Possibly the list will have
to be amplified. Buf, I welcome this

1 also .welcome the change in the Jaw
regarding translation. I also- support
my learned friend's suggestion that
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there should not be this almost com-
pulsory demand of Rs 1,000 in the
suge of a licence for translation. The
Ivaft Bill makes the right of translation
v extensive with other rights to ccme
vut of copyright. That is also a pro-
per provision.

There is one thing that I would #sk
the hon. Minisier to carefully ana-
lyse and consider., I ask this Parlia-
ment to consider this matter. Are yuu
legislating for the purpose of protecting
the authors or are you legislating for
the purpose of denying them prote~-
tion? If you are trying to give nro-
tection, then you are making it illusory
because you are putting in a provision
which cuts at the very root of protex-
iion. I do not know if you have gast
the Statement of Objects and Reasons.
It contains something which is a bold
departure from our notions of the
copyright law. In the Statement of
Objects and Reasons signed by Maulana
Azad, the following statement is found:

“In order to encourage registra-
tion of copyrights, provision is
made that no D regarding
infringement of copyright shall be
instituted unless the copyright is
registered in the Copyright Office.”

This is an amazing provision. I ask
this Parliament seriously to consider
whether there should be any such law,
This is not like a patent. In a patent
you have regisiration and unless you
do that you cannot go to a court of
law and say, my patent has been in-
fringed, because some kind of inven-
tive faculty had been actually employ-
ed. No person can have any mono-
poly of knowledge, no monopoly in
ideas. As has been observed by Lord
Atkinson in Macmillan and Co. versus
Cooper, the law provided protection to
the expression of ideas, He says:

“It is the product of the labour,
skill and capital of one man which
must not be appropriated by . an-

' other, not the elements, the raw
materials, if onemay use theex-
pression, upon which the labour

1¢ JULY 1956

Copyright Bill a0

and skill and capital of the first
have been expended.

It is a negative right to prevent
the appropriation of the labours
of one author by another person.”

Supposing a college teacher or lec-
turer in Economics getting a poor
salary of Rs. 150 or 200 in this country,
publishes a book of Economics, say,

“n Madras or in Mysore and that book

is pirated and put through by a rich
publishing company in Dethi, Calcutta
or Bombay, that poor teacher cannot
go to a court of law and get any right.
It is an amazing proposition. I would
ask the hon. Minister seriously to con-
sider this and tell us why he has put
in this kind of thing.

Mr. Speaker: What is the meaning
of copyright. Copyright is universal
copyright and national copyright. Are
they not registered?

Shri N. C. Chatterjee: What I am
nointing out is that every author of a
book has got a copyright in his book.
If that book is pirated. he can gn to a
~ourt of law and get damages or an
injunction or an order of forfeiture of
the pirated copies. He cannot do that
now.

Mr. Speaker: Why is it registered?

Shri N. C. Chatterjee: I am saying
that there should not be any law of

vmpulsory registration, You should
not make registration a condition pre-
cedent to the accrual of the right.

Mr. Speaker: What is the condition
of registration?

Shri N. C. Chatterjee: You may say
that there may be certain prima facie
evidence. You need not prove that
you are the author of the book.
Possibly you may put in a thing like
that. But, .you should not make {
absolutely compulsory in every case
If you look at Chapter XII  Ct

s

s

-Remedies,: whlehh.mut m:pm-um
.clause §7 says: - - ' -a

“(1) Where copyright in any
work has been infringed, the
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owner of the copyright shall, except
as otherwise provided by this Act,
be entitled to all suck remedies by
way of injunction, demage,
accounts and otherwise as are
or may be conferred by law

for the iInfringement of a

ﬂght:"

Today, if anybody writes a book and
that book is pirated, or if a professor
writes an article and contributes it to
a paper and that paper is pirated, he
can go to a court of law and sue for
an injunction, or ask for damages or
ask for accounts in respect of ™oney
made by the improper use or by the
theft of the work and so on. Look at
clause 65(2). I am respectfully point-
ing out for the consideration of my
colleagues that this clause is making
a provision which will be deterrent,
which will really destroy the right.
You are putting these poor authors
under a great handicap. It says:

“No such suit or other proceed-
ing regarding infringement of copy-
right in any work shall, after the
commencement of this Act be en-
tertained unless the copyright is
registered with the Regis.rar of
Copyrights under this Act.”

Therefore, you are making it com-
pulsory that unless you register, you
cannot file any suit; you cannot file
any action, you cannot institute any
proceedings regarding infringement of
cooyright. So far as I know, thig was
the law in England under the copy-
right Act of 1843,

Mr. Speaker: What is the meaning
of clause 65(1)7 Can there be suits
arising outside this chapter?

Shri N. C. Chatterjee: I do not
think there can be any. The special
procedure is prescribed, a suit to be
filed in the district court.

Mr. Speaker: That is so far as
matters for which provision ig made
in this Chapter. Sub-clause (2) re-
lates to only such- lui.tl.

MNGW
proceedinn

Bm *In sub-clause (1)
“snit or other proceeding” will mean
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only those which can be filed under
this Chapter,

Shri N. C, Chatterjee: You can
just imagine that the old Copyright
Act has gone and thig is the law with
regard to copyright. Please look at
clause 57. It says:

“Where copyright in any work
has been infringed, the owner
of the copyright shall, except as
otherwise provided by this Act, be-
entitled to all such remedies by
way of injunction, damages, ac-
counts and otherwise ag are or
may be conferred by law for the
infringement of a right:"”

Then, they say in clause 65:

“Every suit or other civil pro-
ceeding arising under this Chap-
ter in respect of the infringement
of the copyright in any work or
the infringement of any other
right conferred by this Act shall
be instituted in the district court
having jurisdiction.”

Therefore, as this is a special statute
and confers special privilege on cer-
tain personsg and indicates the special
remedy in the case of infraction of
that right, it also sets up or indicates
a special forum under clause 65, and
you know according to the cardinal
principles of the law of interpretation
of statutes, it shuts out all other re-
medies. It says:

“No such suit or other proceed-
ing regarding infringement of
copyright in any work shall, after
the commencement of this Act, be-
entertained unless the copyright is
registered with the Registrar of
Copyrights under this Act”

And Maulana Azad in his Statement
of Objects and Reasons makes this
perfectly clear, He has clearly stated
the intention of the Government in

page 31:

“In order to encourage registra-
tion of copyrights, provisiun iz
made that no proceeding regard
ing . of bowﬂghh
shall bei.nst.tgme_dunleuﬂnm“"
right is registered in the :Copy-
right Office.”
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Please also look at the notes on
elauses, page 37 clauses 46 to 52, which
are the clauses which deal with regis-
tration and so on. There, they are say-
ing:

“Under the existing law there

‘is no provision for the registration

©of copyright. A provision has now

been made for optional registration
of copyright. Such registration will
furnish useful information to in-

‘terested members of the public. In

order to encourage voluntary regis-

tration of copyright, it has been
provided that no proceedings for

infringement of copyright shall

be entertained unless the copy-

right is register

Mr, Speaker: It becomes compul-
sory.

Shri N. C. Chatterjee: It is really

contradictory. You start by saying that
You are making it optional, but you
say that if you do not comply with
that.

Shri C. R. Narasimhan (Krishnagiri):

The word ‘voluntary” is almost a
fisnomer.
Shri N. C. Chatterjee: It is com-

pulsory voluntary! It is said to be
of law and cannot get damages or in-
junction or accounts or even a direc-
tion to have a forfeiture or confisca-
tion of the pirated copies.

Mr. Speaker: Though it has been
expressed this way—and if modifica-
tion is made it will suit the purpose—-
possibly the intention was that a spe-
cial kind of remedy is provided in case
it is registered and the general law will
apply in case it is not registered.

Shri N. C. Chatterjee: That would
mot be so objectionable, but so far as
I can understand from the hon. Min-
ister—I speak subject to correction—
the authors of this draft statute want
to make it compulsory. They will not
allow any citizen or any author to go
hrlzuw't‘uﬁhw‘w*w"‘my refief
unlesg and until ‘he 'au produce the
vegistration certificate.
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1 am reading from the book “Cop
inger on the law of Copyright” which
is a standard book in the world. He
has pointed out that this was an old,
feudal, medieval method that unless
you register you will not be allowed
1o go to a ceurt of law. He has point-
ed out that law has been outmoded
and has been put on a civilised basis:

“Under the Literary Copyright
Act, 1842, it was necessary that the
plaintiff should have registered
his title at Stationers’ Hall prior
to issuing his writ.”

In England they start action by
issuing a writ and therefore they
said you cannot go to a court of law
unless and until there is a prior re-
gistration of your title as the author
at the Stationers’ Hall. He is pointing
out there is no necessity for any regis-

tration under the present British Act,’

and it has been held that only if you
are thinking of some right when the
Literary Copyright Act was in opera-
tion you must produce the registration,
otherwise not. And I think what Eng-
land did was the proper thing to do.
There may be some countries which
may have got some law for compul-
sory registration, but I do not think
we should have it. A large number
of authors have approached us and
pointed out that if you make it so,
it will be very difficult for them.

Shri Raghavachari (Penukonda):
Can it not be suggested that it is open
to an author not to have any rights
at all? Therefcre, he need not have it
registered. If he has no objection to
anybody publishing it, there is no need
for him to register at all. It is only
when he wants to protect his right
that registration is necessary and in
such cases only he can go to a court.

Mr. Speaker: Shri Chatterjee is sub.
mitting to the House that if is an in-
herent right of every person who has
spent labour and skill on a particular
object that no other man .should fake
advantage of it and try 19 copy it
It is a common law right "~ does

'notwantittoberutﬂctedtothm

cases where it is registered.

r
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Shri Raghavachari: Therefore, it is
certainly open to a man who has in-
vested labour and all that on the
production to desire o register or not

Mr. Speaker: All that he says is
that it ought not to be obligatory on
him to get it registered.

Shri Raghavachari: If he wants Lo
make it free?

Mr. Speaker: I am afraid he is mis-
understood. Merely because it is not
registered, it does not mean he has no
right. In "agland and other countries,
and even under our present law, with-
out registration he has got a right.
Why do you take it away from him?

Shri Tek Chand (Ambala-Simla): It
is his property.

shri N. C. Chatterjee: I am respoaci-
fully pointing out that the moral bass
or which the protective provision
rests, I am quoting from an English
text-book, is the Eighth Command-
ment: “Thou shall not steal”. That is
really the copyright law that thou
shall not steal my property. I am sub-
mitting copyright is my property, If 1
have written a book on history or
jurisprudence or whatever it is, 1 am
the author. If vou steel it, I need not
register and yet say that I am the
cwner. Under this Bill before I can
avail of the ordinary citizen's righ*
to go to a court of law and get
injunction, I must register the book
or article.

What are you doing here? Under
rlause 47 you can register. There is
orovision for entires in the Regisler of
wopyrights:

“The author or publisher of, or
the owner of, or other person in-
terested in, the copyright in any
work may make an application in
the prescribed form accompanied
by the prescribed fee to the Regis-
trar of Copyrights for entering

particulars - of the work in the

m&w&_

ETh Lot i :

-{2) On receipt of an lppllca--
tion in respect of any work under:
sub-section (1), the Registrar of
Copyrights may, after holding such

340 L.S.D.—3.
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inquiry as he may deem fit, enter
the panticulars of the work in the
Register of Copyrights.”

Therefore, he will hold some en-
quiry which will be entirely left to
kis option. I do not know how far it is
desirable to leay® it to his option
without prescribing any standards or
canons or any rules or any other
conditions limiting his discretion.
Then, if he refuses you have to go to
a High Court. I am submitting this is
all very difficult. In England they
had something like this. They had
repealed it. We are copying that
English law. We should not put the
hand of the clock back and go back
to the 1842 statute of England or any-
thing like that. So far as I know, the
Canadian law does not make any such
provision. They have prescribed the
life of the author plus fifty years, but
there is no question of registration.
There, the author can go to a court of
law without registration. The same is
the position in other Dominions also.

With respect to our international
obligations, I think that something
should be done. 1 find that some pre-
vision has been made in order to
square up our law in conformity with
the conventions, I would like to have
a little more information from the
Minister regarding the latest Univer-
sal Rights Declaration or something
like that under the UNESCO, where
something has been done with regard
to copyright, and on which there was
a good deal of discussion. He has been
good enough to supply us with a biblio-
graphy which is useful, and I find
there is mention of this kind or con
vention there. I know there was the
Berne Convention. There was the
Rome Convention, and there has been
recently some discussion with regard
to that. The Minister also has referred
to some convention. '

I hope that these conventions.are.:
being taken into account and: htm-ﬂ‘
tional. copyright relations will ‘be regu
lated by suitable provisions so as ta
conform to the general desire express-
ed in these international convenuons.
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That is all that I want to point out.
1 hope the Joint Committee will im-
prove this Bill. But I am  strongly
objecting to this provision in the Bill
which says that no proceedings re-
garding infringement of ropyright
shall be instituted in India unless the
author or the person interested can
produce a certificate of registration.
This is a retrograde provision, and 1
submif that this will make th. protec-
tion illusery and put undue impedi-
ment and handicap on poor authors
and writers.

Shri Tek Chand: While welcoming
this measure, I endorse all the argu-
ments employed by the two distingu-
ished speakers who preceded me, ex-
cept that Ido not find myself ad idem
with those observations of the preced-
ing speaker, wherein he says that the
period of post mortem copyright is
too long. I feel that the copyright, as
we all know, is a specise of property.
[t is a right of ownership. Just as one
owns a tangible property, copyright is
ownership over a right, over some-
thing intangible but nevertheless very
valuable.

It is curious that in the case of an
author, you tell him, ‘You cease to be
the owner of your property, or your
issue ceases to Dbe the owner
of your property on the termi-
nation of 25 years from your
dealth’, but to anybody else, let us say,
operating upon the stock exchange
or let us say, gambling on the horse
race turf, you say, ‘whatever you
obtain as a stroke of luck, as a result
of some reckless gamble, is yours for
all times to come, from generation to
generation, subject to death duty, of
course. But if a hard-working author
who has been studying and labouring
brings out, after the repeat&dly denied
recognitions, something whereby he can
eke out an existence, or he can live
incomfort, you tell him that ‘So far
as-your. property is concerned, it may

‘.be enjoyed’ by you-during your .life-
" time, but the fruit of your labour will
be denied to your children after 25,
years of your death.’ Ifee]that this
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reduction of period from 59 years to
25 years after the death of the author
is not a very good step, so long as
you maintain complete ownership
over all sorts of properties that may
be the subject-matter of an individual
acquisition.

There are unearned incomes, very
often there are riches which one gets
overnight, without any labour, with-
out any contribution, without any
study. But the author is & man who
does hard work. And one never knows
when he may receive recognition, * at
all. If towards the end of his yecars,
he does receive some recognition,
some work of his receives a belated
public recognition, you tell him, ‘Your
days may be numbered, but your
children or your children’s children
are going to receive the benefit of your
efforts, intellectual efforts, for a stated
period of 25 yearsand no more’. This
is an anomaly, which to my mind is
hardly comprehensible,

Regarding law of registration, the
way it is worded is going to cause
considerable hardship upon an author.
it may be that an author, because cf
poverty, or because he himself con-
siders that his work may not be ot
that merit, does not seek registration.
Nevertheless, his work does not cease
to be his. He does not cease to have
dominium over his property; the pro-
perty is his.

Shri Veeraswamy (Mayuram—Ae-
served—Sch. Castes): On a point of
order. There is no quorum in the
House.

Mr. Speaker: It is now nearing one
o'clock. Hon. Members have gone out
for lunch, So, let us not be particular
about quorwsn.

Shri Tek Chand: It is dejecting for
an author that you compel him that
he must get his work registered, and
if he does not get his work registered,
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of stolen property, who happens to have
got himself registered. If a person owns
a property—and copyrightis a form of
property—then the law of every civi-
lised country gives protection to that
owner against theft,

Dr M. M. Das: But how is the pro-
perty acquired?

Shri Tek Chand: So far as copyright
Is concerned, the acquisition lies in
the parenthood. If my hon. friend the
Minister writes a book, then that book
is his intellectual child begotten by his
brain, and there is no reason why he
should be deprived of that child of
his, on pain of not being registered
or there being no naam-samskar of
that author. It is a curious position.
What you virtually say is this, name-
ly that the law of copyright is no
doubt a law against theft, it is a law
against plagiarism—the law is that one
must not plagiarise somebody else's
intellectual goods—and thereby »you
extend protection, but you also com-
pel him to register and say ‘Our law
will permit theft, unless of course you
take the trouble of getting yourselt
registered or your work registered. 1
submit that it is an unjust law and a
harsh law, unknown to any cardinal
canons of jurisprudence.

1 p.M.

Then again, I can understand that
ff the work is registered, you might
provide for such a person certain sum-
mary remedy. But registration of a
copyright should be almost like regis-
tration of a will. Nobody is compell-
ed to register his own will. Neverthe-
less, you may, with a view to avoid
certain complications as to the identi-
ty of the testator, as to the indentity
of the attesting witnesses, provide for
registration, a sort of optional, volun-
tary act whereby certain advantages
may be secured. That sort of registra-
tion for purposes of copyright which
the existing law today visualises is
understandable. But placing further
restrictions is a hardship which is not
mitigated by’ nny corresponding ad-
vantage.

Apart from this, there is one lacuns
that I notice in the copyright law of
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our country. Strictly perhaps that
omission may be considered to be so
deliberately because that is not exactly
connected with the copyright law.
What I wish to say is this, that the
object of copyright law should also be
to give a certain impetus and encour-
agement to the authors, and to the
literate people to get book-minded In
order to encourage the habit of book-
reading. That is one of the principal
objects, implied certainly, though not
expressly, of copyright law. Therefore,
copyright law or some allied piece of
legislation will not conduce to encour-
agement of book-reading unlesg there
Is a provision tnat every author must
maKe a present of three, four, five,
six or eight copies to the Central Gov-
ernment, The result of that will be that
if you provide such a provision to-
day, that every author must make a
present of half a dozen copies, you are
laying down today the foundation of
half a dozen libraries. The advantage
of such a provision will be tremendous
when visualised fifteen or twenty
yvears from now.

Dr. M. M. Das: That provislon is al.
ready there.

Shri Tek Chand: That is hardly
effective. And where are those librari-
es? According to the existing provision,
even something is to be contributed.
Do those books that are contributed to
the Centre provide food for the worms?
Where are they? Where is the Central
library wherefrom people can get a
copy of the books which are supposed
to be housed there? This is a provision
—I am only making a suggestion—
worthy of consideration and closer
scrutiny.

This is a very welcome measure and
I am happy that the Government have
considered it appropriate to have a
consolidated law for this country.

There were ceatain observations
made regarding the text-book raeket.
I happen fo be in agreement A with
those observations. What is Inppenh:g
in our educational institutions ig that
scmebody who has some sort of pull
or influence with the texf-book com-
mittee of a particular University gets
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his own book prescribed. Pray what
is his own book? Not any particular
authorship of his own, but, let us say,
a selection of essays written by differ-
ent people or a selection of poems com-
posed by different people. Nevertheless
there is a stamp of his fatherhood,
because he happens to have selected
them, whereby anybody else incorpo-
rating exactly the same sets of essays
or peoms is debarred because of the
copyright. Therefore, you should see
that copyright is recognised in works
of original merit, to which the author
has really made a genuine contribu-
tion and not where his contribution
happens to be a mere collection of
other people’s works.

With these observations, I am very
happy to associate myself with the
motion for reference of this BIll to a
Joint Committee.

Shri Shree Narayan Das (Darbhanga
Central): The Bill which is going to
be referred to a Joint Committee is a
welcome measure. As Shri N. C. Chat-
terjee has said, nine years have pass-
ed since independence and we have
not been able so far to have a sepa-
rate, independent enactment for the
regulation of copyright in our country.
The existing Act is an Act passed by
the U.K. Government, which has been
adopted for our purpose for the time
being. The comprehensive measure that
has been brought forward and that is
going to be referred to a Joint Com-
mittee, contains much that goes for
improvement.

My hon. friends, Dr. Rama Rao and
Shri N. C. Chatterjee, suggested that
the’ provision reducing the term of the
copyright from 50 to 25 years is wel-
come. I do not think so, Just as we
have been in our country protecting
physical property, in the form of land
and other things, intellectual property
has not been protected so far. In spite
of the provisions of the Act that are
qmihcable to our country, authors

have .been exploltad by . publighers_in.
a very great measures. ‘'The poor au-.

thors are not themselves able to pub-
lish their books and they go from pub-
lisher to publisher. And the publisher
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knowing full well that the work that
has been put forward by the author
is one that will bring forth income
still bargains with him, Thereby, the
publishers are not giving encourage-
ment to the authors. Therefore, it is
in the fitness of things that we sitting
here as Members of Parliament should
give adequate protection to the intel-
lectuals who are able to produce valu-
ed works of literature, art, music and
other things, so that they may be en-
courag-' to produce more valuable
works. .f sufficient protection is not
given to such authors and artists, I
think the society will lose because
there will be no incentive for the au-
thors to put in hard labour to produce
good works.

While moving this Motion, the
Deputy Minister did not point out
the basis on which he was going to
reduce the period of copyright from
lifetime of the author plus 50 years
te lifetime plus 25 years. In different
couniries, different standards have
been set. But here in India. so far
authors have been exploited, and are
being exploited even now, by the pub-
lishers, Therefore, there must be some
sound basis. I cannot put forward any
scientific basis, but when the Deputy
Minister was reducing this period from
50 years to 25 years, he should have
indicated the basis of this reduction. I
would suggest that we should not just
now passing this measure reduce this
period from 50 to 25 years. This should
be allowed to remain as it is for the
time being, and if after sometime
necessity is felt for some reduction,
it may be effected. I would like to
point out that literary works and
works of art are the property of so-
ciety no doubt. And, in the socialist
order that we are going to have,
every property is social property and
it should be utilised as such. But, so
far, we have not been able to lay

-ourhmdamthed!ﬂennt.'!amnt

property to be utilised for the good
of society. So, there iz no necessity to
be in a hurry to reduce this period of
50 years in the case of works of art
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and literature. I would, therefore, sug-
gest to the Members of the Joint Com-
mittee to increase this period lrom
25 years to 50 years.

In clause 18 there is a provision for
the reassignment of copyright to the
author. It provides that after 7 years
and not later than 10 years the au-
thor may, after making the necessary
payment with interest, get back the
copyright. That will happen after the
passing of this Act. I would like to
suggest that this right should accrue
also to those persons who have already
entered into agreements with some
publishers. Supposing previous to the
enforcement of this Act an author has
entered into an agreement with a pub-
lisher and the book is wvaluable and
the publisher has earned a huge
amount, the author should be at liber-
ty to cancel the assessment before 10
years. I would, therefore, suggest that
the Joint Committee will bear this in
mind and give retrospective effect to
the provisions of this clause so that
those who have already entered into
an agreement also may benefit.

With regard to registration of assign-
ment, clause 19 reads:

“No assignment or reassignment
of the copyright in any work shall
be valid unless it is in wrlting
signed by the assignor or the per-
son making the reassignment, as
the case may be, or by his duly
authorised agent.”

I would suggest that this assign.
ment or reassignment should also be
registered so that there may be no
complication. Assignment is also a
question of dispute.

t is said in clause 21, proviso:

“Provided that where the identi-
ty of the author in question is
disclosed publicly by both the

. author wnd the publisher or is
.otherwise .established £p: the: satis-:
faction ‘of .the Copyright Board by |
that author,:-before the expiry of
the sald period, the term for which
the copyright ' shall - subsist shall
be as provided in section 20.
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Here it is said that the copyright
will expire just after 25 years from
the death of the first author. I would
like to suggest that this term should be
allowed to be in operation after the
death of the last surviving author. I
think that will be an improvement.

Then, with regard to registration it-
self in the Statement of Objects and
Reasons it has been sugested that the
provision of registration which was
optional is going to be made compul-
sory. I think this provision, 65(2),
should be modified suitably so that
registration should not be made com-
pulsory. There must be some provision
to indicate that such registration will
not be necessary in cases of suits and
other proceedings regarding infringe-
ment of copyright.

After the passing of this Act there
will be a Coypright Office, a Registrar
and a Copyright Board. I think this is
a welcome provision. But, with regard
to the membership of the Board, I
would like to suggest that as there
ere different types of works, literary
etc., the number of members should
be more than 4, including the Chair-
man, as is prescribed. The number of
members should be at least 7 so that
different subjects might be represent-
ed. As per clause 10, there will be one
Chairman, 3 other members and on:
Registrar. I would like to suggest that
there should be one Chairman, one
Registrar ex-officio and 5 other mem-
bers so that every subject may be re.
presented.

These are some of my suggestions,
which I would like the Joint Committee
to take into consideration. Ths measure
was long overdue and as much pro-
tection as possible should be given to
the intellectual property which is ac-
quired after hard labour, sometimes
after years. Sometimes one author is
able to produce only one important
work throughut his life. That . shéuld
be ;safeguariied rin :every: posiible sway
80 that others may Tollow lnd-'ptodm
good nnd vn.luable works, - _.«'. '

With these words I support the
motion
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Dr. M M. Das: During the short
period of time that was allowed for the
discussion of my motion, a number of
speakerg have spoken. Hon. Members
who have taken part in this debate re-
present a fair cross-section of this House,
representing as they do different politi-
eal parties. Therefore it can be said
withkout any fear of contradiction that
from their speeches we have a fair idea
of the direction in which the minds of
the hon. Members are working about
this measure.

Many important issues h..e been
raised by hon. Members and some very
valuable suggestions have been offered.
I have not the slightest doubt in my
mind that the Joint Committee to which
this Bill is being referred, will give due
and adequate consideration to the criti-
cisms and suggestions that have been
made on the floor of this House. There
can be no doubt that the Joint Com-
mittee will be guided in their
deliberations and their task will
be made much easier by the
suggestions offered by hon. Mem-
bers on the floor of this House.
The Bill about which the present
motion has been moved is of
great importance. The importance
lies in the fact that the provisions of
the Bill deal with the most powerful
section of our community, namely,
the writers and authors. The
writers, the thinkers, the master minds
that think ahead of the times and guide
the nation in times of stress and strain
have great influence upon the intellec-
tual section of the community. The pen,
they say, is mightier than the sword,
and history tells us that the greatest
revolutions of the world have been
made by men not wielding the sword
but by men wielding the pen. The
greatest empires of the world have
been built in the intellectual domain
of mankind. They have been based
on the moral supremacy or rather on
the intellectual supremacy of nations
and of persons and not upon brute
‘artists have got different approaches
to the human mind. The writers and
thinkers appeal to the intellect,
whereas the artists and sculptors and
musicians appeal to the finer and
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softer sentiments of the man. The
former appeals to the head while the
latter appeals to the heart. More-
over, the honour and prestige of a
nation and the rightful place that a
nation can hope to occupy in the
comity of nationg is largely determined
by her thinkers, writers, and artists.
No nation or government therefore,
can afford to neglect the rights and
interests of her authors and artists
without endangering her own posi-
tion and without jeopardising her
own cause.

The copyright laws seek to protect the
interests of the writers and artists. The
Joint Committee to which this Bill is
sought to be referred will have a very
tough job and a complex job to perform.
The difficulty of the Joint Committee
will be due to two reasons. Firstly, the
Bill is important not only within the
boundaries of this country but it is
important outside also. The provi-
sions of the Bill have to deal not only
with authors and artists of India but
also of foreign countries. Every year
we import books worth more than a
crore of rupees. Last year we import-
ed books worth about Rs. 1,14,00,000.
The authors of these books, who belong
to foreign nations, are vitally interest-
ed in the copyright laws that are
going to be passed. They are vitally
concerned with this legislation. The
second difficulty that the Joint Com-
mittee will have to face is due to the
technical and complex nature of the
Bill, due to the development in the
technical field relating to copyright
in recent years. The field and scope
of copyright laws have been increased
many times. A copyright legislation
must be able to cover all the different
fields of copyright. The necessity of

copyright was first felt when the
printing press was invented. The copy-
right laws were app to written

matters, I mean, printed matters only,
but with the developments in the
technical field, they are now applied
io other fields, namely, radio, televi-

_sion, ‘gramophone . records ' and many
- -other methods of mechanical repro-

duction. As has been pointed out by
my hon. friend, Shri Chatterjee, the
copyright law is based on two funda-

e
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mental principles. One has been
elaborated by the distinguished law-
yer, Shri Chatterjee, namely, “thou
shalt not steal others’ property.”
There is another fundamental prin-
ciple upon which copyright laws are
based and that is the recognition of
the intellectual property right of man.

Literature or a work of art is a
product of the intellectual labour of
its author, and the State should see
that the author and the artist are not
unduly deprived of the fruits of their
labour, I may mention here one
particular point. Copyright subsists
not in the ideas but in the expressions.
The ideas have got no copyright but
the arrangement of words, and the
exact language in which those ideas
are expressed by the author have got
copyright. In other words, the ideas
can be stolen but not the language and
the arrangement of words or the ex-
pression of the author.

I was trying to impress upon this
honourable House the difficulties that
the Joint Committee will have to fac2
when considering the individual pro-
visions of the Bill. I have said that
the scope and field of the Copyright
Laws have increased many times
during recent years due to the deve-
lopment in the technical field. Copy-
right laws started with the sole pur-
pose of preventing copying of books,
but now the¥ extend to many other
fields. In addition to books and
printed matter, copyright today ex-
tends to public performance of the
work of authors such as the recita-
tion of a poem or the performance of
a dramatic work in a public place or
amplifying the music of a record
for the enjoyment of the general
public, as we often see on festive
occassions. Secondly, there is the
translation of a work in other
languages. Thirdly, the conversion of
a novel into a drama and vice versa.
Fourthly, the reproduction of a work
in a material form, that is, through
the media of hearing and vision, for
instance, the preparation of gramo-
phone records, the preparation of
cinema films of novels, or a drama
broadcast by radio and by television,
which is coming shortly to our coun-
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# try. All these come within the fleld

oI copyrignt.
Shri V. M. Trivedi: Next year?

Dr, M. M. Das: Not next year.
There is a provision for this in the
next Five Year Plan, I think. The
multiplicity of the media of communi-
cation through which the work of an
author can be carried to the people,
such as printing press, that is, books,
cinemas, public performance, radio,
television, etc., has made the copy-
right laws of the present day every
complex, and I am afraid the Joint
Committee will have to deal with all
these complex problems,

Next I come to the vexed question
of the protection period. I find that
the hon. Members of this House who
have taken part in this debate are
divided in their opinion on the provi-
sion about the period of protection,
made in this Bill. The first speaker,
Dr. Rama Rao, wants that the protec-
tion period should be reduced further
from what is provided now in the Bill,
whereas the other speakers are not in
favour of reduction but want the origi-
nal period, given in the Act that is
in force in our country today, to re-
main, that is, 50 years after the death
of the author.

I might submit to this hunourable
House that this period of protection
is an arbitary one. There is nc
hard and fast rule by which we can
determine the exact period of pro-
tection that is necessary for a parti-
cular country. In fact, the period of
protection accorded to copyright diff-
ers from one country to another.
There are countries in the world even
today where copyright protection is
eternal or perpetual, that is, the period
of protection never ends. In countries
like Portugal, this protection is per-
petual. If Kalidasa was born in
Portugal, perhaps he would be enjoy-
ing the copyright of his dramas eved
to this day. In certain countrier
like“Bpain, . the * 'copyright ! Yiriod >
extends to eighty years, 'PMA—that
is; after the death of the author.
There are other countrles where the
period is sixty years. In most of the

Berne convention countries—in this
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are included India, Pakistan, UK. and
some others—this period is fifty years.
In USA, the copyright extends to 28
years from the first publication of
the work and if the author is alive
he can extend the term to another 23
years at the end of the first periosi
In such cases, ‘he total period comes
to 56 years. The period is the shortest
in USSR—fifleen years PMA. ie.
after the death of the author. In our
country we propose to reduce the
period from " fty to 25 years afier the
death of the author.

Ours is an educationally backward
country and the period should bu
lessened. Unless it i; reduced the
price of popular books cannot bhe
reduced. The price of a book depencs
upon the cost of production plus
royalty, plus profi, of the publishe:.
So long as an author-holds a copy
right, he has to engage a »ublisher
of his own; there cannot be another
publisher against his wish. The price
may be fixed by him in consultation
with the publisher and in most cases
where copyright exists, ihe price i:
too much. As soon as copyright
is extinct, there is competition in the
market, All publishers are permitted
to publish ‘hat work and it is possibl-
to have popular books at competitive
prices. That is why Governmen:
thinks that the period of protection
should be brought down from fifty
years w0 25 years aft:r the death of
the author.

Anyway, I think it is permature as
well as to some extent prejudicial fo-
me to enter intp a threadbare dis-
cussion on the provisions of the Bi'l
It is bemg referred to the Joint
Committee and the Committee wii!
deal with these questions and take an
independent decision.

_Shri U. M. Trivedi: The hon. Minis-
ter e:;plained the various provisions

" th,
stmlmt mtnﬂae;m:rmhn:j
impximnment extending. to six

months and three months whereas in
the case of.infringement of an ordinarv
trade mark of businessmen, sections
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485 and 486 of the IPC provide for an
imprisonment of ihree and five years.
Why hag the Government been so soli-
citous in this case?

Dr. M. M. Das: According to the
Loin. Member, the penalty provided
here is not sufficient.

Shri U. M. Tr.vedi: Absolutely.

Dr. M. M. Das: We can consider
that mat.er in the Joint Committee.

Shri U. M. Trivedi: I wanted to
know the reason.

Mr. Speaker: The overnment may
not have referred to the other provi-
sion,

Shri U, M, Trivedi: That is possible;
it may have overlooked it completelry

Dr. M. M. Das: The o her important
point raised by Shri Chatterjee is
about registration. He is of the
opinion that registration should not
be made compulsory for iiling a case
in the law courts. The provision in
the Bill does not make registration
compulsory. It is optional but it is
the desire of the Government that
every author should register his work.
It has got its own advantages. In
order to encourage registra-
tion, they  have made this
provision so that every author
may register his rights with
the Copyright Registrar before he
Boes to a law court for enforcing his
r'ghts I there ix an infringement.
[ do not think that any addi ional
hardship will be caused to the author
by registration. Moreover, there will
be some document with the Gov-
ernment office which will facilitate
proceedings in the court.

It has been said by Shri Chatterjee
that certain authors like Copinger
have said that it is equal to the denial

the r’idht. Bl.lt. . registration of

mrﬂchth y ib mﬂ! coun-
tries of the” wof T In USA,
Argentine, Chile,” China, Columbia,
Costa Rica, Vmuuln. etc. ‘I‘he
UNESO Convention on Copyright

which met in 1952 also considered this
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question. The main purpose of this
Convention was to bring together the
two Conventions, namely, the Berne
Convention about which Shri Chatter-
jee has spoken and the Pan American
Convention. According to this UNES-
CO Convention also, registration has
not been completely done away with.
They have changed it to a less hard
job. A symbol or sea] indicating that
copyright is claimed together wi.h
the name of the author and the year
of the first publication of the work
has to be printed on the first page of
‘he book.

I have explained to this House that
different countrie: of the world have
got differer:t periods of protection.
This difleicnce gives rise to interna-
tonal problems. A book of real merit
or universal appeal is sure to find
a lucrative market in many other
countries ¢f the world. Especially,
English books have got a flourishing
market outside their own country.
American books are also there. So
far as books are concerned, we are
not an exporting country, we import
large quan.ities of books costing over
a crore every year, For these reasons
it is neccssary for many countries
of the world to give international
copyright to their own authors. This
necessity has given rise to several in-
ternational conven.ions in the field of
copyright. There are three Conven-
tions in the world today. One is the
Berne Convention; the other is the
Pan American Convention and the
third is ‘he UNESCO Convention. The
measure and basis .of protection in
these three Conventions are not iden-
tical and they differ from each other.
Our Joint Committee has to find as to
whai is the best way of dealing with
the foreign authorg at the same time
ensuring our own interests and the
interests of our writers.

NowIcometothemchmerythnt
‘proposed to be set up to deal

-wi matters relating to copyright.
It has been provided in this Bill that
a copyright register and a Copyright
Board should be established. In the
Act that is already in force in this
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country—the Act of 1911 of the British
Parliament which is in force in India
—there is no provision for such a
Copyright Board. But in this new Bill
we have provided for it as we think
it will be better for the management
of our own affairs if such a Board
exists in this country.

Hon. Members who have taken part
in this debate have referred to some
other points. I think it was Shri Tek
Chand—I do not find him here who
suggested that a few copies of every
publication in this country should be
given to the central libraries. I think
my hon. friend is not fully acquainted
with fadis. About two or three years
back we passed a Bill in this House
called the Public Library Delivery of
Books Bill. Under that Act it has
been provided that every new book
that will be published in India should
be given to the four public libraries
in this country. The National
Library of Calcutta, then the Public
Library—I think it is the Connemara
Library—in Madras; the third one is
the Bombay Town Hall Library and
the fourth one is the library which is
going to be established soon in Delhi
So, there is already a provision for
sending books on the part of publi-
shers free of cost to four of our public
libraries. Again, in the Press and
Registration Act of 1867—I may be
wrong because I am speaking from
m>mory—there is a provision for
sending two or three copies of every
publication to the State Government
and the Central Government. Under
that Act our Parliament Library most
probably will be provided with copies.
Therefore, provisions are already there
and no new provision as suggested by
my friend Shri Tek Chand is neces-
sary. e

The hon. Members who_have taken
part in this debate have made  some
ariticism and offered some very valu-
able xuggutwns so far s the dl.'E t
provisions ¢f this ‘Bill“are" .
As;havemdbefore,lhwenotthe
slightest doubt in my mind that all
those criticisms and suggestions will
guide the deliberations of the Joint
Committee and the Joint Committee
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will give due consideration to the views
that have been expresséd on the floor
of this House. Sir, as I have said, it
is premature, and it is to some extent
prejudicial, to entre into a threadbare
discussion at this stage about the
individual provisions of this Bill. 1
do not think the present occasion is
opportune for that purpose. The Bill
is being sent to the Joint Committee
and the Joint Committee will examine
in great detail the provisions contained
in it, and will draw their own con-
clusions. The Joint Committee will
consider the suggestions made by hon.
Members and I have no doubt that the
different provisions of this Bill, es-
pecially the controversial ones, will
come through the Joint Committee in
a much better and more acceptable
form.

Sir, I commend this motion to the
House for its acceptance.

Mr, Speaker: I will first put the
amendments to the vote of the House.
The question is:

That in the motion—

for “Shrimati Sucheta Kripa-
lani” substitute “Shri Ramji
Verma".

The motion was adopted.
Mr. Speaker: The question is:

That at the end of the motion
the following be added:

“This House also recommends
to the Rajya Sabha that the said
Joint Committee be instructed to
report on or before the 16th
August, 1856.”

The motion was adopted.
Mr, Speaker: The question is:

“That - this House concurs in

“* Babha" “the House do Jéin in
~ ‘the ‘Jofnt ’Cmnmittee of the Houses
" on’ Bill to amend and consolidate
the law relating to Copyright
made In the motion adopted by
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Rajya Sabha at its sitting held
on the 16th February, 1956 and
communicated to this House on
the 21st February, 1956 and re-
solves that the following mem-
bers of Lok Sabha be nominated
to serve on the said Joint Com-
mittee, namely, Shri B. S. Murthy,
Shri N. C. Laskar, Shri Nagesh-
war Prasad Sinha, Shri Fulsinhji
B. Dabhi, Shri Joachim Alva,
Shri T. S. Avinashilingam Chet-
tiar, Shri S. V. Ramaswamy, Shri
Birakisor Ray, Shri D. C. Sharma,
Shri S. C. Samanta, Shri Gur-
mukh Singh Musafir, Shri M.
Hifzur Rahman, Dr. Suresh
Chandra, Shri C. P. Mathew, Shri-
mati Tarkeshwari Sinha, Seth
Govind Das, Shri Rohanlal
Chaturvedi, 8hri C. R. Basappa,
Dr. Lanka Sundaram, Shri U. M.
Trivedi, Shri V. G. Deshpande,
Shri N. B. Chowdhury, Shri
Sadhan Chandra Gupta, Shri
Bahadur Singh, Shri Frank
Anthony, Shri Ramji Verma, Shri
M. S. Gurupadaswamy, Shri V.
Veeraswamy, Dr. Mono Mohon
Das and Maulana Abul Kalam
Azad.

This House also recommends to
the Rajya Sabha that the said
Joint Committee be instructed to
report on or before the 16th
August, 1956."

The motion was adopted.

SECURITIES CONTRACTS
(REGULATION) BILL

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I beg
to move:

“That the Bill to prevent un-
desirable transactions in securi-
ties by regulating the business of
dealing t.herem. by prohibiting
options . 'and by, providing for

. ‘certain other matters connected
therewith, as reported by the
Joint Committee, be taken into
consideration.”
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Shri U. M. Trivedi (Chittor): Sir,
I rise on a point of order. I would
like to know why today the Bills are
not placed on the Table from where
we used to get them before?

Mr. Speaker: I do not know how
the hon. Member is saying that. I am
informed by the office that the papers
are there as usual

Shri U. M. Trivedi: I have just
been there. I did not find any copy.
I had to get one from the Table Office
myself. There isabig table. The man
there is going on fixing the letters to
show how the work in this House is
progressing. There are no Bills on the
table .

Mr. Speaker: All right, I will find
out again. The hon. Member wants a
copy of the Bill and it is being se_nt
for. 1 will see that sufficient copies
are placed on the table and if they
are exhausted more copies will be
placed from time to time.

Shri M. C. Shah: Sir, the House
will remember that motion for the
reference of the Bill to the Joint
Committee of the two Houses of
Parliament was adopted by this House
on the 28th November 1955. The Rajya
Sabha concurred in this motion on
the 5th December. The Joint Com-
mittee then began its hearings on the
20th December and altogether held
seven sittings. During these sittings,
the Committee took into considera-
tion several notes and memoranda,
which had been submitted to it and
also heard the evidence tendered by
the representatives of the Bombay
Share and Stock Brokers’ Association,
Ahmedabad and the Society of Assis-
tant Members of the Stock Exchange,
Calcutta. The report of the Com-
mittee was signed on the 27th Feb-
ruary 1956, and then duly presented
‘to Parliament.. Notwithstanding . the
daspaich -with , which : the . Joint Com-
‘mittee thus completed its task, it was
not, unfortunately, possible for the
House to take into consideration its
report in the last session of Parlia-
ment. The House will remember the
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importance which we attach to this
measure. The Bill is the first all-
India legislation on this subject and
attempts to standardise stock exchange
practice all over India. As was ex-
plained before in the course of the
speech on the motion for the reference
of the Bill to the Joint Committee, we
consider the reform and standardiza-
tion of our existing stock exchange
laws, on the broad lines embodied in
our Bill, as an essential complemen-
tary measure to the new “ompanies
Act, which has come into torce from
1st April 1956.

The House will recollect that the
structure of the Bill and the general
pattern of the regulatory provisions
contained in it were fully explained
by us in the course of the debate on
the motion for the reference of the
Bill to the Joint Committee. If 1 may
remind the hon. Members once again,
the Bill does not provide for any
detailed or meticulous regulation over
the day to day activities of the stock
exchanges. Instead it lays down a
general system and apparatus of con-
trol, which seeks to arm the Central
Government with large powers to be
exercised generally in consultation
with the governing bodies of the stock
exchanges, when Government con-
sider the use of such powers neces-
sary either in the interest of legiti-
mate business or in the public interest.
The Joint Committee has fully
endorsed this approach to the pro-
blem of stock exchange reform and

approved of the basic structure of
the Bill.

As regards the detailed pProvisions
Fof the Bill, the Committee has, how-
rever, made some important amend-
‘ments, to which I shall now refer,

The Committee has amended the
definition of “spot delivery contract”
by requiring that the actual delivery
of the securities and ‘the payment for
them must. be completed either: on
the date of the ' contract or'at the
most, ‘on the next day excluding the
period that was required for the des-
patch of the securities or the remit-
tance of the payment. The original
Bill had provided three days in-
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cluding the date for contract but the
Committee considered that that period
was rather long and therefore they
recommended that the period should
be two days, exclusive of the time
taken, as I said, for the despatch of
the securities or the remittance of
the payment.

As regards clause 4, relating to the
grant of recognition of stock ex-
changes, the Joint Committee thought
that in the conditions, there must be
a condition with regard to the num-
ber of members which was not there.
The Committee thought that while
regulating the stock exchanges on an
all-India basis we should be very
careful to see that the monopolies are
not created by members of the stock
exchanges now existing, and there-
fore, they recommended that while
the applications for recognition were
submitted to the Government, that
condition of Government determining
the membership should be included.
Therefore, whenever an application
comes after the Bill is passed and it
becomes an Act, this condition would
be applied, as the Bill would lay down
a condition with regard to the mem-
bership necessary for a particular
stock exchange in a particular area.

The House will also remember
clause 9 in the Bill, the key provi-
sion in it, which authorises a recog-
nised stock exchange to make bye-
laws for the regulation of contracts
in securities, subject to the previous
approval of the Central Government.
The Joint Committee has made three
important additions to the matters
administered under clause 9. Under
clause 9(2)(c), they have provided
that the stock exchanges shall pub-
lish, as soon as possible, after the
settlement, the total number of each
category of security carried over from
one settlement period to another; the
total number of each category of
securjty, contracts in respect.of which
have been ¢squared -up Yuring: ' the

«course, of each spettlement ‘period; the

total - number of each categofy of
security actually delivered in each
clearing, and the total amount paid
ar difference in respect of 2ach cate-
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gory of security. Secondly, the Joint
Committee have suggested that the
bye-laws relating to emergencies in
trade should also provide for certain
abnormal situations that may be
created by the working of pools or
syndicated operations or cornering or
similar activities. Thirdly, the Joint
Committee have provided for the
making of bye-laws for the separa-
tion of functions of jobbers and
brokers. The object of the proposed
publication of the trading statistics
mentioned by the Committee is to
furnish an overall picture of the
transaction in the stock exchanges
during a settlement period, which the
Committee thought might be of help
not orlv to the investing public but
also to the Central Government in
regulating the activities in exchanges.

As regards the emergencies in trade,
the Committee felt that it was desir-
able to provide specifically in the bye-
laws for the manner in which the
situations created by the operations of
pools or corners should be handled.
The Committee also considered that
in the interests of the better organi-
sation of stock exchanges, a beginning
should be made in the bye-laws for
separating the functions of jobbers
and brokers. Although the Committee
realised that having regard to the
present state of the exchanges and
the volume of business obtaining in
them, it might not be easy to sepa-
rate these functions, however, where-
ever possible, there should be certain
bve-laws separating the functions of
jobbers and brokers.

The most important amendments
made in the Bill as passed by the
Joint Committee are however in res-
pect of the provisions relating to the
licensing of dealers in clauses 17 and
18 of the Bill. The House will remem-
ber that the scheme of the original
Bill was that for the spot dellvery
coritracts” wodld “be - exempted - from
Hcensing ‘provisions “in ' aread’ rotified
under clause 13; thatis.h:lmswhere
the Central Government has declared
by notification in the official gazette
that no dealing in securities should take

" g
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place otherwise than between the mem-
bers of the recognised stock exchange or
through or with such members. But
in non-notified areas, that is, in areas
not covered by the notification under
clause 13, all contracts including spot
delivery contracts were to be subject
to licensing. The Joint Committee felt
that this arrangement was discrimina-
tory and therefore they proposed—
and it has been provided now—that
ordinarilv spot delivery contracts
would be exempt from the provisions
of this Bill irrespective of whether
such contracts are entered into in
areas notified under clause 13 or not.
But the Central Government would
have the power to extend the licens-
ing provisions of the Bill to such con-
tracts, both in notified and non-notified
areas, should it consider it necessary
to do so in the interest of the trade
or in the public interest.

As regards other types of dealings
in securities, trhat will be subject to
licensing in areas notified under
clause 17, that is, in the areas where
there is no recognised stock exchange,
but even in these areas dealings in
such contracts carricd on by or on
behalf of any member of the recog-
nised stock exchange would be out-
side the scope of the licensing provi-
sions of the Bill. The hon. Members
will notice that the net effect of these
provisions is not that spot delivery
contracts which will, for all practical
purposes, be cash contracts, be free
from any regulation unless the Central
Governmcnt considers it expedient to
regulate such contracts in the interests
of trade or in public interest. That
will be done only when it comes to
the notice of the Government that
while dealing with the spot delivery
contracts, there are other contracts
entered into by those peopie who deal
in spot contracts. Other types of con-
tracts ‘'would, however, be subject to
licensing ‘except in-notified areas, that
mmm the limit of fhe
recognised stock exchanges w:hm
rupomibmt}v for regulating such ex-
changes would necessarily be that of
the governing bodies of those stock
exchanges.
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I think the House will agree that
the changes suggested by the Joint
Committee in these somewhat com-
plicated provisions of the Bill con-
stitute an appreciable improvement on
the earlier provisions inasmuch as,
while they render the licensing of the
spot delivery contracts unnecessary in
all bona fide cases—thereby facilitat-
ing the legitimate business—they also
invest the Central Government with
the requisite powers to control all
such dealings in securities wherever
the intc ts of the trade or the
interests of the general public require
the Government to do so.

P.M.

As a corollary to these amendments,
the Joint Committee has inserted a
new clause 19 in the Bill, which pro-
hibits the setting up or maintenance
of non-recognised stock exchanges in
anv State or in any area except with
the permission of the Central Gov-
ernment. Without such a provision
there was a risk of non-recognised
stock exchanges springing up in non-
notified areas under the guise of
licensed dealers. But, now the Gov-
ernment have taken the powers to see
that without the previous sanction of
the Central Government. there should
be no association of persons for
organising any stock exchange for the
purpose of assisting in or entering
into anyv contracts in securities. The
moment they organise a stock ex-
change. that area will be notified.
This is subject to the conditions which
have been provided in the Bill regard-
ing the recognition of stock exchanges.

The Joint Committee has elaborated
the provisivns of clause 23 by some
important amendments to it, the effect
of which is to strengthen consider-
ably the scheme of regulation
envisaged in clauses 13 %o 19 of the
Bill. These amendments penalise ‘kerb’
trading and/or touting by persons,
who,are. neither, membezs of .3 recogs .
nised stock , exchange nor- licensed
dealers nor ‘their autharised -agents:
Similarly, the penalties -l!ontntned in
clause 23 have been mded to the
owning or keeping of places used for
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the purpose of entering into contracts
in securities in contravention of the
provisions of the Act, as also to the
managing, controlling or assisting in
the keeping of such places. These are
useful amendments which have been
treated as very important for the pur-
pose of regulating contracts in some
notified areas also.

The other important amendments of
the Bill relates to clause 27. The
clause as originally drafted debarred
the holders of shares on blank trans-
fers from claiming from the registered
shareholders, after a prescribed limit
of time, the dividends, bonuses and
other rights attached to them. The
Joint Committee in amending clause
27 have only stated that the share-
holder whose name is there on the
register of the company will be
entitled to receive and retain the
dividend, unless the transferee lodges
the documents with the company
within 15 days from the date on which
the dividend becomes due. At the
same time, I have already suggested
one amendment that we have given
notice of, whereby we have just tried
to  keep the companies absolutely
separate from these provisions in the
sense that the companies will be per-
mitted to give dividends to those
shareholders whose names are on
their list on the day the dividends
become due, though the transferee
may have lodged the transfer papers
and other documents with the com-
Panies concerned within the pres-
cribed period of 15 days from the date
suf:h dividend became due. If the
original clause is kept as it is, it will
mean an unnecessary capital loss to
those persons who have already pur-
chased those shares and have kept
those shares with blank transfers.

Those are the important amendments
that we have made and I hope that
the House will take into consideratior
the - portance of those amendments

-« WHIEHS ve beent actepted by the Joint
Commmittee. - I am-sure the House will
agree that the Bill as amended by the
Joint Committee is a great improve-
ment on the original Bill that was
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introduced in the House. By accep-
ting this Bill and passing it into an
Act, we will be doing a service to the
investing public. We will be regulat-
ing the transactions of contracts in
securities and we will be regularising
the practices in the stock exchanges
also. We will be vesting the Central
Government with the necessary
powers in order to see that there are
no malpractices and that genuine
business is being protected. We have
already prohibited options, what are
called tezi mandi. We have made it
illegal and penalties have been provid-
ed for it.

There are two other points on which
the Joint Committee have not put
down anything definite in the Bill.
This is with regard to carry over faci-
lities or badlas and about blank trans-
fers. The Committee have stated in
their report that blank transfers
should not be allowed to continue for
a period more than six months; but,
they have not put any such regula-
tory provision in the Bill itself and
it has been left to the Government to
frame rules with regard to that. The
Government will consult the stock
exchanges and without hampering
legitimate business in any way try to
make these blank transfers non-
existence beyond a period of six
months. About this badla business, if
you allow forward trading, it is but
legitimate that badlas or carry-over
facilities should be there. It will be
very difficult to regulaie that unless
you have a provision that except the
spot delivery contracts, no other con-
tracts will be allowed in the stock
exchanges. As I explained at the time
of the consideration of the motion for
referring the Bill to the Joint Com-
mittee, it was necessary to regulate
these forward transactions in securi-
ties; but, under the present circum-
stances, we have to allow bona fide
forward transactions to continue. We
want to check' excessive speculation at
times verging on gambling by the bull
operators and in such emergencies,
we have taken powers to take action
in consultation with the governing
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pody of the stock exchanges Throu-
ghout we have been very careful to
see that there is no interference by
the Central Government with regard to
the day-to-day administration of the
stock exchanges. The rules and the
bye-laws will be there; they will have
to be approved by the Central Gov-
ernment and the Central Government
will see that while legitimate forward
business on the securities is allowed,
there is no excessive speculation, which
should be controlled in the interests of
the investing public and in the inter-
ests of the trade. Thatis all I have to
say. I hope that the House will agree
to the Bill being passed into an Act.

Mr. Speaker: Motion moved:

“That the Bill to prevent un-
desirable transactions in securi-
ties by regulating the business
of dealing therein, by prohibiting
options and by providing for
certain other matters connected
therewith, as reported by the
Joint Committee, be taken into
consideration.”

In all, six hours have been allotted
for all the stages of this Bill. I
would like to know how many hours
would be required for general consi-
deration and how many hours for
clause by clause consideration. There
are 31 clause's. There are only 5
amendments so far. Three are from
the Government.

Shri U. M. Trivedi: Five hours for
general consideration.

Dr. J. N, Parekh (Zalawad): Four
hours for general consideration, 1%
hours fer the clause and half an hour
for third readil_-jg.

Mr. Speaker: All right,

Shri G. D. Soman, (Nagaur-Pali):
Shri Tulsidas and myself have sent
certain amendments this morning, 1

hope you will kindly allow the
amendments.

" 'Mr.  Speaker: They ‘will also “be

Shri U. M. Trivedl: Mr. Speaker,
Thisisammureth.mstuponusby
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the Government, I cannot find out
for what reason. In the beginning
one feels that dealing in stocks and
shares is a legitimate business and is
carried en all over the country. It
is true that in big ecities, gamblers
indnulge in this activity to such an
extent that they actually offend the
Gambling Act in running their shows.
That could not have been the reason
for introducing this Bill and having
provisions of the nature which are
provided for in this Bill.

IMR. DEPUTY SpEAKER in the Chair]

If we go through this Bill, we are
surprised to find that the Government
has entirely missed the bus in mak-
ing provisions of the nature which
are embodied in this Bill. In various
places the Bill says that whenever
any emergency arises, Government
will do this or that. Certain powers
are vested in the Government. This
word emergency in the stock ex-
change has not been in any manner
described or defined. One never
knows what type of emergency is
contemplated by the Government.
It is not stated at what stage the
emergency will arise and in what
manner an emergency is envisaged.
The Government has taken full con-
trol of running the stock exchanges
by the provisions of this Bill. Gov-
ernment has said in clause 4 (1) (b)
that the Government will decide
what will be the number of persons
whe will form the stock exchange.
The clause says:

“that the stock exchange is
willing to comply with any other
conditions (including conditions
as to the number of mem-
bers)...."”

You say that a particular privileg-
ed class of people will be created
who will be the only persons
who will remain as members of a
stock exchange, Those who want to
enter the business, intelligent peogple, -
hard-working -people * who - wilt i
able to” stand on their ownjegs
against the old people who may be °
there, may not be admitted inte
membership of the stock exchange.
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In other words, the right that has
been conferred by our Constitution
under article 19, to enter into any
trade or business or profession is
being denied by virtue of this control
which is being introduced by way of
this measure. I cannot understand
the propriety of making such a pro-
vision in this law. After all it is a
private business which any man can
do. It is his investment. He will
sell his invéstment or any person’s
interest and he will act as his broker.
Why should a man who wants to do
this business be deprived of his right
to carry on this business or this pro-
fession? I am afraid that this provi-
sion is being copied out from some
fascist or communistic countries
where such control of the Govern-
ment is contemplated, where every-
thing that is to be done must be
done by the Government and not by
anybody else. We are tom‘omming,
no doubt, for a socialistic pattern of
society. But, a socialistic pattern,
does not, in my humble opinion, mcan
that the pattern must be one which
we want to impose from the top and
say, you do this, or you don’t do this
business. The whole Constitution is
wiped out and Government control is
put on our head. I say this is a
wrong provision and should not be
kept in our law.

I wish to draw the attention of
the House through you to clause 5
of this Bill. Under the provisions of
an ordinary law, whenever you want
to penalise a party in any manner,
principles of natural justice demand
that we must tell him the reasons why
a particular action or a particular
penalty is to be imposed upon him, or
a particular action is contemplated.
In this case, the Government very
sweepingly says that the Government
may serve on the governing body of
the stogk: 'exchange a notice - saying

_that thisCential Governmest i ‘consts
dering (withdrawal of recognition for
reasons stated in the notice; and that:
after giving an opportunity to the
governing body to be heard in the
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matter, the Central Government may
withdraw by notification granted to
the stock exchange. My objection to
this provision is that the Government
should not only give the reasons, but
the first notice must be to show cause
why recognition should not be with-
drawn. Why should the Govern-
ment decide beforehand to withdraw
the recognition and tell them that
we are considering withdrawal of
recognition? That means that Gov-
ernment should not prejudge the
issue and should not start with the
proposition that the Government has
determined this way. What will
happen is this. Once the Govern-
ment has come to this decision, offi-
cial prestige will be upheld wunder
whatever circumstances, when our
machinery is governed by bureau-
cratic officers. The position will be
that the Government will make up its
mind, that is to say this bureaucracy
will make up its mind that recogni-
tion of such and such a stock ex-
change is to be withdrawn, then
notice will be given and then only
the stock exchange will be told that
its recognition will be withdrawn,
and then the recognition will be with-
drawn, after going through these
formalities of asking them to
say anything they mav want to say
in the matter. In my opinion it
should be left to an independent body
or tribunal or a registrar or some
such independent functionary to hold
an equiry into the reasons that are
advanced, verify whether those
reasons stand or not, hear the argu-
ments against them and then come to
a finding whether the recognition
should be withdrawn or not. An
appeal should also be provided
against such a decision. Otherwise,
it will create a very great hardship
for those who are running the stock

exchanges.

‘Then: I come to. chumﬂln{n)mlt
is a very curious provision which :
thatthehwsmllprovidetheljnu
tations on the volume of- trade done
by any individual member in excep-



tional circumstances. What are these
exceptional circumstances, and who is
going to define them. What a vague
term! We have not applied our mind
to it. Why put an embargo on a
man doing his business? A man may
be intelligent enough to manipulate
so many things. When you want to
legalise and regulate gambling, there
is no justification for putting this em-
bargo, and that too in a vague
language. What can be the excep-
tional circumstances and who deter-
mines them? When d. hey arise?
What is the determining factor be-
hind it? I therefore submit that this
provision shoul& not be kept in this
law. This will work as a serious
hardship on those against whom it is

made.

Then I come to clause 11(4) which
reads:

“The Central Government may
at any time before the determi-
nation of the period of office of
any person or persons appointed
under this section call upon the
recognised stock exchange to re-
constitute the governing body in
accordance with its rules and on
such re-constitution all the pro-
perty of the recognised stock
exchange which has vested in or
was in the possession of the per-
son or persons appointed under
sub-section (1) shall re-vest or
vest, as the case may be, in the
governing body so reconsti-
tuted.”

This is taking too much power into
the hands of the Government. Gov-
ernment can do away with the demo-
cratic powers enjoyed by the govern-
ing body of a stock exchange and the

Mﬂmﬁﬂmﬁ, The choice of the
Government on the question of the
selection of the officé-bearers of the
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gerous encroachment upon the liberty
of a stock exchange. In my opinion,
therefore, the Government should
steer clear of the temptation to inter-
fere with the private business of
private individuals.

The provision in clause 12 is:

“If in the opinion of the Cen-
tral Govenrment an emergency
has arisen and for the purpose
of meeting the emergency the
Central Government considers it
expedient so to do, it may, by
notification in the Official
Gazette, for reasons to be set out
therein, direct a recognised stock
exchange to suspend such of its
business for such period not ex-
ceeding seven days....".

It may not be a very harmful action
that the Government may take, but
the pernicious principle that is behind
it is dangerous and has got to be
avoided, Who determines this emer-
gency, and what will be the nature
of the emergency? I have gone
through this Bill and I find that the
word “emergency” has been nowhere
defined in any manner. Who deter-
mines the emergency? An officer of
the Government sitting at Delhi
determines the emergency. The
nature of the emergency must also be
described. A situation should not be
allowed to develop in which there
may be a flood of litigation let loose
upon the public and much harm
done unintentionally or intentionally
to the working of the stock exchange.
This emergency cannot be an emer-
gency of a national character as for
that we have got ample provision
under the Constitution. A big capi-
talist who may have a pull with the
Government may be able to show to
the Government that he would be
ruined if they do not come to his
rescue and suspend the whole busi-
ness so that he may not have to-bawy
for thecontracts he has enitersT NN
Can that be the emergency’ uiides il
contemplation of the Govtifidnent?
What is this emergency which is con-

-templated? I would like to know

and the House may also be apprised
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of the conditions that will constitute
such an emergency.

The provisions in clauses 13, 14, :5
and 17 are of a restrictive nature.
The provisions of clause 18 are said
not to apply to spot delivery con-
tracts, but the definition of spot deli-
very contracts is a very peculiar one.
A and B, one living at Simla and the
other at Nagpur, want to enter into

a contract of spot delivery, and if
they are not able to carry on the
contract through the agency of a

stock exchange they will not be able
to carry on the contract, and the
contract will be considered illegal
and void because the terms of the
spot delivery contract require that
the payment must be made during a
particular time-limit, and if the pay-
ment is not made during that parti-
cular time-limit it shall not be treat-
ed as a spot delivery contract. The
definition of the spot delivery con-
tract is like this:

“‘spot delivery contract’ means
a contract which provides for the
actual delivery of securities and
the payment of a price therefor
either on the same day as the
date of the contract or on the
next day, the actual period taken
for the despatch of the securities
or the remittance of money
therefor through the post being
excluded from the computation of
the period aforesaid....”

This will create so many difficulties.
Supposing a big contract has been put
through by two persons. One of them
wants to send the securities and the
other wants to make payment through
& remittance, and bo‘h or one of them
falls ill. The money reaches, the
securities do not reach. Then, by some
unforeseen circumstance, one of them
dies. .This will make the whole con-
Jeact invalid .and. fllegal because it

“dges:not fall within the -purview of
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this embargo on spot delivery con-
tracts by defining it in such a way as
to take the rights of those who inno-
cently want to enter into such con-
tracts and who have no‘hing to do
with the stock exchanges? Govern-
ment is trying to put an embargo
upon the ordinary activities
of a private investor. A private man
may want to sell his securities. He
cannot do so under this law except
through a stock exchange. Why should
he pay any brokerage to anybody?
Why should he pay through his nose
to any of these commission
agents? Why should he go through
any stack broker and make his
contract? He can very easily
make contracts himself. Two friends
are there to make the contract,
and they can very well make it. But
if they do not come to make the con-
tract and discharge the contract, as
laid down in the definition of ‘spot
delivery contract’ then the contract
becomes an illegal contract. I can-
not understand why this sort of pro-
vision should be there. Trying to put
a premium on stock exchanges in one
way, and then trying to conirol the
stock exchanges in another way is the
method of Government for entering
into the occupation of everybody and
controlling it. That means that they
are trying to do away with all avenues
of private enterprise.

I have offered my criticism on this
Bill only in respect of those provisions
which offend against the ordinary con-
ception of a lawyer. I am not concern-
ed with the wvarious economic
implications thereof for I have not
applied my mind to them, and I do not
know much about them also.

So, I shall now confine myself to
a brief observation on the provisions
relating to penalties. It wijll have to
be admitted, and it cannot be gainsaid,
that this measure is a measure con-
trolling the ordimry ﬁ
!ﬂ'e of “the 'perSons” {

ties. ' 'Yet, the penal’ provisions ;
” ave being embodied in clauses 23
24 are exceptionable. We remember
the days of the Defence of India Rules,
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when the police could jump upon any-
one on the slightest pretex:. But here
we have started the game first in res-
pect of the forward contracts, and
now we are coming forward wi'h this
measure which says that a police
constable will have the power of tak-
ing cognisance of any offence under
this law, which may or may not be
prosecuied. which may or may not
even go to court at all; the papers
may not be placed before court, and
yet ‘he considerable could jump upon
a pu.-on, arrest him, handcuff him and
take him to the police station. I do not
know why such a provision is con-
templated for an offence which is en-
tirely of a civil nature, or 1 would say,
of a quasi-criminal nature.

In fact, the offence of breach of
con'ract has never been iaken to be
a criminal offence. In ‘hose glorious
days of British rule, the British
thought that the offence of breach of
contract should be punished by a
criminal cour!. But now, those pro-
visions in the Indian Penal Code,
which provided for this. namely sec~-
tions 490 and 492 have been taken
aware. Yet, you are now bringing for-
ward these provisions of criminal na-
ture, though you are dealing entirely
only wi'h securities. The public is
not interested in it a! all. The dis-
charge of a particular contract or the
manner in which it is to be discharg-
ed is no concern of the public. Yet,
here you are imposing upon an ordi-
nary innocent investor a penalty,
which I would say, you should refrain
from imposing. I should say that it is
highly grotesque to suggest that a
penalty of this nature should be im-
posed; and it is much more so that it
should be provided that the offence
shall be a cognisable offence. I should
like to plead with Government,
through you, and request them
that they should open their
eyes and not allow the police
to be s0 ssive  and to arrest
‘people in’'respect of " matters with
which the general public at large has
absolu'ely no concern. It is gt an
offence of moral turpitude; it is mere-
1y a question of a man not fulfilling his
contract in a particular manner, or not
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following a particular law; it may be
that he is ignorant of the law relat-
ing to securities, and yet his father
migh® have left him one or two shares,
and he might be dealing in those
shares with an ordinary person whom
ne considers to be a fit person first and
whom he finds later on to be a person
who is not a proper person to deal
with, and thus he might have com-
mitted an offence; but he will be
punished under this law. I would say
tha. we should s'eer clear of this posi-
tion and not make this offence a
cognisable offence. Breach of contract
1S never a cognisable offence. You
have yourself provided in the law
tha’ cognisance of such an offence in
a cour! of law will be taken only by
a first class magistrate, which means
that you do not want tg trust a second
class magistrate or a third class
magistrate. You want to trust only a
first class magistrate. At the same
time, it is strange that you are pre-
pared to trust, by some curious logic,
a police constable to take cognisance
of the offence that is reported.

I have no’hing more to urge. I
request that the remarks I have made
may be taken into consideraticn by
Government, and proper amendments
suggested.

Dr. J. N. Parekh: At the outset, [
wholeheartedly welcome this measure
which has been long overdue. It is
well known that various cummittees
in the past the Atlay Committee, the
Morrison Committee and the Gorwala
Committee, went into the need for
regulation of stock exchange markets,
and after a good deal of deliberation
on the draft Bill. this measure is now
before this House.

Stock and shares markets play a
very useful and vital role in the eco-
nomic life of any progressive coun-
try. It is very well known that there
is intimate correlation between. stock
and as such the stock exchanges play
the role of a very imporiant market
in the investment world, and can well
be considered as the barometer of eco-
nomic climate in the country.
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Industrial, scientific and technologi-
cal advances represent the prosperity
of the nation. Investment, -capital
formation and judicious savings
happen to be the life-blood for any
industrial undertaking, public or
private, corporations or governments.
Stock exchanges through equity and
gilt-edged capital represent these
activities amnd therefore, s‘ock prices
can well be said the heart-beats of
the ‘body-economic’ indicating its
health.

It is in the fitness of things, there-
fore, that our Second Five Year Plan
has an industrial bias, and since stock
exchanges are destined to play a vital
and important role, the need to regu-
late them is all the more essential.

Looking to the speech of the
Finance Minister at the time of re-
ference of this Bill to the Joint Com-
mittee, it is clear that Government
consider that the stock exchanges do
fulfil a legitimate and useful role in
their own sphere.

There has been spectacular eco-
nomic activity all over the world, in-
cluding India. Industrial activity and
incomes reached record heights in
many countries. The prices of goods,
services and securi‘ies are showing an
upward trend, and in many parts,
near-inflationary tendencies are to be
seen. In countries like England, mone-
tary curbs and credit-squeeze had to
be resorted to correct di:cquili-
brium, and the Bank of England rate
also stepped up to 54 per cent.

This naturaily transferred a subs-
tantial portion of the burden of finane-
ing India's growing foreign trade to
-the Indian money market. There was
-a heavier call on the Reserve Bank;
~there was a scramble for deposits by
Rhe scheduled /: banks and the call
‘money-Taterjumped up from 8} to 3}
per cent. "It was apparant therefore
that the accelerated tempo of develop-
‘ment expenditure was making itself
-felt, with inflationary pressure gain-
ing upper hand.
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The remark of the Finance Minis-
ter at the time of his budget speech
regarding deficit financing and
development expenditure in order
that there may be development ra-
ther than stagnation is very signi-
ficant.

At present, one finds the co-exis-
tence of contradictory and paradoxi-
cal economic patterns. On the one
hand, there is increase in note circula-
tion and inflation. and on thc¢ other
there is a scramble for funds in the
money market. On the one hand,
there is increased production and on
the other, one has to grapple with
high prices. On the one hand, one
finds great concern to check the ris-
ing spiral of inflation and on the
other, a drive to expori more and
more which results in higher prices
of the necessities of life. Such a
paradoxical situation entirely baffles
the common man. It is very clear that
a correlation of money supply, produc-
tion, export and credit facilities plays
an important part in the development
of inflationarv  tendencies. Deficit
financing which was Rs. 19 crores in
1953-54 and Rs. 136 crores in 1954-55
rose to Rs. 240 crores in 1955-56.
Scheduled bank advances which were
Rs. 443 crores in 1953-54 had crossed
the mark of Rs. 580 crores by March
this year. Thus this year notes in
circulation are higher by 20 per cent.
and bank advances by 23 per cent.
than las: vear. This has naturally
resulted in higher prices of necessities
of life, of commodities and of stock.
This inflationary phenomenon needs
very close and careful watching.

Viewed in the above background,
part of the rise in slock exchange
prices represen‘s the growth that nor-
mally takes place in a market func-
tioning under an expanding system of
planned economy. The emphasis on
industrial development in .the Second
Plan will yield results only if the rate
of industrial progress, growth of na- .
tional income and. cap.ut,y for capital
formation are co-ordinated. It is
here that a well organised stock ex-
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change plays a very wseful role for
capital formation and diversion of
public saving for fruitful investment
purposes. It provides, keeping public
interest in view, a forum and a service
both for buyer and seller, because
there are those who w:nt to buy shares
to invest and there are those who
want to sell for cash. Then there are
those who buy in the hope of selling
at a profit and there are those who
sell to buy at a profit. Thus, the prime
function of a stock exchange is to im-
part to the capital, that is. shares and
stocks, easy negotiability, market-
ability and convertibility. If in this
one finds an element of speculation, it
is necessary to a particular level.

It may very well be argued that
‘spot’ market may be allowed to func-
tion where shares and cash could be
exchanged across the counter. But
such narrowing down of the function
of the market would deprive it of the
characteristic of continuity, liquidity
and smoothness, so very essential
from an investor’s point of view. One
has to be very cautious here. A buyer
may not find a seller or vice versa.
Thus a well-regulated stock exchange
affords the best forum to the invest-
ing public.

Then I come to price fluctuations.
Stock market prices are reported fluc-
tua‘ing and this is given a bad name.
But it must be understood that
different phenomena and factors clus-
ter into a pattern resulting in orderly
and rhythmic movements depending
on various factors. The formative and
diverting forces in trade industry and
economy influence the trend and
determine the course and current of

stock exchange prices. Thus there
are long, medium—and short-term
price movements. The long-term

price movement depends on the trend
of national economic progress reflect-
ing monetary and technical factors,
viz. rate of savings, level of indus-
trialisation, changes in the rate of in-
terest etc. - The i medium-term . price
movement depends on the trade cycle
and its corollaries, that is, the board
policy of State regarding nationalisa-
tion, State control, imposition of taxes,
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over-production or under-production,
international relations and factors like
trade transport and consumption
indices then there are diwerting forces
also which affect medium-term price
movements, viz. changes in the rate
of interest, changes in the value of
money in terms of general prices etc.

Then there is the shqrt-term price
movement. This phenomenon is the
result of the market’s own resources
depending on the structure of the
market and its technical position. It
may be the result of a snap bargain
or distress sales, of ‘shops’ unloading
or ‘pools’ accounting, of a ‘bear
squeeze’ or a ‘bull pull’ all these re-
sulting in a crash or a boom with un-
desirable consequence.

But in a regulated market, such
‘bear raids’ or ‘bull corners’ are un-
usual features, and mostly the market
fluctuates within the legitimate ups
and downs, within the prescribed
limits of normal ' range of price
movements. Besides these cyclical or
seasonal forces, prices react to earn-
ing capacity, income rate of the stock,
and asset value. Factors like capi-
talisation of reserve, changes of
management, labour trouble, etc., also
play a part in price movements.

Stocks and shares are divided into
the following categories. The first is
gilt-edged securities. They are the
Central and State Government loans
as also corporation loans. The next
category, shares and debentures, are
divided into ordinary, preference and
deferred shares. Shares of the various
types of companiés are listed on the
various stock exchanges. I would
say that the influence of inflation and
the rate of interest affect and deter-
mine share prices. During the war,
Indian share prices behaved in exactly
the same manner and reflected the
same influences as operated on share
prices in other parts of the world.

Thus: j«the' sustained. prd

rising prices, cheap money policy and
favourable cyclical phase produced an
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optimistic mood resulting in a boom-
like condition. ‘The boom i< nat the
result of ‘forward’ trading peculiar to
the Bombay market.

Mr, Deputy-Speaker: The hon.

Member is discussing the subject very
extensively.

Dr. J. N. Parekh: |
the Bill now.

will come tc

I would say ‘hat in India the present
climate is very good for a healthy
growth of stock exchanges. It is very
clear that the success of the State
Government loans, capital formation,
Central loans, municipal loans as well
as equity capi‘al issued by various
companies represents the same.

“ At this stage, I would like to men-
tion that the Government while grant-
ing permission to exis‘ing companies
for floation of new capital, insist that
a premium should be charged on the
par value of the shares. This pheno-
menon is unexplained and I wish it
is carefully scrutinised.

Coming to blank transfers—I have
detailed it in my Minute of Dissent—
it has been argued by wvarious sides
that blank transfers encourage evasion
of taxa‘ion help in taking control of
some of the companies, bring loss of
stamp revenue to the Gov-
ernment and encourage speculation.
As is very clear, the idea of tax eva-
sion is probably the result of con-
fusion because it is said that persons
who want to avoid tax take advan-
tage of benami transactions and
blank transfers. If it was so then
promissory notes and government
securities are also blank transfers.
This blank transfer system has stood
the test of time in U.S.A. It imparts
negotiability, liquidity etc. It seems
that there has been some confusion in
this.

Theﬁuofhk:hncoutrolotthe
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naturally like to transfer and get the
shares registered in his name rather
than keep it blank so that he may
be able to vote at the time. More-
over the latest Company Act of 1956
has given wide powers and that fear
is abselutely unfounded.

The fear of avoidance of stamp
duty is also equally unwarranted
because the idea of evasion of stamp
duty does not come under this Bill;
it should be taken up somewhere
else.

The idea thai it encourages specula-
tion also, in my view, is not correct
because monetary supply can be
available easily but the stocks are
limited in the market. When in the
market there is a floating stock in
acts as a buffer or cushion and hence
if this system of blank transfer is
restricted it will become difficult. In
India, we have not yet regulated the
transfer system. The companies are
situated far and wide; companies do
not transier their shares so easily.
Since we have made these arrange-
ments, unless somebody comes to
know that a big floating stock 1s not
available, it will result in more wide
fluctuations in the market than other-
wise.

Moreover in the clearing house this
has to be done. In the clearing house
a stock which has run for about 4 to
5 months will naturally not be ac-
cepted by anybody and a person
wouid ask his broker to square up
his business and there will be such
wide price movement. The banks in
India are also advancing on blank
transfer and that pattern is likely to
be disturbed. All this will have to
be looked into and the stock exchang-
es themselves will naturally assess
the implications of this thing before
arriving at any conclusion. I am also
glad that the Bill gives only regula-
tory powers, and there is no statutory
prohibition or the like,

I'come to clause 14(1). "-It ‘is said
that the breach of a spécific by-liw
should meet with 3ome punishment.
Naturally, we would lire to see that
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guilty persons are punished. There
js no excuse. Here it must be remem-

bered that just as there is a broker
and his client at one end—at the other
end also there is a broker and inno-
cent bazar parties. Now a situation
may arise or may be manoeuvred that
the parties at the other end may not
know that there has been a breach of
the by-law. A broker and his client
may join hands and act in collusion
to the detriment of the exchange and
community. Therefore, 1 have sug-
gested in my amendment that in
14(1) (i) after the words ‘as respect
the rights’ the words ‘as to his broke-
rage, commission or rewards’ should
be added. It will improve the matter
a little.

About principal contract also three
days’' time is given. In my view the
client should be asked to give his
choice on the same day. It gives the
right to change his ideas if there are
price fluctuations.

In clause 20 we have provided for
option trading. 1 personally feel that
option trading is recognised in
modern stock exchanges in the U.S.A.
and in London also. It should be
regulated rather than prohibited be-
cause the very existence of a forward
market contemplates option trading
in one form or another. Regulation
is better than prohibition.

In 18 we have provided for licenc-
ing in a notificd area where a stock
exchange exists. This is quite under-
standable.

I agree with my hon. friend Shri
Trivedi in feeling that the idea of
punishment my imprisonment and the
creation of a new class of ciriminals.
and cognizable offences in the com-
mercial world is not desirable. Sir,
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has stood the test of time and weath-
ered many storms. It has a powerful
unit and its President, Mr. Shroff is
an expert. The idea is that if we
have such full-time and experienced
Presidents, it will go a long way.

Shri G. D. Somani: Mr. Deputy-
Speaker, I would like to make only
» few observations on two or three
important features of the Bill which
is now before the House for final
decision. This, I think, is a necessary
piece of legislation. It was rather long
overdue. We passed a comprehensive
Companies Bill sometime ago which
has now come into operation from
April last and while the Companies
Act regulates the functions of the
joint stock companies in the country,
the Bill or stock exchanges regulate
the dealing in various scrips. This Bill
is, therefore, rather supplementary to
the Companies Act which is now in
operation.

As a matter of fact, this question
of stock exchange reform was a
matter of enquiry and examination by
various committees and the present
Bill is largely based on the recom-
mendations of the Gorwala Com-
mittee. There is no doubt that a well-
regulated stock exchange really plays
a very useful role in the economy of
the oountry and as such everything
has to be done to ensure that the
stock exchanges in the countr are
run reaily on healthy and sound lines.

Of course, in every good system
there are also certain bad features.
Similarly, although the stock ex-
changes have really been playing a
very useful role, occasions have arisen
where due to over-trading or manipu-
lation or by over-speculation much
harm has been done to the ecomomy
of the country from time to time
Therefore, there was every necessily
and regulate the functioning of the
various stock exchanges. At present
we have only one State Act in Bom-
bay which regulates the function—
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ing of the Bombay Stock Exchange.
It does not mean that the well-orga-
nised stock exchanges like the Mad-
ras Stock Exchange or the Calcutta
Stock Exchange are not function-
ing well or are not functioning under
certain proper regulations.

3 rm.

Nevertheless the need for such an
all-India legislation is obvious, ~nd,
therefore, I am fully in principlc in
favour of the legislation being placed
on the statute-book.

The stock exchanges really do pro-
vide a means for promoting invest-
ment in productive channels, and at
a time when we are on the threshold
of an ambitious plan of industrialisa-
tion in the Second Five Year Plan,
it is but natural to expect that the
number of public joint stock ocom-
panies will increase considerably and
there will be a lot of increased indus-
trial activity in the country. There-
fore, there is all the more need for a
well-regulated stock exchange inas-
much as the activities of the stock-
exchange will expand considerably
during the period of the Second Five

Year Plan.

Having therefore accepted the prin-
ciple of the all-India legislation, I
subscribe to the view that has also
been endorsed by the Gorwala Com-
mittee that as far as possible, the
functioning of the stock exchanges
should be autonomous and that Gov-
ernment should not interfere in the
day to day working and administra-
tion of the stock exchanges. As a
matter of fact, they should interfere
as little as necessary. In this connec-
“on I may just read out a few lines
of the recommendations of the Gor-
wala Committee—

:1-'.-; “Within its own sphere, the ex-
change should have a large mea-
sure of autonomy, and Govern-
ment’s role should be limited to

keeping in touch with happenings

18 JULY 1956

(Regulation) Bill T2

on the exchange and ensuring
that it enforces its bye-laws pro-

perly.”

Thus the basic idea before us is that
the Government should take all
necessary measures to ensure that the
stock exchanges have got proper and
suitable bye-laws under which they
function, and at the time of granting
the recognition, they should of course
ensure that the administrative set-up
and the bye-laws, etc, of the ex-
change are in conformity with the
public interests. But having ensured
that, it should be the policy of the
Government to let the exchanges
function independently and without
any undue interference from the
Government Department.

Here I would like to draw the at-
tention of the hon. Minister to one
or two points. The first is about the
provision to have three Government
nominees on the board of the stock
exchange. In my personal view it
would have been much better to let
the boards of the stock exchanges be
purely elected out of their own mem-
bers. Since the Government will have
to interfere only in cases of emerg-
ency and in cases of gross mismanage-
ment, it would have been much more
desirable not to allow the Govern-
ment nominees concerned to be a
party in the day to day functioning
of the exchanges, and as such, it
would have been desirable not to
have any such provision in the Bill
Even if it is required or found essen-
tial that some sort of Government
liaison should be there, I think it
would be quite sufficient for the pur-
pose to have one Government nomi-
nee on the board so as to ensure that
he keeps himself in day to day touch
with the developments that are taking
place inasmuch as there is no question
affecting the voting because the num-

- ber of .directors. in-:any sease will be
.much larger even i{f the number of
‘Government directors is kept at

three. Therefore, I think the purpose
of the Government, namely, to keep



73 Securities Contrects

a close watch on the functioning of
the exchanges, will be properly serv-
ed if only one Government nominee
is kept on the boards of these ex-
changes.

Besides this, I would like to draw
the attention of the Government to
some more serious features of the
Bill, that is, the powers that the Gov-
ernment are taking to supersede the
governing bodies of the stock ex-
changes. For one thing I do not think
there is any need for providing for
supersession because after all. if a
certain governing body is not func-
tioning properly, the better course
would have been for the Gov-
ernment to take the power to
order fresh elections. After all, the
members of the exchange concerned
should be given an opportunity to
replace their existing board by some
new members who would take better
responsibility or who would take
better steps to ensure the proper
functioning of the exchange. If by
supersession it is meant that certain
outside nominees are to be placed in-
charge of the stock exchange, then I
am afraid the whole scheme will not
work, and indeed it will be an undue
interference. I would also suggest that
the Government should be content to
take the power to dissolve any gov-
erning body at any given period and
to order fresh elections. The issue
before the members will be quite ob-
vious inasmuch as the reasons for
dissolving prematurely any existing
directorate will be given by the Gov-
ernment, and, therefore, it will be
for the members to take the necessary
measures to have a competent gov-
erning body which will ensure the
functioning of the exchange in con-
formity with the Government policy
and public interests. After all, the
ultimate power to withdraw recogni-
tion of any stock exchange is there,
and if after giving such opportunity
for. fresh elections it is persistently
cising their responsibility in a proper
manner, and if even after fresh elec-
tlons the exchange does not function
properly, then, of course, its recog-
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nition can be withdrawn. But I do
not see any point in taking the power
to supersede it.

I find that there are some deliberate
changes in the wording about the pro-
cedure that will be followed by Gov-
emnment at the time of supersession.
Previously it was intended that a
‘show cause’ notice will be given to
the stock exchange to explain why its
governing body should not be super-
seded. But as it is, it has only been
provided that it will have a right of
being heard. That might mean a mere
formality, and indeed it may not be
as effective as the words were in the
original Bill. If the idea is to give
a full and fair opportunity to the
stock exchange before any such dras-
tic action is taken, I do not see the
slightest justification for changing the
words as were contained in the origi-
nal Bill, because if it is to be given a
fair opportunity, then it is only just
and proper that a ‘show cause’ notice
should first be issued to the governing
body. If after their explanation is
fully examined it is found that it is
not satisfactory, then the necessary
consequences should follow. I would
suggest, therefore, the desirability of
substituting these words and leaving
them in the original form in which
they were in the Bill and not to have
a phraseology which might be inter-
preted as merely a formality and as
not giving a fair opportunity to the
body concerned to give its explana-
tion before any such drastic step is
taken.

Much has, of course, been said from
time tc time about blank transfers.
While no statutory power has been
taken, the majority of the members
have expressed the opinion that a
maximum period of six months should
be laid down in the Bill in respect of
blank transfers. In this matter there
is, of dourse, a genuine difference of
opinion and even in the Report of
the Gorwala Committee, the members
have expressed different viewk! "So
far as one can say from practical ex-
perience, the previous speaker has
pointed out as to why under the pre-
sent circumstances, under the various
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powers which the Government have
taken under the Companies Act,
it is now no longer necessary to
have these blank transfers disallowed.
These transfers provide facilities for
negotiability and increase the floating
stock in the market and Yhereby faci-
litate the day-to-day trade of those
who are genuinely interested in trade.
The whole position may be watched
as to how the new Companies Act eli-
minates the malpractices or mischiefs
which might have resulted from these
blank transfers. that Act is able 0
deal effectively with this, then it may
be left alone,

I would like to draw the attention
of the hon. Minister to the assurance
given by the Finance Minister while
introducing this Bill, He assured us
that a standing advisory council would
be appointed to advise the administra-
tion dealing with the stock exchanges.
It is essential that such a council con-
sisting of the representatives of the
various stock exchanges should be
appointed as soon as this Act comes into
force. It must not be forgotten that
this is a specialised subject and any
action should be taken after raature
consideration and consulation with
those who have got experience in the
matter. We have in the President of
the Bombay Stock Exchange a person
who has no interest in the day-to-day
dealing and as such there are no fears
that the advice or association of such
men will in any way prove harmful to
the national interest. On the other
hand, there are various complexities
and complications  arising out
of the funetioning of this
Act and Government will be
well advised to implement the
assurance given by the Finance Minis-
ter forthwith, The words used by him,
I think, were: “This appointment will
be made in due course.” The hon.
Minister should give a definite as-
surance now that the Government has
every. intention to appoint such a
standing ,advisory wourcil.gs-soon ‘as
this Act is placed on the States book

Shri Badhan Gupta (Calcutta South-
East): Sir, the presence in our country
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of a significant private sector makes
it necessary that stock exchanges

should exist When we have
joint stock companies floating
their shares or when we have
securities, it is necessary that there

should be a stock exchange or there
should be stock exchanges in different
places to deal in those securities or
shares.

The question arises: what kinds of
dealings should be permitted? This
Bill seeks to regulate deallngs in stock
exchanges. It does not seek to prohibit
stock exchanges altogether, as it can-
not do indeed, But, we must remem-
ber we are not for an unregulated
private sector in our country, We are
pledged to a very drastically regula-
ted private sector which follows from
our objective of the socialist pattern.
Whether we look at it from the point
of view of the socialist pattern or of
the common people in whatever ecu-
nomy they live, there can be no doubt
that dealings in stock exchanges need
to be very drastically regulated.

In every country, stock exchanges
have not done what they are supposed
to do. They have indulged in activities
which have seriously jeopardised the
economy of the country which have
seriously undermined the position of
the common people and ‘as such, ever
most of the capitalist countries who are
avowedly opposed to the socialist pat-
tern, have found it necessary to pass
certain laws regulating stock ex-
changes,

In our country, when we are pledged
to a Welfare State, leaving aside for
the moment the question of socialism
which is a far cry, even from the
point of view of a Welfare State, the
functions of the stock exchanges
should be to assist the genuine in-
vestors in investing their money
either in ghares or in securities. The
investor should be able to go to a stock
exchange and find the share .or secu-
rities. which /will:give . a good retum
the bnly legitimate function of g stock
exchange. Any other function s
fraught with great perils for the
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common people. Therefore, 1 do not
understand what the hon. Finance
Minister means when he speaks of
legitimate forward trading. I do not
see how shares or securities can be
the subject of legitimate forward trad-
ing. All you have to provide for, if
really you want to run the stock ex-
changes in the interest of the investors,
is that the investors should have ad-
vice ag to the kind of securities in
which they should invest, This is the
legitimate function of the stock ex-
change. But, have the stock exchanges
in our country confined themselves 0
this function? What is the necessity
of regulating the stock exchanges if
they have confined themselves to this
function?

I must confess that I am not an ex-
pert in stock exchange matters. I look
at it from the point of view of an
ordinary member of the public. Bu:,
even from that standpoint, there are
things sufficiently alarming which con-
vince me of the necessity of drastic
regulation of stock exchanges. The
stock exchanges, I find, have not con-
fined themselves to the interest of ge-
nuine investors; they have been the
medium through which vast specula-
tive transactions have taken place.
Shares and securities have been spe-
culated in and their prices have been
so influenced by speculation as not to
have any relation to their real in-
trinsic worth. For instance, I have
heard that a certain gentleman bought
up the controlling sharcs in a European
company. First of all, he bought up
about 9/16ths of the shares in order
to get the controlling interest. The
fact that so many of the shares were
being bought up sent up the price
soaring and the price became double.
At double the price or a little more
than that, he released half of the shares
and got back the money he paid for
those shares and a little more. It
shows how speculation works. It has no
relation to the intrinsic value. The
shareg themselves becomnj’ commodities

TS i S e

they belong In order to influénce the

price, all kinds of stimilug and alf
kinds of dampets are used. A rumour
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is sel afloat about the outbreak of a
war when it is peace time or the out-
break of peace, if I may use that word,
when it is war time; or about fresh
taxes to be imposed just prior to the
budget, or of taxes being remitted just
prior to the budget In this way the
prices of shares are either pushed up
or pulled down and in that way in-
terested persons reap their harvest of
profit. It is interesting to note that the
Reserve Bank Report for October, 1955
says that the bearish tendéncy in Bom~
bay Stock Exchange continued up to
September, 1955 as a result of the sit-
ting of the All India Congress Com-
mittee held previously. You will agree,
Sir, that there is no relation between
the All India Congress Committee and
the intrinsic worth of any share ur
security. Therefore, this shows the
danger in which unrestricted specula-
tive activities in the stock exchange
threatens to land us in and it certainly
makes a strong case for regulation,

This speculation has very disastrous
results in the lives of the common
people. You are doubtless aware of the
number of banks that have come to
grief due to speculation with their
funds. Of course, when banks come, to
grief it is not a calamity for everyone
and it is the usual picture that when a
bank comes to grief the directors be-
come prosperous and the depositors
become ruined. The same thing hap-
pens in the case of insurance com-
pPanies and other companies which
control the funds of people who are
not the proprietors of the company
Therefore, I say again that very dras-
tic regulation of stock exchange acti-
vities is necessary.

The question then is, is the regula-
tion contemplated in the Bill suffici-
ent? We are tn this dfficulty that the
Bill does not reveal in what manmer
it seeks to regulate stock exchange
transactions. Of course, we have cer-

but, as to what kind of transas
are to be permitted, what kind = of
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transactions are to be prohibited and
subject to what regulatory rules the
permitted transactions are to be car-
ried out, we are told nothing about.
The only thing that the Bill does,
which we all welcome, is to illegalise
the options in securities.

Now, although the Biltdoes not re-
veal anything, we have certain appre-
hensions, partly from the provisions
of the Bil] itself and partly from cer-
tain observations of the Minister.
Firstly, we find in the Act that power
is given to regulate or prohibit blank
transfers. In the case of negotiable
securities blank transfers might be
necessary to a certain extent, but why
leave the power to blank transfers un-
affected in every case? For instance,
in company shares I do not know why
blank transfers should be continued.
‘Why should not blank transfers be
prohibited in respect of company
shares?

Then, the Finance Minister, as I
have already stated, made a reference
to legitimate forward trading in
shares and securities, which we can-
not understand. Shares and securities
are only things in which people should
be able to invest and not things which
people should buy and sell freely
without a motive for investment.
Therefore, these kinds of things raise
great apprehensions about what kind
of regulation there will be,

The other thing which raises appre-
hension is the very lenient penalties
imposed in respect of contraventions
of provisions of the Bill. The contra-
ventions of the provisions of the Bill
may lead to very serious economic re-
sults, Even then the penalty of im-
prisonment is only one year and no
more, There is, of course, g provision
for fine, but people who usually in-
dulge in stock exchange speculation
are pot very much bothered about

Wi‘nlz,ﬁpu, ‘What -they  fear is im-.
prisonment and the imprisonment here-

is precious. little. - We had amended
the, Criminal Procedure Code and now
offences which are subject to imprison-
thent up to one year are considered
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as pefty offences and transferred to
the category of summong cases, Under
these circumstances, we are very ap-
prehensive that the Government
should regard these offences as petty
offences and prescribe punishments
which are prescribed for petty offences
under the ordinary law, I have no fear
of Government interference in these
matters as Shri Trivedi has expressed,
because, if anything, the Government
is apt to be too liberdl to the class of
people who will be affected by this
Bill. In Calcutta it happened that
some illega] stock exchanges were
being run and in their avarice they
had gone so far that they had set
up a telephone system of their own
with many telephones and a clandestine
exchange. There were raids and a case
was started, but nothing is heard of
it now; apparently that has been
hushed up, So, this shows in what light
the Government authorities regard the
infractions of these laws, It is these
things that make us very diffident
about the success of this Bill in the
limited object which it has set for
itself.

However, we would have preferred
a Bill with a much wider scope. We
would have preferred a Bill which
would have really helped in creating
a healthy stock exchange to help
genuine investors, This Bill, as far as
it goes, will not succeed in doing it.
It is very necéssary that forward
trading in shares and blank transfers
of shares should be illegalised if a
healthy stock exchange is to be created
and stock exchanges are to be run for
investments only. But this Bill is not
going to do it. Yet, we do support the
Bill. It is befter than the present
chaos in which stock exchange transac-
tions now are and if Parliament exer-
cises vigilance, if the representatives
of the people bring sufficient pressure
to bear on the Government then only,
within the four cormers of thig Bill.

nmethlnx-usdulmaybedane. .
Sbri Bhawanji (Kutch West): sar'

-I rise to support the Securities Con-:

tracts (Regulation) Bill, 1954 as ithas
emerged from the Joint Committee.
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The regulation of securities and stock
exchange in our country was engaging
the attention of the Government for
the last 30 or 40 years. It was only ‘n
the State of Bombay that the stock
exchange was regulated by an Act, but
in the rest of the country so far no
stock exchange is regulated by the
Government, Therefore I welcome this
all-India legislation for the regulation
of the stock exchanges in this country.
This regulation presupposes a unitary
control either in that community or
sector, though there is no specific pro-
vision in the Bill under discussion But
1 suppose that is the intention of the
Government, namely, to have one re-
cognised association in an area or a
State. If that is so, I believe that the
Government would take into consider.
ation, while giving recognition to a
stock exchange, the existence of more
than one association in one area. In
many States today, we see that more
than one association of stock exchange
is functioning healthily and satisfacto-
rily. Just as the Forward Markets
Commission has done while giving re-
cognition to the commodities market,
I believe the Government while giving
recognition to a stock exchange in ‘any
State, will take into consideration the
existence of more than one association
and would try to bring them together
and if possible amalgamate them and
compel the assoclation, to which they
want to give recognition, to make ad-
justments with the other associations.
Some clarification on that point from
the Minister in charge of this Bill will
remove the apprehensions that are
prevailing in some stock exchanges in
our country.

I was very glad to find in clause 4
that while giving recognition, the
Government will also take powers to
impose conditions and vary the mem-
‘bership of the association. Most of the
-stock :exchanges in- our .country are
itoday & closed ‘house to ‘so-many peo-
‘ple. :At the time of the formation -of
‘the association, the number of mem-
bership is fixed, and if any new mem-
ber wants to enter, he has to pay a
price, Ir Bombay, during the boom,
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the price for a membership of a stock
exchange went as high as Rs. 60,000.
Even today, if 1 am not making a
mistake, the price must be between
Rs. 15,000 and Rs. 20,000, So, I am
very glad that under clause 4(1) (b)
the Government are taking powers,
while giving recognition to the associ-
ation, to see that the stock exchange
is willing to comply with any condi-
tions including the conditions as to the
number of members. This is a very
healthy provision and this will give
scope to many u; 'r middle-class
people, respectable people, who have
not got so much of means but have
sufficient means to carry on their tran-
sactions honestly and straightforward-

ly.

Another provision is this, The Gov-
ernment have given powers, under
clause 9, to the stock exchanges for
making bye-laws and regulating the
affairs of the recognised stock
exchanges. I was surprised that my
friend Shri G. D. Somani objected to
Government nominating their repre-
sentatives on the governing body of
the stock exchanges On the one hand,
Government are giving monopoly to
trade in the securities market to one
association, On the other hand, they
are giving tremendous powers to that
association to conduct the business and
also enforce the bye-laws, penalties,
etc. It is but fair that - Government
should have representation on the
governing body of that association so
that they could know whar is happen-
ing in that association from day-to-
day.

Recently, we have seen that because
the Government nominees were on the
Board of thc East India Cotton Asso-
ciation, the Government knew what
was transpiring in the cotton trade,
and the Forward Markets Commission
advised the Government and the Gov-
ernment came down with full force
and brought the Association to.-its

‘senses. That-is why.it is necessary ghat
the Government should have & nomines

on ‘the board, Later -on, Shri Somant
conceded that there might be one no-
minee, If he does not object to one
nominee, he could not mind for even

.

ek
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three nominees. In the same way, Shri
Somani pointed out some minor words
which have been since changed by the
Joint Committee, and I do not think
that such trifling objections should be
raised, when the fundamental point is
accepted; that is, when Government
recognises an association and gives a
monopely to trade in that particular
sector, it is the duty of the Govern-
ment, on behalf of the public to see
that the affairs of that association are
conducted straightforwardly. No hon-
est or straightforward association
should be afraid of this power. Shn
Somani also opposed the provision
where Government have taken powers
for supersession of the governing body
and he objected to that provision.
This very power of supersession will
check the members of the governing
body in doing something which is not
in the national interests. In these cir-
cumstances, I think that the powers
which the Government are having
under this Bill are proper powers to
keep the association ip its proper
form and tone. ,

Similarly, we find that the powers
of control and regulation, as we see In
this Bill, are more or less on the lines
of the Forward Contracts (Regulation}
Act which this House passed in 1952.
We have seen that so far, there has
been no genuine complaint from the
public that these powers were mis-
used or excessively used by the Gov-
ernment. So, I believe that the House
would not mind giving these powers
to the Government,

I shall now refer to one more point
and that is about the blank transfers.
A lot of controversy is going on about
this matter. One is not in a position
today to say whether one should stop
altogether the system of blank trans-
fers or not. These transfers sre there
-And ghey)are -used s 2a »negotiable
" ddegumaent for a humber of years. “To
wu-lwp ~to ‘¢this practice overnight
oWill°mot: be in the interests of -the
indmtry ‘and commerce. That is why
I am glad that the Government have
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adopted a middle course in this mat-
ter. Under clause 9(2) (d), Govern-
ment are giving powers to the Asso-
ciation to provide for the regulation
or orohibition of blank transfers. I
hope that this regulation will not be
left entirely to the members of the
governing body, but that the Govern-
ment members who will be on the
governing body will see that this sub-
clause is properly used. After expe-
rience, some via wmedia should be
found out by which we could check if
rot stop altogether this practice of
blank transfer

There is one more thing which I
wanted to refer to and with that, I
shall resume my seat. Options under
this Bill have been made a penal
offence. 1 was agitating for the pro-
hibition of options for the last 30
yvears. Formerly, in Bombay, under
the Cotton Contracts Act, options
were void. Even then I was agitating
for making it penal, because experi-
ence has shown that making options
void did not serve the purpose. Later
on, in the Cotton Contracts Act, they
were made penal, and again, in the
Forward Contracts (Regulation) Awt
also. options have been made penal.
But what is the experience? Even
today, in spite of making them penal,
we see that option business is so ram-
pant and even the prices, though they
are penal offences, are being quoted
in the newspapers. If the Govern-
ment, in spite of its machinery, are
not in a position to stop this option,
I think the time has come when they
should examine the question whether
options can be regulated. There are
suggestions from different stock ex-
changes that if options are not stopped
then it is better that they-should be
regulated. What happens now? Un-
scrupulous members of associations
indulge in options and get away with
it, while those people who have got
some stake ‘. reputatiomare-afreid of
‘the penal claus¢, becauit #isidn un-
gocial act. They are at u’ disadvan-
tage. ‘So, I think ‘Government should
seriously consider this aspect of the
question and I wish that the Minister
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in charge of this Bill, while replying
to this debate, says something in this
respect and tell us what the intentions
of the Government are. Are they
serious about stopping this thing? If
they are incapable of doing so, at least
they should be prepared to regulate
this option.

With these few observations, I sup-
port the Bill as it has emerged from
the Joint Committee.

Bhri M, C, Shah: I am grateful to
the hon. Members for having given
general support to this important Bill.
They have made certain constructive
suggestions, But, one Member was
rather vehement in making certain
observations on some of the provi-
sions of the Bill. I do not find him
there in his seat now, but from the
speech he delivered, it appeared to
me that he was not in favour of hav-
ing any regulation whatsoever He
wanted to have an uncontrolled and
unregulated business in the transac-
tions on contracts in securities.

This piece of legislation is rather
overdue; it ought to have been passed
earlier. Many committees have sub-
mitted their reports after considering
this question carefully. These reports
were examined and there was a
great necessity to have a legis-
lation on the statute-book. But,
as long as the Constitution was
not passed, Parliament did not have
the power to legislate on an all-India
basis. After the Parliament got
powers under the Constitution to
1egislate on an all-India basis on such
an important subject, we have taken
action as early as possible. We had
introduced this Bill very early in
1954, but unfortunately because of the
pressure of work in both Houses of
Parliament, this Bill did not find a
place on the agenda till the end of
the year 1955, when it was referred
‘to a Joint Committee. The . Joint
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urgent work in the Budget Session
and this Bill did not find a place on
the agenda. Now I am glad and I am
rather grateful to the Minister of
Parliamentary Affairs for putting this
Bill in the agenda of the first day of
this session.

One hon. Member has asked, “Why
are these regulations necessarv?”
While speaking on this Bill when the
motion for reference to a Joint Com-
mittee was being considered, I made
it very clear that there was no inten-
tion on the part of the Government
to interfere with the day-to-day ad-
ministration of the stock exchanges.
But it was absolutely necessary that
there should be an all-India legisla-
tion to regulate and control the acti-
vities of the stock exchanges all over
the countrv. As was pointed out by
my friend Shri Somani, the only Act
that was in existenoz on this subject
was in the State ¢f Bombay. With
the passing of the Companies Bill, this
legislation has become all the more
important. By passing the Companies
Act, we have controlled them in a
tighter wayv, if I may say so, and now
it is absolutely necessary to have a
well-regulated stock market. Hon.
Members want that there should be
healthy and strong investment mar-
kets to give opportunities to the in-
tending investor to invest his savings
by purchasing shares in a well-regu-
lated stock market. If there is a well-
regulated stock market on which
investors can safely rely, then natu=-
rally we will be encouraging savings
for investments in the industrialisa-
tion of the country. Therefore, it is
absolutely necessary that we must
have a regulated stock market.

As regards spot delivery contracts,
there should be some limit of time
within which the contracts must be
completed. “Spot delivery contracts”
means contract entered into on a cash
basis.. That meqns a contract which

by the actual delivery of securities
and the payment of a price therefor
on the same day as the date of the
contract But in order to meet some

-~

-

provides: for ‘the  purchase “of: stisves -
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unavoidable difficulties, we just gave
some more time and said that spot
delivery contracts should be complet-
ed within two days including the date
of contract. But suppose a person
resident in upcountry or in the South
enters into a spot delivery contract
in Bombay. Then, some time is re-
quired to send the securities and
therefore, we have said that in the
case of persons residing outside the
place where a contract is entered into,
the period taken for the despatch of
the securities or the money may be
excluded. We have defined spot deli-
very contracts in a way so that there
can be no malpractice. It cannot be
that instead of a spot delivery con-
tract it is made into a forward deli-
very contract, in which delivery can
be made within 15 days or within a
month. Therefore, we have distin-
guished spot delivery contracts from
forward delivery contracts. There-
fore, these spot delivery contracts
have been defined. Though we had
originally intended three days for
completion of delivery, the Joint
Committee thought it advisable that
the spot delivery contracts should not
be converted into forward delivery
contracts and only the time that was
absolutely necessary for the comple-
tion of the transaction should be
allowed. At the same time, it was
pointed out that there should not be
any hardship to those people who may
be far away from the places where
these transactions take place. I feel
that my hon. friend Shri U. M. Tri-
vedi has not realised completely the
difference between spot delivery con-
tracts and forward delivery contracts
and therefore he has offered these re-
marks. He said that he had no parti-
cular knowledge about the working
of stock exchanges. That is a very com-
plicated matter. Those who have
studied the working of stock ex-
changes can easily understand the

“and dorward delivery. euim

gt‘hv-s- 3
_Then, he wanted to ask why there

nre these penalties. If he had looked
into the Forward Markets Act, he will
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find that the same provisiong are there
We have taken those sections as may
be suitable to this Bill. There also
the offence is made congnisable in
serious matters of deliberate violation
of certain provisions. For example,
options, about which Shri Bhawanji

spoke. If there is some transaction
in option, we have made it
illegal and therefore punishable

In those cases, the offence is made
cognisable. Also we must understand
that in such matters, the police can-
not immediately arrest without a
warrant, without having investigated
into the matter, without sufficient evi-
dence in their possession that the
person has committed a violation of
certain provisions of the Act which
are punishable under oi-* or the other
of the provisions in the Bill. So far as
minor matters are concerned, if there
are any offences 1n respect of transac-
tions between principal and principal
or between a principal and agent, they
are not made cognisable. We wanted
that the prosecutions should be with
the approvai of the Government of
India. The Joint Committee, enthusias-
tically and rightly, said that it should
not be so. They said, if you want to
enforce this Act rigorously, if you
want to bring about a healthy develop-
ment of the stock exchanges, serious
breaches must be taken up very
seriously, must be made cognisable and
punishable with imprisonment. If you
look at the working of the Forwards
Markets Act which was brought into
force somewhere about 24th Augus:,
1953, these provisions have been in
force for the last 3 years and we have
not received any complaint so far,
about the misuse of the powers given
under that Act. Therefore, the argu-
ments advanced against taking these
powers do not stand.
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two or three points. He said that the
functioning of stock exchanges should
be autonomous. We have already said
that that is our in‘ention and that the
day-to-day administration of the
stock exchanges should not be inter-
fered with. We do not propose to
use these powers i order to interfere
with the day-to-day administration.
Rather we want to see a healthy
development of all the stock ex-
changes on a uniform basis. We have
taken these powers; we do not pro-
pose to use these powers to put them
in difficulties, or creat. difficulties in
the way of the grow:h of stock ex-
changes. But, we take these con-
trolling and regulating powers to be
used in cases of emergency. My hon.
friend Shri U. M. Trivedi said that
the word emergency has not been
defined. I do not understand how
that could be explained. Everybody
knowing the working of stock ex-
changes can immediately understand
what is an emergency. Suddenly
there may be bear raids. Some in-
terested parties may combine and
bring the prices down. That would
be a disturbance to the economy of
the country. If the prices are depres-
sed unduly very low, we will have to
come in the way. There may be
cornering of sharers. Certain rich
people may form themselves into
syndicates and take the prices high,
creating a situation wherein the well-
being of the investing public is in
jeopardy. We will have to come in
That is an emergency. Commonsense
will immediately find out what is an
emergency and what is not. It is not
necessary to define emergency as my
hon- friend Shri U. M. Trivedi wants.

My hon. friend Shri G. D. Somani
objected to three Government nomi-
nees. If he looks at that clause, he
will find that we have taken powers
to nominate not exceeding three. In
the original Bill it was not so. The
Joint Committee rather curtailed the
three. ;- Tt 43 not that:-we will always
nominate three -directors. If necegsary,
we may nominate one. He has no
objection to that. If necessary, Wwe
340 L.S.D.-5.
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may nominate two or at the wost
three. There will be 12 or 15 directors.
These three directors ceriainly are
not going to interfere. They will only
watch the working of the s'ock ex-
changes and report to the Govern-
ment how the work is going on. The
only in‘erest that the Government has
in regulating and controlling is publie
interest, the interest of investing
public, the interest to see that they
play their role usefully in the national
economy of the country, in the in-
dustrialisation of the country, in the
formation of companies where capital
has to be obtained by providing a use-
ful channel of purchasing and selling
shares, so that they may use their
savings in investment, Therefore, we
have said, not exceeding three. I am
sure, as was pointed out by my hon.
friend Shri Bhawanji, that is absolute-
ly necessary. In the past wherever
there have been Government no-
minees, they have played a very im-
portant role in the working of these
exchanges.

4 pM.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): There is no quorum,

Mr. Deputy-Speaker: The bell is
being rung. Now there is quorum.
The hon. Minister may continue.

Shri M. C. Shah: I was just explain-
ing to the hon., House that we have
taken powers to nominate directors
not exceeding three in number. So,
really speaking, we have not taken
very wide powers, and from experience
it is found necessary to have such
nominated members on the board of
directors so that Government may be
in econstant touch with the working
of the stock exchanges through their
nominees.

He has also objected to the power
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Government will give them a hearing,
and if the Government is satisfled that
they can reform in their working, then
Government will have no pleasure
in suppressing a governing body. Ori-
ginally it was provided that a
show cause notice should be given,
but here it says they should be
heard. I do not think there is much
to be said here or there.

They are to be given a hearing and
it they show they can still work well
and on ordered lines, and if there are
any acts of omission or commission
they assure Government that they will
improve upon their working, then
certainly the Government will allow
them to work on certain terms and
conditions.

He also raised a question about the
standing adpisory council, and he
quoted the Finance Minister saying
that it was his intention to attach a
standing advisory council nominated
from several interests like trade indus-
try and the stock exchanges, to the
company law administration. Certainly
we want to see that the administra-
tion of this Act &5 helpful, It will be
administered with a human approach
and with a view to help the stock
exchange authorities to develop them-
selves on healthy lines and play the
useful role that they are expected
to. Therefore, we stand by the assu-
rance given by the Finance Minister
even today, and nothing further 1
think will be expected from me by the
hon. Member,

Shri Sadhan Gupta felt that this
Bill, when it is passed into an Act,
will not serve the purpose it is expect-
ed to. He would like us to go further
and abolish this budla or carry for-
ward transactions altogether. He
awould like us to have no blank trans-
fers, but then one must say that we
- da,not: want-to have these stock ex-
-~ changes rin danward delivery contrichi.

Onrthe one hand: it has-been urged,

and rightly arged,-that forward market
in' stockg and securities ijs @ pecessity
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in order to give facilities to the in-
vesting public to find certain channels
for investment in industries. We want
to industrialise the country rapidly,
and I think it will be for the good of
the country if we allow these stock
exchanges to funclion properly under
the regulation and control of the
Government.

About these blank transfers I have
already stated when I moved the
motion for consideration that it is a
very knotty problem. There are two
sides to the question. Some say there
ought not to be blank transfers. Some
say it is necessary. There was sharp
difference of opinion even in tihe
Gorwala Committee which reported
on this matter, and therefore we have
thought it advisable not to have any
provision in the Act itself, but to take
powers to frame rules and regulations
wherein we will consider this question
very carefully, We will discuss this
question with the authorities of the
stock exchanges, the Reserve Bank
and other bank authorities and try
tc find out a way which will not ham-
per the development of the stock
exchanges and at the same time serve
the purpose while doing away with
the mischief that blank transfers are
said to create. The Committee had
also advisedly put in its report that
the Government may consider this
question and see that blank transfers
are not allowed for an indefinite period
to remain in the market, that a period
of six months or so may be prescri-
bed. But that can be dore only after
a very rcareful study of the whole
question and we cannot immediately
take any action which may create
difficulties in the healthy development
of the business in stocks, shares and
securities.

My friend Shri Bhawanji supported
us throughout. He only wanted to
know about options, and also whether
there will ‘only one stock uﬂunge in
a notified laveaor’mbré
It Hag> beeri imads cledr sthat' thare can

“only be’ ané stock exchanwe in a-noti.

filed area, but' it “will be our earnest
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effort to see that, if there’are more
than one stock exchanges working,
they are amalgamated to form
one stock exchange only. Therefore,
we have also taken powers to see that
the membership is not confined only
to those who are at present members
of the gtock exchange proposed to be
recognised. @We have specifically
provided that when the stock
exchange authorities come to Gov-
ernment for recognition, we shall
prescribe certain membership. We do
not want to create a monopoly for
those who are today members of the
stock exchunge, but we want to give
opportunities to all well-deserving
honest people who want to be brokers
of the stock exchanges, provided they
accept the conditions and the qualifi-
cations that are prescribed in the rules
and regulations. I hooe my hon.
friend Shri Bhawanji will be satified
with this.

Shri Bhawanji: 1 am satisfied,

Shri M. C. Shah: With regard to
options, he said that he was in favour
of making these options illegal. He
was absolutely right in advocating that
options should be made illegal and
should be penalised, there should
be punishment to the extent of one
year, though that is a small one, for
I would have liked a greater period.
Tt is true that certain operators are
mndulging in this option business. To
my mind, the business of options is
nothing but gambling, and that gambl-
ing should be curbed at any cost. I
may assure my hon. friend that after
this Bill is passed into an Act, and
it is administered, it will be the earn-
est desire of the Government of India
to see that this option business. is
curbed and those who are dealing in
options are brought to book, that isto
say, arrested, prosecuted and sentenc-
ed. Unless we do that, perhaps this
option business will go on for ever.

Tﬂg is no'.quutlon o!r only i-esullt-
ing .options, becsuse it-i§ nething .but

amblhnmﬂ!u t I under-
stand of “options.” 'Y feel
that’ thereis no'case for allowing

options even in a regulated form. If
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we allow options in a regulated form,
it will be nothing short of allowing
gambling. I am sure the whole House
will be one with me when I say that
we cannot allow gambling in the form
of options on the stock exchange. It
has been declared illegal and made
punishable in the forward markets
case. I do not know why yet someone
dealing in option on those exchanges
should not be arrested and proceeded
against. So far as contracts in securi-
ties and shares are concerned, when
this Bill is passed into an Act and it
comes into force, I feel that the admi-
nistration will take all possible and
necessary steps to bring to book those
who are dealing in these options. I
have already explained and answered
the various points raised in the course
of the debate, and I am sure hon.
Members will agree to accept the
motion I have moved for consideration
of the Bill as reported by the Joint
Committee.

Mr. Deputy-Speaker: The question

1s

“That the Bill to prevent un-
desirable transactions in securities
by regulating the business of deal-
ing therein, by prohibiting options
and by providing for certain other
matters connected therewith, as
reported by the Joint Committee,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up the clause-by-clause
consideration. There are no amend-
ments to clauses ‘2 and 3. To clause
4, there are two amendments, namely
amendments Nos. 6 and T in the
names of Shri Tulsidas and Shri G.D.
Somani, but I do not find any of them
here Similarly there is an amend-
ment to clause 5, namely, amendment
No. 8 in the names of the same hon.
Members, 1 shall put clausesztos
to vote. -

Jﬂ :n ];L e fToag ':',;-..

““Ihat ‘dauses 2 to'5 mn'ii!pm of
the Bill" e

-
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The motion was adopted.
Clauses 2 to 5 were added to the Bill.

Clause 8(Power of Central Gov-
ernment to call for periodical returns
etc.)

Shri M. C. Shah: I beg to move:

Page 5 line 34—

add at the end “whether directly
or indirectly”.

We have provided in sub-clause (4)
of this clause that where an inquiry in
relation to the affairs of a recognised
stock exchange or the affairs of any
of its members in relation to the stock
exchange has been undertaken, every
director, manager, secretary or other
officer of the stock exchange, and s=o
on, will have to come and give what-
ever information is in their possession.

There are sometimes cases wherein
there is a case of cornering or there is
a case of bear raid which may be in-
dulged in through certain brokers. At
the same time, there are cases where
the persons who are the real culprits
remain behind. They will not give
their names, but they will try to take
all other names. Therefore, we have
provided that those who are concerned
directly or indirectly also should come
and give Information when we make
an enquiry in regard to the affairs of
the stock exchange or any of its
members in relation thereto. We want
to rope in all those people who are
under the cloak or disguise of an in-
nocent person, but who really speaking,
are the guilty persons. It is with this
end in view that we have moved this
amendment.

Mr. Deputy-Speaker: The question
is:

Page 5, line 34—
add at the end “whether direct-
ly or indirectly”.

The motion was adopted.

. Mr\_Deputy-Speaker: There is
amendment No. 8 also to thig clauge,
but I find that the hon. Members in

VLY 1968 (Rez’

Mnm&ﬂmﬁarendpmmt
here,
The question is:

“That clause 6, as amended, stand
part of the Bill".

The motion was adopted.
Clause 6, as amended, was added to
the Bill
Clause 7 was added to the Bill.

Clause 8— (Power of Central Gov-
ernment to direct rules to be made or
to make rules).

The Deputy Minister of Finance
(Shri B, R. Bhagat): I beg to move:

Page 6, line 28—

for “the Indian Companies Act,
1913” substitute ‘“the Companies
Act, 1956".
This js just a formal amendment.

Mr. Depuiy-Speaker: There is one
other amendment to  this clause,
namely amendment No. 10, but the
hon, Members in whose names the
amendment stands, are not present.

The question is:
Page 6, line 28—

for “the Indian Companies Act,
1913” substitute “the Companies
Act, 1956".
The motion was adopted.
Mr. Deputy-Speaker: The question
1s:

“That clause 8, as amended,

stand part of the BIill".

The motion was adopted.

Clause 8, as amended, was added to
the Bill

Clause 9— (Power .of recognised
stock exchange to make bye-laws)

Dr. J. N. Parekh: 1 beg to move:
(i) Page 7— )

for lines1 to 3 substitute:
¢ *“(c) the submission fo the
Central Government by the clear-



ing-house as soon as may be
. after each periodical gettlement
of all or any of the following perti-
culars as the Central Government
may from time to time require,
namely:—".

(i) Page T—

omit lines 11 and 12.

(iii) Page T—

after line 12, insert:

“(cc) the publication by the
clearing-house of all or any of the
particulars submitted to the
Central Government under clause
(¢) subject to the directions, if
any, issued by the Central Govern-
ment in this behalf;"”.

Shri M, C. Shah; We accept these
amendments.
Mr. Deputy-Speaker: The question
is:
Page T—
for lines 1 to 3, substitute:

“(¢) the submission to the Cen-
tral Government by the clearing-
house as soon as may be after
each periodical settlement of all
or any of the following particulars
as the Central Government may
from time to time require,
namely: —"

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
Page T—
omit lines 11 and 12.
The motion was adopted.
Mr. Deputy-Speaker: The question
is:
Page T— )
after line 12, insert:

" - .
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Mr. Deputy-Speaker: The question
is!
“That clause §, as amended,
stand part of the Bill".

The motion was adopted.

Clause 9, as amended, was added
to the Bill.

Mr. Deputy-Speaker: Then regard-
ing clause 14, there are two amend-
ments, Nos. 19 and 29. But the hon
Members concerned are not present
in the House. I shall put clauses 10
to 20 (both inclusive) to the vote of
the House.

The question is:

“That clause 10 to 20 stand part
of the Bill”.

The motion was adopted.

Clauses 10 to 20 were added to the
Bill.
Clause 21— (Power .to .compel
listing of securities by public com-
panies).

Amendment made:
3N—

for “the Indian Companies Act,
1913", substitute “the Companies Act,
1956,

Page 13, line

[Shri B. R. Bhagat]
Mr. Deputy-Speaker: The question
is:
“That clause 21,
stand part of the Bill”.

as amended,

The motion was adopted.

Clause 21, as amended, was added

to the Bill.
Clauses 22 to 26 were added to the
Bill.

Clause 27 (Title to dwulendz)

Mll.'c.shah.lbeghm‘
*" Page 16— . P

(i) re-number clause 27 as sub- |
clause (1) of that clause;

'
LR T
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(ii) line 16, for “who claims the
dividend, lodges the security” subs-
titute—

“who claims the dividend from
the transferor has lodged the secu-
rity";

(iii) omit lines 20 to 24; and

(iv) after line 35, add:

“(2) Nothing contained in sub-sec-
tion (1) shall affect—

(a) the right of a company to
pay any dividend which has be-
come due to any person whose
name is for the time being regis-
ter=d in the books of the company
as the holder of the security in
respect of which the dividend has
become due; or

(b) the right of the tran.feree of
any security to enforce against the
transferor or any other person
his rights, if any, in relation to
the transfer in any case where the
company has refused to register
the transfer of the security in the
name of the transferee.”

I had explained this while introdue-
ing the Bill. We had in the original
Bill a clause to the effect that the per-
son in whose name the share, stock or
security stood could claim and be paid
the dividend unless the transferee had
lodged his documents with the com-
pany before the date the dividend was
due. There were some difficulties.
It was stated that the companies might
be affected. As a matter of fact, com-
panies are entitled to pay dividends
to those persons in whose names the
shares, stocks or securities stand.
ThLerefore, in o-der to obviate that
a"iﬂiculty. we have inserted this provi-
sion that the company will be entitled
to pay dividend and also that the
transferee’s rights will be kept rather
secure,

AR Y Wi i b B
Pose A is a registered shareholder in
% .certain company. He has already
:ud his share to B on blank transfer.
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Now that company will give the divi-
dend to the shareholder whose name
is there. He can receive and retain
it unless the transferee (B) lodges
the documents with the company.

This is with a view to restrict the
unlimited and indefinite period up to
which blank transfers are kept, be-
cause whenever there is a dividend
declared, if the person in whose name
the share stands gets the dividend,
ev: 1 though he may have given the
share on blank transfer to another
person, therer will be difficulty to the
transferee to get that dividend from
that man who has transferred his

share, except when he has already
shown his intention or  has
already deposited the  transfer
deed etec. with the company

with instructions to transfer the
share to his name So this is with
the sole object of preventing blank
transfers being kept blank for an in-
definite period.

Mr. Deputy-Speaker: The question
is:

Page 16—

(1) re-number clause 27 as sub-
clause (1) of that clause;

(ii) line 16, jor “who claims the
dividend, lodges the security” subs-
titute—

“who claims the dividend from
the transferor has lodged the
security”’;

(iii) omit lines 20 to 24; and

(iv) after line 35, add:

“(2) Nothing contained in sub-sec-
tion (1) shall affect—

(a) the right of a company to
pay any dividend which has be-
come due fo any person. .whose
name is for the time being-re-
gistered in the ‘bodks of the ‘com-

( panyuad)the” holdernf: therfdolsrrty
+in tespect.of :which' the dividena
-_has becofne dueedr. . - I i, -

(b) the right of the transferee
of any security to enforce againsy
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the transferor or any other per-
son his rights, if any, in relation
to the transfer in any case where
the company has refused to regis-
ter the transfer of the security in
the name of the transferee.”

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
“That clause 27, as amended,
stand part of the Bill".

The motion was adopted.

Clause 27, as amended, was added
to the Bill.

Clauses 28 to 31, Clause 1, the Enact-
ing Formula and the Title were added
to the Bill

Shri M. C. Shah: I beg to move:

“That the Bill, as amended, be
passed”.

Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed”.

The motion was adopted.

HINDU MINORITY AND GUARDIAN-
SHIP BILL

The Minister of Legal Affairs (Shri
Pataskar): I beg to move:

“That the Bill to amend and
codify certain parts of the law
relating to minority and guardian-
ship among Hindus, as passed
by Rajya Sabha, be takem into
consideration™.

This is a very simple measure and
the simplest part of the original Hindu
Code. We have already passed the
Succession Act 'lnd the Marriage Act

.whrm: 'uh’ 11
T i

'«-'\-"t‘ll"ﬁz" '\‘\TI(“ iderl

to the
pmvimons o ‘the. mt Guardhm
and Wa-ds Act is intended to preserve
some of the special features so far as
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ay

1

the question of guardianship amongst
Hindus is concerned. Because, as I
would presently explain, this is in
addition to the provisions of the
Guardians and Wards Act and not in
derogation of it

The history of this gimple measure
is this. This Bill was introduced as
far back as 9th April, 1953; and, ulti-
mately it was referred to a Select
Committee. It was also considered,
at a ce.tain stage, by both Houses and
it was passed by the Rajya Sabha also
on the Tth April, 1955. On account
of the importance of the other parte
as well as of the fact that it was
thought that it would be much desi-
rable that this part and the remain-
ing parts should be taken after the
important parts of the Hindu Code
had been taken up and passed by this
House, this was delayed.

I would not take long and I would
briefly—probably as it is now more
than a year that this Bill was consi-
dered by this House—go through the
few provisions that are contained in
this Bill. This has got only 13 clauses.
The fi.st clause is a merely formal
one. The clause relating to extent is
also the wusual one -which has al-
ready been passed with respect to
other Bills which we have passed.

Clause 2 is important. In order to
assure persons that what is tried to
be done by this Bill is in addition to
the provisions of the Guardians and
Wards Act, it is expressly mentioned
here.

Clause 3 relates to the application
of this Act and it is the same as ha,
been inserted in the other two Acis
which we have already passed. S,
I need not say anything about that.

Clause 4 relate to deﬁmhop:nd
theymalmverysimple ,Thehru
is a definition, of a, minar which iy
me,-,n,..hmmqed inithe t
Majosity Act. . /Minar’.-means A pu---
sqn .who ‘has not completed the. age
of 18 years. Then there is a definition
of guardian. It -has been stated that
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guardians are of the following cale-
gories, natural guardians, guardians
appointed by the will of the minor's
father or mother, a guardian appvint-
ed or declared by a court and a pe--
son empowered to act as such by or
under any enactment relating to any
court of wards. As lawyers are
aware, these are usual cdtegories of
guardians. Natural guardian 1s just
a peculiar feature o! Hindu law and
he is defined in sub-clause (c), which
means any of the guardinns Imren-
tioned in section 6. Clausc 6 lays
down who are the aatural guardians
for the purposes of this Act.

Clause 5 is over-riding effect of the
Act. I think it is the some as has
found a place in other Acts relaung
to the other parts of the Hindu Code.
Clause 6 is a very simple one and it
is in accordance practically—with
some slight modifications—with the
present rule with respect to natural
guardians, It says:

“The natural guardians of a
Hindu minor, in respect of the
minor s person as well as in res-
pect of the minor's property
(excluding his or her undivided
interest in joint family property)
are—

In the case of & bey or an un-
married girl—the father, and after
him, the mother.”

Then, in the case of an illegitimate
boy or an Hlegitimate unmarried girl—
the mother, We know that in the
case of an illegitimate boy or girl,
naturally the mother is the natural
guardian and in the case of a mar-
ried girl, naturally, the husband is the
natural guardian. It is also provided
that no person shall be entitled to act
as the natura] guardian of a minor if
he hag ceased to be a Hindu, It is a
provision of Hindu law that if a per-
son is converted to another religion,
then, there is no reason why he should
retain "his fight asa natural guardian
which he can claim only as a Hindu.
Thereforé, I believe that that provi-
gion ig there, Then there is the pro-
vision regarding those who have final

’
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ly remounced the world by becoming
hermits etc. We know that so far as
Hindus are concerned, there are peo-
ple who sever their connettions with
worldly life, Naturally, in those cir-
cumstances, it is not desirable that
those persons should continue to be
guardians of minors. Therefore, I
think, all of us will agree that clause
6 follows the lines on which natural
guardians are, as a matter of fact, re-
cognised at present.

Then, clause 7 is very simple. It
only means that in the case of an
adopted son, the adoptive father and
after him the adoptive mother are
the natural guardians, I think that
also is in conformity with existing
law.

There is clause 8 which defines the
powers of a natural guardian and it
is important to note that this is also
one of the important sections. It only
meang that the natural guardian of a
Hindu minor has power, ‘“subject
to the provisions of this section,
to do all acts which are mneces-
sary or reasonable and proper
for the benefit of the minor or for the
realization, protection or benefit of
the minor's estate; but the guardian
can in no case bind the minor by a
personal covenant.”

I think, so far as this portion ic
concerned, there will be, probably, no
dispute, What is said further is—

“The natural guardian shall
not, without the previous permis-
sion of the court,—mortigage or
charge, or transfer by sale, gift”
etc. “any part of the immovable
property of the minor, or lease
any part of such property for a
term exceeding five years or for
a term extending more than one
year beyond the date on which
the minor will attain majority.”

petsonisthe guudhn_,uinmlmr
son who has inherited property from
his mother, After the death of the
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mother, the father becomes the guard-
ian and he has again married and has
children by that marriage. In such a
situation it is thought desirable that
if at all such a natura]l guardian were
to alienate property, he should be able
to do so only with the permission of
the court, that is, when the matter has
been examined at some stage by the
court. My friend, Shri Chatterjee,
will admit i n most such cases the
minor's interests are not properly
looked after, That is the provision in
this clause.

Clause 8 contains provisions as 0o
the procedure to be followed. It is
the same procedure as has been pres-
cribed by the Guardiang and Wards
Act. At the time of the discussion of
clauses we may have occasion to refer
to this and so I will not go into the
details of this clause now.

Clause 9 relates to testamentary
guardians, The Hindu father has been
given the power, as the natural guard-
ian of the minor, to appoint a guard-
ian if he wants to appoint somebody
by will. But there is a restriction so
far as the property is concerned that
it shall be pother than the wundivided
interest referred to in section 12. The
appointment made shall have no effect
if the father predeceases the mother.
Supposing there is a minor, The
natural guardian is the father. If
after the death of the father, the
mother is alive and the father has
appointed a testamentary guardian,
then, what is provided here is that
that guardian shall be revived if the
mothe¥ dies without appointing as
guardian another person. “This is also
a wholesome provision to safeguard
the interests of the minor.

Here it is provided that:

“A Hindu widow entitled to act
as the patural guardian of her
minor legitimate cthildren, and a
Hindu ‘mother entitled to act as
the natural guardian of her minor
legitimate children by reason of
the fact that the father has be-
come disentitled to act as such,

16 JULY 1958 and Guardianship Bill

may, by will, appoiift a guardian
for any of them.”

In certain cases, the mother also
has been given the right to appoint
testamentary guardian. Supposing the
father has changed his religion; he is
disentitled to act ag the guardian.
Then the power is given fo the motHer
to appoint & iestamentary guardian. I
hope this provision will also be found
to be in the best interests of the
minor,

There is also a provision for the
mother ag the natural guardian of
illegitimate children to appoint a test-
amentary guardian. I think these are
all simple provisions and, probably,
there may not be much controversy
about them.

Clause 10 is very simple; a minor
shall not be the guardian of another
minor. I think it is obvious, At the
same time, it was thought mnecessary
to include a provision like that. This
is what is done by clause 10,

On the last occasion I explained
that de facto guardians are abolished.
At the present moment, under the
Hindu law, guardians are recognised.
But as hon, Members will be aware,
in all cases of de facto guardianships,
that is, in the case of unfortunate
minors who are left with no parents
nor any near relations, it may be that
somebody has to act as a de facto
guardian of the minor. It is provided
here that such a de facto guardian
cannot dispose of or deal with the
property of the minor, Naturally he
can make application under the Guar-
dians and Wards Act and get the
permission of the Court to deal with
the property, but it is not desirable to

106
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Clause 12 deals with the question cf
guardian for minor’s undivided inter-
est in joint family property and it
says:

“Where a minor hag an undivid-
ed interest in joint family pro-
perty and the property is under
the management of an adult mem-
ber of the family, no guardian
shall be appointed for the minor
in respect of such undivided inter-
est.”

Consisient with the theory of joint
family, in spife’ 6f the fact that we
have passed the Hindu Succession Act,
fhe joint family will continue, and,
therefore, it has been provided that
in the case of joint families it is not
desirable to introduce a third party
as guardian as there will be conflict
between him and the adult member
of the joint family who is the mana-
ger. It is from that point of view
that this provision has been incorpo-
rated in clause 12. ,

It has been made clear in clause 13
that in the appointment or declaration
of any person as guardian of a Hindu
minor by a Court, the welfare of the
minor shall be the paramount consi-
deration, There might be cases where
we have to follow striatly the rules
and therefore it has been provided
that primarily the only consideration
that should apply in making the ap-
pointment of a guardian is the wel-
fare of the minor himself, Then it is
provided here—

“No person shal]l be entitled to
the guardianship by virtue of the
provisions of this Act or of any
law relating to guardianship in
marriage among Hindus, if the
Court is of opinion that his or her
guardianship will not be for the
welfare of the minor.”

This follows as a corollary of the
principle underlying clause 13. I hope

thisisié&ryslmple mmud’

uweﬂutomhe»prdvis!on!orm-
cognition” of natural guardians, which

-
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is a peculiar fedture of the Hindu
law.

This is a very simple and non-coh-
troversial measure and its provisions
have been considered by this House.
The measure was also considered by
the Joint Committee. Rajya Sabha
also has carefully considered all these
provisions. I am sure that this mea-
sure is simple MT'its character and
does not give ground for any contro-
versy in this matter, I know that
probably there are some clauses here
which are really repetitions of the
clause—with respect to the application
of the Act, with respect to the extent,
etc, But I am sure that we have all
thoroughly discussed every word of
these clauses on two or three occa-
sions before and I hope hon. Members
of the House will now reconcile them-
selves to the present provisicns--
because some of them did not agree to
some provisions. I hope that the hon.
Members will not concentrate on the
old controversies, but concentrate on
the salient features of this Bill, which
to my mind are the recognition of the
natural guardians, which is a peculiar
feature of the Hindu law, and the abon-
lition of de facto guardians, These are
the two main points. I think there is
very little room for controversy n
this matter, I commend this measure
for the acceptance of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend and
codify certain parts of the law
relating to minority and guard-
ianship among Hindus, as passed
by Rajya Sabha, be taken into
consideration.”

Shri N, C. Chatterjee (Hooghly): 1
always dislike a Bil] with thirteen
clauses.

Mr. ‘Deputy-Speaker:
one is helpless.

Shri N. C. Chatterjee: Iman-aid
the" b Migfster has”

by, Saying “That it is a” va-yahnple
memu‘edi’l! simple  élaudes. 1 want
todrawyourltteumntotwn ‘clauses,
that is, clause 5 and clause 8, which

Sometimes
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require special consideration of Par-
liament.

We are saying in clause 6 that there
should be natural guardians and that
a natura] guardian of a Hindu minor,
in respect of the minor's person &s
well as in respect of the minor’s pro-
perty shall be, in the case of a boy or
an unmarried girl, the father, and
after him, the mother, In clause 11 we
are pronouncmg a doom on all de
facto guardians. I am afraid this is
not an improvement but it is a retro-
grade measure. It will not be for ‘he
welfare of minors throughout Hindus-
than to say that from tomorrow there
shall be no de facto guardians. The
only guardians known in law, the na-
tural guardians, shall be the father
and the mother. Supposing the
mother is dead and the father is
married to another lady, then what
happens? As you know, in Hindu
society it often happens that in such
cases there is persecution of the
progeny of the first wife. Am I to
understand that there is nobody ex-
cept the father to look to the interesis
of the minor? I think the old Hindu
law is far better in this respect. If
the father and the mother are going
to remain as natural guardians and
nobody else to look after the minors
under the law, there will be great
difficulty, I find that Shrimati Ila
Palchoudhury has put in a strong note
of dissent and I maintain that she has
put forward cogent arguments which

should appeal to this honourable
House, She says— :
“The very fact of debarring

other relatives from guardianship
breaks up the mental effect of
social customg and social pres-
sure. As it is, sometimes there
will be great difficulty in getting
minor children cared for, parti-
cularly when there is not much
,money or property left for them.
In such cases it hag been the Jocial
w Pl“'ﬁlv‘m part

. children .- looked
lfter If llw itself debars other
“relatives, it ‘will give them a very
good excuse to shirk their res-
ponsibility.”

4
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She has put forward another argu-
ment which also merits consideration,
the psychological aspect. It wil]l also
have a very bad inflence on the minors
themselves. The minor is not always
a child o! three or four or five years
of age, but may be 15 or 16 or 14 or
17 years old. In that most impres-
sionable period of her life, she will
have to be looked after by sumebody.
Therefore, 1 think it is not a whole-
some provision, What is the harm fn
giving also the paternal grandfather
or grandmother or the materna’
grandfather or grandmother or the
paternal and maternal wuncles, in
suitable cases, the right to be recog-
nised as natural guardians? It is
very very hard that when there is no
father or no mother, the de facto
guardian, who is competent to func-
tion, should be deprived of his right
and responsibility in this matter.
Supposing the father is dead and the
mother is dead, what will happen to
the minor? You cannot possibly ex-
pect that in every case the people
will go to the District Judge, move
the Court under the Guardians and
Wards Act and get somebody ap-
pointed, You are declaring in clause
11—

“After the commencement of
this Act, no person shall be entit-
led to dispose of, or deal with, the
property of a Hindu minor merely
on the ground of his or her being
the de facto guardian of the
minor.”

That means that in the absence of
the father and the mother—supposing
there is a desirable boy available for
marrying an unmarried girl of the age
of 17 and her father and mcther are
not there, they are dead—even the
uncle cannot do anything. If the
grandfather is there, he cannot func-
tion and he cannot even deal with
the moveable property. for..the. pur-
pose of marrying -the girl:: I do- nd
think this .is a.:desirable ;provision
this will really help:the minag: L
quite sure .that the hon. :Minister : h
inspired by a good .motive; his real
objective is to do something good for
the lasting welfare of the unfortunate
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minors. I am afraid that doing away
with the age old customs and rights
and age old guardians will not be
desirable in the society as it is con-
stituted today. In other countries, the
State or the Crown is looked upon as
pareas patria and sometimes the Ad-
vocate-General or some State autho-
rity takes steps for getting a guardian
appointed. There is no such provision
here. What will happen if either of
the parents is dead and the other is
not competent or desirable to func-
tion as a natural guardian? I would
like the hon. Minister and the House
to give some thought to it

Shrimati Renu Chakravartty has
pointed out something which meris
very serious consideration. She says:

“The Bill provides that the
custody of a minor who has not
completed the age of five years
shall ordinarily be with the
mother. But in our opinion the age
limit should be raised to twelve
because we hold that for the pro-
per and healthy development of a
child a mother’s care and guidanee
upto that age is necessary.”

Whether it is ten or twelve, I do
not think that the age of five is a de-
sirable age. Something should be
done to raise that age.

Shri More has gone further and

says:
“Girls, whether married or un-
,aarried should ordinarily be in
the custody of the mother till
they attain puberty”.

I do not like that expression. Any-
how, something should be done for the
purpose of raising the age in such
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dian\of a Hindu minor because he
has got to rear up the child according
to the customs and tenets of the faith
to which he or she belongs. It would
not be right to allow somebody who
has changed the religion to become
the guardian. It may be that the
tenets of his religion may be com-
pletely at variance with the minor’s.

There are also other clauses which
require careful consideration. The
powers of the natural guardian are
also being very much restricted in
clause 8. I maintain seriously that by
passing this Bill you will put a very
undesirable and unwholesome fetter
on the rights of the father and
mother. The father may be dead; the
mother is there. She has got to marry
a girl and the girl has got property,
only immovable property. For legal
necessity, she cannot even mortgage
that property. There could be no
better necessity than finding a suit-
able son-in-law for a marriagable
daughter and the mother could not
sell the property unless and until she
goes through the cumbersome proce-
dure of going to a court of law and
getting its sanction. This is not a
legislation to promote the welfare of
the people for whose benefit you are
legislating.

Look at clause 8. It reads:

“(1) The natural guardian of a
Hindu minor has power, subject
to the provisions of this section,
to do all acts which are necessary
or reasonable and proper for the
benefit of the minor or for the
realization, protection or benefit
of the minor's estate; but the
guardian can in no case bind the
minor by a personal covenant.

(2) The natural guardian shall
not, without the previous permis-
sion of the Court,— :

(a) mortgage or charge, or trans-
fer by sale, gift, exchange or
otherwise, any part .of the
minor.....” .

of “the
Supposingthereisaprbpertywwﬂal
Rs. 5 lakhs and a minor girl has got
to be married, even then, the mother
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cannot mortgage or sell any part of
the property except with the previous
permission of the court.

Mr. Deputy-Speaker: Perhaps the
idea may be this. Now that the girl
has a share, why spend anything on
her marriage?

Shri U. M. Trivedl (Chittor): That
is very logical. Perhaps the Minister
forgot the existence of that law.

Shri Pataskar: I have not forgotten
anything.

Shri N. C. Chatterjee: He is induc-
ing us to enact, or inducing this
Parliament inspite of us, to enact,
this law. One has got to spend some
money when one has got to marry
one's daughter.

Mr. Deputy-Speaker: He thought
that men like yourselves had’ re-
conciled themselves to the new posi-
tion.

Shri N. C. Chatterjee: He is indulg-
ing in a wish. I wish it was correct.
Anyhow, we have got to reconcile
ourselves to so many things, at least
temporarily.

Today the main difference between
a court guardian and a natural
guardian is this. The former cannot
raise Rs. 100 or even 10 rupees on
any property unless the permission of
the court is taken, It is a costly pro-
cedure. In my part of India, it means
a reference to a court nazir who
makes elaborate investigation, invites
objections, and so on and all this
takes six months or more and then
the thing is finalised. The father and
the mother are placed on a high
pedestal. Can anybody possibly think
that a court would be more solicitous
and in a better position to judge of
the welfare of the minor than the
father or mother? When you are
restricting the mnatural guardianship
tothehtharudthe mother and

- giving powers to' the ‘natural ‘guardian
to do-everything renmahle and pro-

»
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per for the benefit of the minor, why
do you not trust the father and the
mother? Why drive them to a court
of law and ask it to sit in judgment
over the father’s judgment or the
mother’s judgment and find out
whether it is a desirable transaction,
whether this property should be
mortgaged or that, and so on. I sub-
mit that this is really bringing down
the father and the mether to a lower
pedestal. It is a retrograde step.

1 have not clearly thought it out
but it seems that there will be some
difficulty with regard to the duplica-
tion of statutes operating in the same
sphere or area. The Guardians and
Wards Act continues to be in force.
I do not know whether there will be
any clash or inconsistency of authori-
ties in the same sector. The Guardians
and Wards Act shall apply to and in
respect of an application for obtaining
the permission of the court. It is pro-
vided in clause 8 (5). So, all this pro-
cedure shall have to be gone through.

Shri More has said that the neces-
sity to secure the previous permission
of the court will add to the volume
of work of the courts, will entail
expenses and cause delay. Permission
given by a court, he adds, will give
some foundation to the assumption
that the transaction effected was for
the benefit of the minor and when
challenging the same it will have to
be proved that it was not to his benefit
and the onus in most cases will be
difficult to discharge.

Mr. Deputy-Speaker: Is the hon.
Member likely to take somre more
time?

Shri N. C. Chatterjee: Yes, Sir.

Mr. Deputy-Speaker: Then, he may
continue tomorrow.

The Lok Sabha then adjourned #ll
Eleven of the clock on M
the 17th July, 1958. .
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COLUMNS

MOTIONS FOR ADJOURNMENT 1—4

The Speaker withheld his consent
to the moving of an adjournment
motion gaven notice of by Shri S.L.
Saksena regarding the havoc caused by
floods im the country as the Minister
of , Plan .ing and Irrigation and Power
promised to make a statement on
the subject shortly.

The Speaker postponed his
decision on the admissibility of an
aijourn ment motion given notice of
by Shri M.S. Gurupadaswamy regard-
ing the order of the District
M gistrate of Delhi issued on Sundav,
the 15th July, 1956 prohibiting the
hol fing of meetings or demonstrations
and taki-g out of processions in the
arcas around Parliament House.

PAPERS LAID ON THE TABLE

The following papers were laid on
the Table :

(1) A copy of the Notification No.
AR/1937 (17), dated the 7th April,
1956, together with an Exolanatory
Note, under sub-section (3) of section §
of the Inlian Aircraft Act, 1934.

(2) A copy of each of the follow=
ing papers, under sub-section (2) of
section 16 of the Tariff Commission
Act, 1951, namely:—

(1) Report of the Tariff
Commission on the grant
of protection and/or assis-
tance to the Calcium
Carbide Industry, 1956.

(#) Ministry of Commerce and
Industry Resolution No. 37
(1)-TB/s6, dated the 30th
June, 1956.

(i) Statement under proviso
to section 16 (2) of the

4—7
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certain further amendment to the Tea
Rules, 1954

(E\)fA copy of the Notification
No. EV—i1r (6)/s5, dated the 18th
January, 1956, under sub-section (2)
of section 17 of the Requisitioning
and Acquisition of Immovable
Property Act, 1952.

(5) A copy of the Officers of
Parliament, (Travelling and Daily
Allowances) Rules 1956, urder sub-
section (2) of section 11 of the Salaries
and Allowances of Officers of Parl'a-
ment Act, 1953, published in the
Department of Parliamentary Affairs
Notfication No. S.R.0. 1356, dated
the 16th June, 1956,

(6) A copy of the Notification
No. S.R.O 1250, dated the 19th May,
1956, undersubsection (6) of section 3
of the Ezgsentia Commodities Act, 1955,

making certain amendments in the
Fruit Product Order, 1955.
(7) A copy of the statement

showing progress of action, upto 31st
May, 1956, in casesdealt with under
section 34 (IA) of the Indian Income-
tax Act, 1922, in pursusnce of an
assurance given on the 18th September,

1954, during the discussion on the
Indian Income-Tax (Amendment)
Bill, 1954.

- (8) A list of concerns to which
exemption under section 56-A of the
Indian Income-Tex Act, 1922 has
been granted during 1955-56, in
pursuance of an assurance given onthe
18th April, 1953, during the discus:ion
on the Finance Bill, 1953.

(9) A copy of each of the
following Central Excises Notifications,
under section 88 of the Central Excises
and Salt Act, 1944 —

(i) Notification No. 3-CER/s6,

dated the 19th May, 1956.
(%) Notification No.4-CER/s6,
dated the 2nd June, 1956.
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. (fv) Notification No. 6-CER/s6,
dated the gth June, 1956.
(v) Notification No. 7-CER/s6,
dated the 16th June, 1956.
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